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CORRIGENDU M. 

In the, Legislative Assembly Debates, Budget Session, 1936, V ()[ullle I, 
dated the 10th February, 1936, page 471, faT the subject ~  

"DEMAND OF .• SECURITY .. FROM THE .dBHYUD.AY.A OF ALLAHABAD." 

svvstitu't the following independent heading, namely:-

"MOO'lON TO DISCUSS A .. QUESTION OF PRIVILEGE, NAMELY, 
HOW' FAIt PRESS PUBLICATION OF A·MEMBER'S SPEECH. 
IN" THE-ASSEMBLY IS.PRIVILEGED." 



LEGISLATIVE ASSEMBLY. 
• WednBBday, 12th November, 1941. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honoura.ble Sir Abdur Rahim) 
in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

PuBLICATION OF THE ANNUAL ADMINISTRATION REPORT OF THE MUlUmPAL 
SIDE OF CANTONMENTS. 

14L *Q&Ii K11hamm Rd Ahmad XaImi: With reference to the answer 
to my question No. 459 given, on the. 22nd March, 1941, stating .that 
the Budget Estimates of Cantonments are open to the public, will the 
Defence Secretary please state whether Government have considered 
-the advisability of making the Annual Administration Report of the 
Municipal side of the ~  available to the Cantonment publio 
t>y any of the following methods: 

(a) pubiishing the Report themselves; 
(b) sending copies of the Report for publication to local news-

papers; and 
(c) supplying copies to the members of the Cantonment public on 

payment of necessary copying charges? 
'If not, why not? 

Sir Gunmath Bewoor: No. Government do not consider it necessary 
to publish or issue general orders for t·he publication of the reports. They 
~  not ~  documents and meetings of Cantonment Boards in 
which· they are discussed and paRsed are open to public. There is no objec-
tion 19 Boards taking steps to make the reports known to the public if they 
'sO deaire. 

Qui Kuhammad Ahmad Xazmi: As regarils the alternative contained 
lit part (0) of my questlon, may I know whether Government would be 
prepared. to make the reports available to the public on payment of neces-
'fiary c'lii{i-ges? 

Sir GUruaatb. Bewoor: Sir, that is a matter for the Cantonment ~ 
~ to decide. As I have Raid, there is no objection to Boards 

taking steps to make the reports knoWn to the public jf they so desire. 

Qaai Bbammad .Ahmad Kaamt: What! say is' that if there is no 
'Objection of the Goverruilent of India and if it is a· fact that it.is adocu-
ment which is available to the publiC', then there should. be no 6bjeotlon 

657 
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to supply copies on payment of necessary copying charges. If they are-
open to the public, the public may ~ allowed to inspect them. 

Sir G1I1'IUI&th BewOOl: Sir, that is a matter for the Cantonment Boards. 
to decide. 

Qui Jluhammad Ahmad. Xazmi: Sir, the whole question has arisen 
out of a refusal on the part of Cantonment Boards to supply copies to the 
public. When it is a document open to the public, have Government on 
principle not considered the advisability of making the copies available 
even on payment of necessary charges 'I 

!fU' G1U'1lDath BeWOOl: Sir, I have nothing to add to my reply. It is. 
8 matter for the Cantonment Boards themselves to decide. 

Qui Kabammad Ahmad lCumi: And if the Cantonment Boards 
decide not to make the documents public. whit steps Government propose 
to take in the matter 'I 

Sir G1U1ID&th Bewoor: Sir, that is a hypothetical question. 

REFUSAL OJ' THB CANTONJIENT BoAB.D, AX.X,ARAB"D, TO GIVE WA.TBB· 
CoNNBOTIONS TO HousES IN THB CANTOlOIENT AmIA.. 

142. -Qui Kuhammad Ahmad Kazml: (a) With reference to the 
answer to my question No. 460, answered on the 22nd March, 1941,. 
stating that the Cantonment Board. Allahabad are considering taking a 
bulk supply of water 'under section' 2S4-A of the Cantonm:mts Act, will 
the Defence Secretary please state since when the Cantonment Board' 
are considering the question? 

(b) Have they come to anv conclusion? If not, when are they likely 
to arrive at itl? • 

(c) Have Government considered the advisability of making some-
temporary arrangements for giving of water connections in the Bazar 
areas pending such consideration? If not, why not? 

(d) Is it or is it not a fact that in connection with the water supply 
the Executive Office Cantonment Board, Allahabad, published a notice 
01'. 29th July, 1940, intimating that no applications will be entertained 
for installation of further water pipe connections for domestic purposea 
and this notice has not yet been withdrawn· and is causing great ~ .. 
vellience to the Cantonment public? 

Sir GUI'IID&tb. BeWOOl': (a) and (b). The matter has been under discussion 
between the Cantonment Board and the Local Militarv Authorities since 
1939 and on a recent reference under sub-section (9) of se('iiion 2MA. of· 
the Cantonments Act the rate to be charged for the supply has been deter-
mined by the Central Government. All that now remains is the execu-
tion of the agreement which the Board has been asked to expedite. 

(c) and (d). A notice was issued and is still in force that no further· 
connections in bazaar areas could be given from the Military Engineer 
Services supply pending the taking of a bulk supply by the lIoal'd . and· 
although about a dozen persons who wished to have private connt!etioDs· 
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may have been inconvenienced there has been no complaint from the 
public as to the general inadequacy of the supply since tpere is in this 
area an adequate number of public stands and private connections.' Gov-
ernment do not consider it necessary, therefore, to make any temporary 
arrangements to give privs-te connections pending the execution of the 
agreement, which should not now be long delayed. 

Qui Jluhammad Abmad Kazmi: How long do Government consider 
it will take for the discussions to come to an end? 

Sir G1l1'1ID&th Bewoor: I do not think it should be delayed now. As 
I have mentioned, the charge has been fixed and it is merely the execu-
tion. of the agreement between the Board and the Military Engineer 
Service. 

Q&.Ii )[1Jbammad Abmad Kazmi: Any idea as toO time? 

Sir Gurunath Bewoor: No, Sir. 

TlLuiSFEB OF CERTAIN .AlmAS UNDER THE CoNTROL OF THE CAN'[ONJIENT 
BoARD TO THAT OF THE MUNICIPAL BOARD, AU.ARABAD. 

143. *Qui Kubammad Ahmad Kazmi: (a) With reference to the 
answer given to the supplementary question to question No. 461 given 
on the 22nd March, 1941, stating that the transfer of Cantonment areas 
not required by Inilitary authorities to the Municipality of Allahabad 
was under the. consideration of the Government and WBS likely to be 
finished within the next few months, will the Defence Secretary please 
state at what stage the case is at present? 

(b) In case the matter is not likely to be concluded in the near future, 
huve Government considered the advisability of making some arrange-
ment with the Municipal Board of Allahabad for the supply of ws-ter ana 
removing a very serious trouble of the civil population? 

Sir G1I1'1Ul&th Bewoor: (a) As a matter of policy, Government have 
recently decided to drop for the period of the war the geneml question 
ol the excision of areas from cantonments. They have, however, agreed 
to consider the excision of the Lascar Lines (Bailahna Bazar) in the 
Allahabad Cantonment and are awaiting further proposals from the local 
military authorities. 
. (b) The attention of the Honourable ~  is ~  to the reply 
just given by me to parts (c) and (d) of hIS starred questIon No. 142. 

REMOVAL OF DISCBDIINATION AS REGARDS SALARY, ETC., OF THE BRITISH AlfD 
INDIAN .ABKY OnrCEBS AND SOLDIERS. 

144. *Sardar Sat Singh: (a) Will the Defence Secretary please state 
if it is a fact that the British Prime Minister, the Secretary of State 
fOJ" India, His Excellency the Viceroy and His Excellency the Commander-
in-Chief of India, have given public expression to the ~~  IIppreciation 
of· the fighting qualities and military efficiency of the Indian troops in 
this War? 

A2 
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(b) Is it a fact that Colonel Jones, COlDJllander of tlhe llidiali 'Onit in 
Syria, has declared Indian sOldiers as superior to Germans in bravely anti 
initiative? 

, , 

(c) If so, do Government propose to immediately abolish the racial 
di&crimination that is at present observed in the matters of sa.la.ry and 
other allowances and in pensions paid to Indians and Britishers, both 
soldiers and officers ? 

(d) Is it a fact that Indian officel"B observe tbe same standard of life 
as the British officers? 

(e) Is it a fact that the salary of the Australian officers h8s recently 
been increased? 

(f) Will Government please state in a comparative tabular form the 
following information: 

(i) salaries of the British soldiers and their anowances; 
(ii) salaries of the Indian soldiers and their allowances; 

(iii) salaries of the Australian, African and Canadian soldiers and 
their allowances; 

'(iv) salaries of the Britisn officers and their allowances; 
(v) salaries of the Indian officers' and their allowances; and 

(vi) salaries of the Austr".lian, African and Canadian officers and 
their allowances? 

Sir G~  BeWoOr: (a.' Yes. 
(b) Yes. 

.. 

(c) Government'do not admit that any such racial discrimination exists. 
(d) Some do and some do not. 
(e) Government have no information. 
(f) As regards parts (iii) and (vi), Government have no information. 

Regarding parts (ivl and (v), I would invite the attention of the' Honour-
able Member to the reply given on the 13th February, 1941. in this House 
'to starred question No. 58. !>-8' rega.rds parts (i) and (ti), the rates of pay 
end allowances for British and Indian soldiers are contained ~ Pay and 
Allowance Regulations for the Army in India, copies of which are in the 
Library of the House. 

Sard&r Sant Singh: May I ask the Honourable Member with rega.rd 
to part (c) of my question as to whether there is a difference in salary and 
emoluments of the British rank and file and the Indian rank and file? 

Sir GurunaUl Bewoor: There is a difference. 

Sardar Sant Smgh:' What' is this difference based upon, if not on r&cia,l 
discrimination? ' 

. S,ir Gurunath Bewoor: It is based on domicile. 
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Sardar SantSiqb.: What is that difference? 'Will you please explain 

what is racial difference and difference in domicile. 

~  G~  Bowaor: Sir. I do not think it is ~  same thing at a.ll. 
One is racial and the other is ~  It is quite possible for an Indian 
tc- have an English domicile. 

Sardar Sant SiDgh: Is there any person in the army of Indian origin 
who has British domicile? 

Sir Gurunath Bewoor: I shall require notice in order to look into th'3 
records. In the Indian Civil Service there are Indians who have non-
Asiatic domicile. 

Sardar Sant Singh: When in reply to part (d) of my question the 
Honourable Member says that in some cases Indian officers observe the 
same standard of life as the British Officers, do the Government, propose 
to increase their salaries and emoluments to the same level as that of the 
British officers? 

Sir Gurunath Bewoor: Salaries are not fixed on the basis of the 
standard of life a man may choose to live. 

, ~ ~  ~  What is the basis observed by the Government of 
India for fiXIng a hIgher salary for British officers? 

• 
Sir Gurunath Bewoor: That is a question of ~  

Sardar Sant SiDgh: Is it because they are British offiCers they should 
be paid more? I want to understand the position of the Government. 

Sir CJ1II'IUI.&th Bewoor: The Honourable Member is again raising a 
question which has previously. on so many occasions, been debated at 
great length in this House. 

Sardar Sant Singh: Since the last question was asked by me in this 
connection, may I know if there is any proposal before ~~  ,Government 
of India to consider the advisability and desirability of l"lliSil?g the salary 
and emoluments of the Indian rank and file to the same level as that of 
the British rank and file? 

Sir GurUDath Bewoor: I have nothing further to say in reply to the 
question beyond what I have ·said already. 

Lteut.'-OoIo1l81 .. A. Babmq: Is there any difference between the 
expatriation allowances given to the Indians overseas ann the Indiftn Army 
allowances given to British officers in India? ' " " ' . 

Sir G.1uuaill •• WOOl': Sir; I, think there il!l a d,ijlerepc6; :but -I " shall 
require notice ill order to ascertain the extent of the ~  . 

• • 
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EIIBBGENOY CoJDUS8IONS TO INDIANS, ANGLO-INDIANS AND EUROPEANS. 

145. ·Sardar San\ Singh: Will the Defence Secretary please state tihe 
number of emergency commissions given to (a) Indians, (b) Anglo-Indians 
and (c) Europeans, in India since the outbreak of the present war, their 
respective salaries and the allowances they are paid? 

Sir G1U1lD&tb. Bewoor: As regards the first part of the question I regret 
that it is not in the public interest to give exact figures. but the perrentages 
are approximately as follows: 

(a) Indians 23i per cent. 
(b) Anglo-Indians Ii per cent. and 
(c) Europeans 75 per cent. 

As regards the second part, I would refer the Honourable Member to' 
Army Instructions (Indial), Nos. 12 and 13 of 1940, copies of which are in 
the Library of the House. 

Swar San\ Singh: May I know if there is a difterence in salaries be-
tween Indians and Anglo-Indians who ~ been given emergency Com-
missions? 

Sir Gurunatb. Bewoor: No, Sir. 

8&rdar Sant Singh: Is it a fact that all Anglo-Indians who applied for 
emergency Commissions were taken in while a percentage of Indians were 
rejected when they appeared before the Selection Board? 

Sir G1l1'UD&tb. Bewoor: That hardly arises out of the question, but it is 
certainly not the case, I am sure; that every Anglo-Indian was taken. 
'rhere must have been some who were rejected. 

Sardar San\ SiDgJa.: Will the Honourable Member make inquiries? 
My information is that every Anglo-Indian who applied was taken. 

Sir G1Il'UD&th .ewoor: It may be perfectly true, but it does not prove 
anything. They may have been all suitable candidates. 

Kr. x.tchaDd lIavalral: Whv is there so much difference betweeri the 
percentage of Indians and Europeans? 

Sir Gunmatb. Bewoor: Because we have not /lot sufficient number of 
suitable Indians coming forward. 

Q&Ii Kubammad .Ahmad X&zml: Is there any particJ1lar percentaflE! 
which is kept in view by the Selertion Board when taking Anglo-Indians 
and when taking others? 

Sir GUl'IlII&th Bewoar: No, Sir. 
. . 

8ardar San\ 8lDg'b.: May I know whether an:v Anglo-inaian or Europ-
e&D who applied .for emergency Commission was not selected by the Board? 
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Sir G1I1'1UI&t.h B.wOOl: I shall want notice; I shall have to examine 
the records of the interview board for a number of years, to discover the 
.correct answer to the Honourable Member's question. 

Sardar Sant Singh: Will the Honourable Member make inquiries? 

JIr. President (The Honourable Sir Abdur Rahim): Next question. 

WOJDIN EMPLOYED IN THE AmrrY DEPARTMENT SINOE THE OUTBlmAK OF THE 
WAR. 

146. ·S&rdar Sant IliDgh: (a) Will the Defence Secretary please state 
the number of women taken in employment in the Army Department 
since the outbreak of War? 

(b) How many of ther;n are '(i) Europeans, {ii) Anglo-Indians and (iii) 
fudians? 

(c) What is the minimum and maximum salary paid to them, and 
what allowances each is entitled to? 

Sir Guruuath BewOOl: I presume that the Honourable Member is 
referring to women clerks employed in Defence Headquart.ers. On this 
assumption the information is as follows: 

~  (including nine employed on part-time duties). 
(b) Europeans 211; Anglo-Indians 63; Indians 4. 
(c) The pay of whole-time women clerks ranges between the mini-

mum of Rs. 80 and the maximum of Re. 300 p.m. The allow-
-ances admissible, subject to the prescribed conditions, are: 

Delhi moving allowance or Simla winter allowance. 
Delhi compensatory house rent allowance. 
&horthand allowance to lady clerks employed on shorthand duties 

in addition to their clerical duties. 
Night duty allowance in the case of those detailed for duty at 

night. 
Simla compensatory allowance, and house rent allowances both 

at Simla and Delhi. 

Qui Muhammad .Ahmad Kum.i: Are there any Indian women, who 
have been engaged, getting this maximum? 

Sir Guranath Bewoor: I shall have to inquire. 

Sardar Sant SiDgh: May I know if the Honourable Member can give 
tile reason why the number of European and Anglo-Indian women is 80 
much larger than Indian women? 

Sir G1I1'1lDath B.WOOf: That is because Indian women are not coming 
forward to take up jobs. 

Sanlar Sant Slqh: Did the department ever adyertise for these jobs 
and they did not get any applications or is his information based on 
assumptions ? 
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~ ~~ ~~  We are ~  receiving ~~  ~  
for ~  :p,<>sf.S ana as there are sufficlent ~  of ~  we Jus, 
take whoever is suitable: .there is no need to advertise. . 

Mr. LalchaDd ,avalpU: Are there any women in c.ategories other than 
clerks? 

Sir G1ll'UD&th Bewoor: Clerical and supervisory duties. 

Irudar Sut Singh: May I know if the maximum pay of Rs. aoo is 
being given to any Indian wpmen clerk employed in the department? 

Sir G11I'11D&th BeWOOl': I have said that I shall want notice of this 
question. I have not got tlie information .. 

Mr. Pre8ldent (The Honourable Sir Abdur Rahim): Next question. 

STEPS POR DIPROVING THE W A.R EFFoRT PRoPAGANDA SERVICES. 

147. ·Sir r. 1:. James: Will the Honourable Member representing 
Information and ;Broadcasting Department be pleased to state what ~  

have been taken to improve the various services (broadcasting, film, in-
formation, etc.) since the debate on the importance of propaganda in 
India's war etlort ~  by the European Group on the 7th March. 
194'1? 

.i'he ~ O~  Sir ltoginald ¥Dwell: It is impossible to answer 
% 9uestion fully within the usual compass of an oral reply. Many im-
provements have been made since March last in Governmell.t's publicity 
organisation and methods, some of which are: . 

(1) the formation of the Department of Information and Broadcast-
'ing; 

(2) better broadcasts for Indian troops abroad; 
(3) an enlarged supply of photographs and photogravures for the-

Press and for public exhibition; 
(4) a large increase in the number and quality of short films about 

the war and about India's war etlort, and improved distribu-
tion; 

(5) intensification of publicity work in Provinces; aJ;ld 

(6) the provision of adequate funds. 

A fuller statement is laid on' the table . 

. War publicity services have been improved all round ~  Marcb, l.94L An im-
portant change has beer.. the gathering together in one ~ of a11 the vario11&- • 
organisationl! ofihe GOvernment of India which handle publicity in one way or lID" 
other. This should make for closer Co-ordination and easier planning of publicity •. 

All India Radio in spite of the limited technical resources at their dispoBal, 
~  (i) .a ~  service in ~ ~  from M ~  (ii) ~  ~ ~  

~  lD IraDlan Pet:slan ~ Delhi, (Ul) ~ ~  daily sl!l'Vlce for I!ldlantroops 
In the Far East and {IV) a dally news-bulIetlD lD ArabiC. A French 'Service wai&1lo. 
~  by All India. Radio. News of topical interest were broadcast very .promptly, 

6ilptoclaJ talks eD',phl/08lling ihe nea1'll8&8 of -.a.r to 'Ind'. were 'iJT!Lnptl. 'Incr&.sed 
.ttention was ~~ to. the ~  ~  :new.s.· A daily news comme,*y _ been 
added to the maID Hlnd1llltaDl news-bnlletlD of the day. The construction of. ~ 
casting House, the i1llltallation of the 100 K. W. transmitter required 'for ~ ~  
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broadcasts, the 10 K.W. transmitter at Pesliawar and the a K.W. trauamitter at 
Karachi lias been speeded up. The supply of photographs, which have lately averaged 
5SO per month and of photogravures lias become it. regul&r function :)f the Bureau of 
Public Information. There is a special Directorate for counterpropaganda. Their 
function is to watch ~  broadcasts directed towards India and to take effective 
measures to counter hostile propaganda not only by direct exposures of enemy falsehoods 
through the appropriate media of public information, but also by ensuring over the· 

I whole country a flow of accurate information on matters of the war into which the 
enemy deliberately seeks to cast confusion. Since June, 1940, 82 pamphlets liave been 
issued. 17 films have so far been produced by the Film Advisory Board and most 
of them have Hindi, Bengali, Tamil and Telugu versions in addition to the English 
version. Documentaries are also obtained from England, and many of them have been 
'dubbed' ill Indian languages. The circulation of films has been speeded up and 
every F. A. B. reel now completes the circuit of India in three months. An auxiliary 
of the Film Advisory Board has been set up in Calcutta to look after distribution in 
Eastern India. News reels in Hindi, Bengali, Tamil and Telugu are now shown in 
nearly 500 cinemas. Moreover in view of the importance of publicity in the ~  
and the singular suitability of visual media for it, a very {,romising scheme of portable· 
cinema. projectors has been taken in hand by the ProvinCIal Governments with the 
assistance of the Government of India, financial and other. Under this scheme it is 
hoped that eventually a chain of 300 projecters will serve the .villages throughout 
India, excluding those provinces which have alrea.dy a service of ~ film projec-
tors. A scheme has ,been drawn up by which approved schemes of pubhcity launched 
in the Provinces will receive financial assist-nnce from the Centre and funds have been 
allotted to the Department of Information and Broadcasting for the general develop-
ment of oral and visual publicity through both Central and Provincial .organisations. 
Ail officer has been specifically entrusted with the task of ma.intaining effective liaison 
between the Cenire and the provinces and of acting as the channel for the interchange 
of ideas between the different nrovinces. His is also thl' special function of co-ordinat-
iRg the organisation of oral anti visual publicity in Provinces. A non-oflicial committee 
to keep the Government in touch with public opinion and to advise us in formulating 
our plans wjll be set up shortly. 

T ~ then ~  .some o.f ~  main ways in which things hav(' been improved It ls 
not posBlble to ",dlcate wlthlD the compa88 of an answer to a question, the subtler but 
none the less impoliant ways ill which the content and confines of pUbJiqity have been· 
improved. 80 what I have tried to give is only the barest idea of the picture. 

A. ~  deal of India's War Publicity is carried on by Provincial Governments and 
ProvlDclai War Committees. In most Provinces. there has been a considerable intensi. 

~ of propaganda through meetings, study circles, loud·speakers" propaganda vanl. 
and cmema vanl. . 

~ O  Sir ~ Gidney': Will the Honourable Member in. 
form thIS Hous.e ~~  hIS department is giving sufficient attention to the-
fiJm part of thIS publiCIty work particularly in connection with the war? 

The Honourable Sir Reginald Kuwell: Yes, I understand ~  t a great 
deal of attention is being given to that. 

Lieut.-Oolonel Sir Henry Gidney: In view of what the Honourable 
Member has just said, can he, at any convenient time, inform the House 
what is this "deal of. attention"? Or is it merely confined to the engage-
ment of a lady photographer and one or two Britishers? 

The Honourable air Reginald Maxwell: The Honourable Member will 
find fuller information in the statement which I have laid on the taMe. 

Kr. 1:. L. O. GwUt: May I ask what liaison exists between the centre 
aI;l.d the provinces to ensure that propagand.a effort is directed in the same 
direction? 
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The Honourable Sir B.egiD&1d Kuwell: There is constant liaison he-
tween us and provincial publicity officers: they come here for conferences; 
and otherwise there is constant correspondence and consultation between 
them and the centre. 

Mr. E. L. O. Gwil': May I ask how many conferences have taken, 
place since the debate in this House? 

The Honourable Sir BegiDald .uwell: I shall require notice of that. 

Sir Oowasji oTehangir: May I ask who is in . charge of the Depart-
ment? 

The Honourable Sir BegiDald Kuwell: The Honourab1e Sir Akbar 
HydarL 

MINnroM AND MAxnroK P1mcBNTA.GBS FOB RBPBBSBNTA.T10N OF THE 
MINORITY Co:mmN1T1BS IN SBBVlCBS. 

148. ·Sardar S&1I.' SiDgh: (a) With reference to Home Department 
orders regarding communal representation in services, will the Honourable 
the Home Member please state whether the percentages fixed for minority 
communities are minimum or maximum? If they are minimum, what is 
the maximum percentage of posts allowed for theae communities? What 
is the percentage for each minority community? . 

(b) Will the Honourable Member please state if any minimum percent-
age has been fixed for Sikhs and Hindus, below which their numbers may 
not fall? If so, what is that percentage? If no minimum ~  been fixed, 
what are the reasons for not doing so? 

(c) Is it a fact that the percentage fixed for Muslims is filled, whereas 
the case of the Sikh community is neglected? 

The Honourable Sir RegiDald Kuwell (a) 'fhe percentages of reserva-
tion represent the minimum share of the minority communities, in recruit-
ment, provided candidates possessing the minimum standard of qualifica-
tions are available. It is, however, open to members of these communi-
ties to obtain, on merit, more than the percentages of vacancies reserved for 
them. The percentages reserved are 25 for Muslims and 8l for the other 
minorities, namely, Domiciled Europeans and Anglo-Indians, Sikhs, Indian 
Christians, and Parsis. Separate percentages of reservation have not been 
laid down for each of these "other minority communities". 

(b) As indicated above no separate percentage of reservation has been 
laid down for the Sikh community, and no vacancies are reserved for 
Hindus. The reason for the absence of reservation for the Hindus is that, 
judging by the composition of the services, no such. reservation is necessary. 

(c) No. 

Sardar Sant SiDgh: May. I ]glow if this reservation as to minimum 
Iercentage of each community applies to civil departments or to the 
Defelice Department as well? 

"!he Honourable Sir BeglDald ]luWeU: It does not apply to the 
Defence DepartlI!ent. 
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'Sarclar SaDt SlDgh': May I know, why? 

The Honourable Sir lteginaJd KuweU: It does not apply to the defence 
:1Iervices. 

Sardar Sat Singh: May I know if in recruiting the clerical establish-
ment. of the Defence Department after the declaration of the war, any 
,direction was issued regarding this percentage and proportion in the 
services? 

The lIoDourable Sir ltegiDald Muwell: I should like notice of that, 

Mr. H. M. JOIhi.: l-lay I ask whether any proportion IS r.?served for 
tbe depressed classes? 

The Honourable Sir ltegiDald JluweU: Separate provision is to be 
made for them if the candidates are available: they do nol come within 
the 8i per cent. 

lIr. H. M • .Joabi: May I know, Sir, whether the depress en classes are 
ill such an insignificant minority in this country? 

The Honourable Sir Reginald ][uwell: They have every opportunity 
,of getting candidates accepted if they came forward, but the difficulty has 
always been to get a sufficient number of qualified candidates from the 
depressed classes . 

• 
Lieut.-Oolonel Sir Henry Gidney: Will the Government of India please 

tell the House what, in their opinion, is the definition of a 'domiciled 
European' and are they recruited in the services as such, or as statutory 
-natives of India? 

The Honourable Sir lte&iJ1ald JlaxweU: I think that goes far beyond 
the scope of this question. 

Lieut.-OOlonel Sir Henry Gidney: The Honourable Member in his list 
of the various communities in the services mentioned some justification, 
.and I just asked him to throw more light. Most probably I will write 
.8 letter to him about this. 

The HonOlll'able Sir BegiDa1d llaxWell: It is a generally accepted term. 
If the Honourable Member wants to go into details, I should like notice, 
,so that I may give him a considered reply. 

Sardar SaDt SIngh: One supplementary question, Sir. 

JIr. P.reIldent (The Honourable Sir Abdpr Rahim): Next question. 

Irardar Sant Singh: Only one supplementary, Sir. It is'very import-
:ant. 

:IIr. PreIlclent (The Honourable Sir Abdur Rahim): • Next question, 

• 
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P1u.OTICE IN THE MATTER OF OBSERVING THE PBBCBNTAGB FOB RBPBBSBNTA-
TION OF MniOBITY COMMUNITIES IN GOVBB.NJIBNT OF INDU SBBVICES. 

149. ·Sardar 8ant SlDgh: (a) With reference to the Home Department 
orders regarding the representation of minority communities in Govern-
ment of India services, will the Honourable the Home Member please· 
state whether the percentages fixed are to be observed in regard to each 
grade in each office separately, or to the total number of persons in one· 
office as " whole? 

(b) Will the Honourable Member please ~  -:vhat is the ~  in 
this regard 'in each of the Government of India ~ at New Delhi and 
Simla, Departments as well as Attached and Subordmate Offices? 

The Honourable Sir Reginald J[a.nrell: (a;} The reservations are t;o.. 
be applied to vacancies in each grade or division in a Department or Office· 
separately, but where this is not practicable posts in grades with the same 
or approximately the same pay and prospects may be grouped together for' 
this purpose. 

Ib) In the Government of India Departments and Attached Offices the 
reservations are applied separately to each grade or division. Information, 
in regard to the Subordinate Offices is being collected and will be laid on 
the table of the House in due course. 

~ Sant Singh: May I know, Sir, if the Circular of July 1984 
applies only to the civil part of the Government of India services or it con-
tains any exception that it would not apply to the Defence Department of 
the Government of India? .. 

The ~~  Sir KegiDald Jluwell: The Resolution does not app.1y 
to the Defence Services, and that is apparent on the face_ of the ResOlu-
tion. 

JIr. Preaident (The Honourable Sir Abdur Rahim): The other questions. 
of Sardar Sant Singh,-he has got a number of them,-will be laid on the 
table as the quota has been exhausted. 
TBc1INwAL POSTS IN THE GOVERNMENT OF INDIA SECBBTABIAT AND ATTAOBBD' 

AND SUBOBDINATB OFFIOBS NOT SUBJBCTTO THE ORDBRS RBGABDIliG 
CoMMUNAL RBSERVATIONS. 

+150. *Sardar Sant Singh: Will the Honourable the Home Member 
please state whether there are any technical posts in the Government of 
India Secretariat and Attached and Subordinate Offices, to which the 
Home Department orders regarding communal reservationS do not apply? 
If so, which are those posts? • 

The Honourable Sir. ~  ~  I place on the table of the 
House a copy of tlie Home Department Office Memorandum No. 14/9/87-
Ests. (S), dated the 5th October, W4P, about the ~  and posts re-
quiring special or high ~  qualifications whip.h have been excluded' 

~ the scope of the orders regarding ~  ~~  in the 
servIces. 

quot..tnswer to this qaestiQJ1. laid ~ .tbe ~  .the" qaestioner ~ ~~~~ Ilia 
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No. 14/9/37-EiltB. (S.). 

GOVERNMENT OF INDIA. 
HOllE DRARTIIlI:NT. 

New Delhi, the 5th October, 19.10. 
OFFICEJ MEMORANDUM. 

;'SUBDCT :-Bumption 0/ .er1JiceB and post. /rom the .cope 0/ the ordera regarding 
communal repreaentation. 

With refarence to the Home Department Office Memorandum/endorsement* 
No. 14/9/37-Est.. (S.), dated the 28th May/27th Junet 1940, and the ~  of the 
Commerce/etc. Department thereto, the undersigned is directed to forward a list of 
,services and post. to which the orders regarding communal representation promulgated 
in the Home Departlllent Resolution No. F. 14/17-B./33, dated the 4th July, 1934, do 

,DOt apply. The list has been amended in certain respect. to accord with the present 
position, and has be.en corrected up to the 1st October 1940. In order, however, to 
«l8ure, as far as poBBible, the maintenance of communal proportions in direct recruit-
ment preference should be given in making appointments to the services and posts in 
the list to candidates belonging to minority communities when tbe qualifications of the 
best candidates are approximately equal. (The Home Department agree with the De-
partment of Education, Health and Lands that, for appointment to tho'! services and posts 
'numbered 1, 17 and 19 in the list of services and posts directly under the Education, 
Health and Lands Department, such preference should be given only when the quali-
fications are equal). 

'To 

(Sd.) N. BANERJEE, 
for Deputy Secretary to the Govt. of India. 

The Commerce, Communicationa, Defence Education, Health and Lands, Finance, 
Labour and Legislative Department.. 

• No. 14/9/'&1-Est.. (S.) . 

Copy forwarded to Departments of the Government of India (other than Commerce, 
Communicationa, Defence, Education, Health and Lands, Finance, Labour, and Legia-
lative Department.), Political Department, Secretary to the Governor General (Public), 
Secretaty to the GovE.rnor General (Reforms), the Director, Intelligence Bureau, the 
Federal Public Service COlIlmiasion, and the Principal Information Officer, for inform-
ation. 

By order, 
(Sd.) N. BANERJEE, 

Assistant Secretary to the Government of india . 

.IA6t 0/ Service. and Poat. ezcluded j-rom the ~ 0/ the orderB contained in the Home 
De"artm871t Re,,·lntion No. F. 141'7-8/88, dated the .stir July 19'4, regardin.g 
communal repre.entation. i1l the Semce8. 

(Corrected up to the 1st Octobar 1940.) 

DEP ARTMIDNT OF COMMERCE. 
Cia. 1. 

1. Indian Mercantile Marine Training Ship Service. 
2. Econominc Adviser to the Government of India. 
3. Superintendent of Insurance. 
4. Secretary, Indian Accountancy Board. 
5. Preaidept and :Members, T&rift Board. 

• To Legislative Department only_ 
t To Defence Department onJy. , 
( ) To Edftcstion, Health & Lands. 
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6. Ship Surveyors, Mercantile Marine Department, Bombay and Calcut.ta. 
7. Headmaater, I.M.M.T.S "Dufferin", Bombay. 
8. Shipping Masters, Bombay and, Calcutta. 
9. Engineer-in-Chief, and Engineer, Lighthouse Department. 
10. CIa. I posta in the Patent Office. 

*11. Indian Trade Commiaaionera. 
*12. Assistant SuperinteI!dents of Insurance. 
*13. High Commissioner for India. 
14. Deputy Registrar of Trade Marks, Bombay. 
15. Assistant Registrars of Trade Marks, Bombay and Calcutta. 

CltD. 11. 
16. Deputy Shipping Masters, Bombay and Calcutta. 
17. Assistant Shipping Master, Calcutta. 
18 . Chief Engineers of the Pilot Veasels, belonging to the Bengal Pilot Service. 
19. Commercial Accountant, Lighthonae Department. 
~  Engineer Supervisor, Light.ho1l8e Workshops, Madras: 
21. Class II posts in the p .. tent Office 

Subordinate Se7"flicea. 
22. Draughtaman, Engineer·in·Chief's Office, Lighthouse Department. 
23. Accountant for the Leadsmen's Quarters at Calcutta. 

DEPARTMENT OF COMMUNICATIONS. 
Omt,.al Service, Claa. 1. 

1. Indian Meteorological Service. 
2. Director of Civil Aviation in India; Deputy Director of Civil Aviation in India ; 

Chief Inspector of Aircraft; Chief Aerodrome Officer; Aircraft Inspecfl.Jrs; Technical 
OfIioera. 
Oentral Sefflice, 01 .. 11. 

3. ABBiatant Aircraft Inspectors, A.<!rodrome Officers; Arsistant Aerodrome 
Officers; Examiners; Dectrica1 and M.echanical Superintendent. 
Un-claa8ified. 

4. Controller of Broadcasting; Deputy Controller of Broadcasting; Chief Engineer, 
All India ~  Editor, Indian Listener, Research Engineer; News Editor, All Indian 
Radio; Station Directors; Station Engineers; Assistant Station Directors; Director of 
Programmes; Assistant Chief Engineer; Public Relations Officer; Director of Pro-
gramme Planning. 

5. Consulting Engineer to the Government of India (Road.); ABBistant to the 
Consulting Engineer to the Government of India (Roads). 

DEFENCE DEPARTMENT. 
1. Indian Ecclesiastical EetabliBhm'!nt. 
2. Caretaker, Army and Air Headquarters. 
3. Chief M ~  Board of Examiners. 
4. Translators, M. T. (L) and Fauji Akhbar Sections. 
5. Army Training and Educational Establishments. 
6. Army Language Teachers. 
7. Recruiters of the Technical Recruiting Branch of the Recruiting Orpaization. 
8. Civilian clerks of the Indian Territorial Force. 
9. Civil clerks of the Ailltiliary Force, India. 
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10. Civilian cIlerkB of the Indian Signal Training Corps, Signal Training Centre,. 
JUbbulpore. 

11. Religious Teachers for the units of· the Army in India. 
12. Daroghas. 
13. Assistant Farm Overseers, Veterinary Assistant Surgeons, Zi1ladars and locally 

recruited staff of the Army Remount Department. 
14. Principal Test Alisistallt. 
15. Assistant Works Managl'3r, Ordnance and Clothing Factories. 
16. Technical Staff of the Indian Army Ordnance Corps. 
17. Permanent Indian Artificers, I.A.O.C. of the following categories : 

(i) Supervisors; (ii) Draughtsmen; (iii) Fitters; (iv) Blacksmiths; (v) Wheelers; 
(vi) Instrument Mechanics; (vii) Electricians. 

18. Overseers and sub-ov:erseers, Controlted Flour Mills, Lyallpur. 
19. Surveyors Allsistants, Military Engineer Services. 

DEPARTMENT OF EDUCATION, HEALTH AND LANDS. 
POSTS IN AND UNDER 'l'HE blPElUAL COUNCIL OF AGBICULTUlUL B.u&uwB:. 

Ot.ntral Service, Ol(l88 1. 

1. Vice-Chairman, Imperial Coancil of Agricultural Research; Agricultural Commis-
sioner with the Government of India; Animal Husbandry Commissioner with-
the Government of India; Assistant Agricultural Commissioner with the-
Government of India; Assistant Animal Husbandry Commiasioner with the Govern-
ment of India; and Secretary, Imperial Council of Agricultural! Research. 

2. Agricultural Marketing Adviser to the Government of India. 
3. Director, Professors and Assistant Professors at the Imperial Institute of Sugar-

Technology. 
4. Physical bemist and Biochemist, Imperial Institute of Sugar Technology. 

81mVICBS AND POSTS DIRECTLY UNDO TO DJlPAB.'l'JDlfT 01' EDuOATION, HuLm .umo 
LANDS. 

Oentral Seroice, Olms 1. 
1. Medical Research Department. 
2. Zoological Survey of India. 
3. Superintendent of Education, Delhi, Ajmer-Merwara and Central India. 
4. Principal, Government College, Ajmer. 
5. Keeper of the Records of the Gov:ernment of India. 
6. Librarian, Imperial .Library, Calcutta. 
7. Educational Commissioner with the Government of India. 
8. Agent General for India in the Union of South Africa. 
9. Secretary to the Agent General for India in the Union of South Africa. 
10. Agents of the Government of India in Burma, Ceylon and British Malaya. 
11. Government Epigraphist for India! Superintendent for Epigraphy and AssiStant. 

Superintendent for Epigraphy. Archaloiogtcal Department. 
12. Technical Assistant to the Educational Commissioner with the Government ot 

India. 
~  P08th in Central Service, Clas8 1 and Oentral. Sf.rvice Owe 11 in tAe following :-

13. Imperial-Agricultural Research Institute and substations. 
14. The Imperial Dairy Department. 
15. Imperial Veterinary Research Imtit.ute and its Sub-stations. 
16. Botanical Survey .of IndiA. 
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Central ~  Oltu, iI. 
17. Pbarmacologiat, &Dior E ~  Aasiatant, Pharmaceutical Chemiat and 

Biochemiat, Biochemical Standardisat.ion LaboratOry, ~  

lQ. Aasiatant to the Arnt of the Government of India in Ceylon. 

19. ~  to the IJl' perial Serologiat. 
-' 

.(Jentral Subordinate Service. 

00. Epigraphical Assistant and Clerks,. Office of the Gov08rnment Epigraphiat for 
India and Superintendent for Epigraphy. 

21. Reader, and Custodian in the office· of the Superintendent for Epigraphy. 

22. Custodians, Agra ~  Lahore Forts; Cuatodirm, Arc1ueological Area, Delhi Fort 
;&nd Curator, Indian War Memorial Mueum, Delhi. 

23. Entomological Assistant; Laboratory Assistants; Technical Assistant; Assistant, 
Ethnological' Section; Artists; Gallery Assiatants; Modeller; Taxidermists; and Insect 
Setters, Zoological Surv:ey of India. 

24. Ministerial establishments of the Agent General for India in tM Union of 
South Africa and the Arnts of the Government of India in B1l1'Dl&, Ceylon and 
British Malaya. 

FINANCE DEPARTMENT. 

POS'l'S DIRECTLY UNDER TIlE FINANCE DBPARTIDNT • 

.(Jentral Service, O ~  I. 

1. Master, Deputy Masters and .A.lailtant Kallter, Security Printing, India. 

2. Mint MaiMr&, Bombay and Calcutta • 

. 3. Deputy Mint Muter. 

·4. Chief Aasayer, Mint, Bombay . 

. 5. Deputy Controller of Stamps. 

6. Assistant Maskr, Currency Note Press. 
Central Service ... 0lQ$8 II. 

t. 

7. Chillf Inspector, Control; Engraver and Supervisors (Technical), Security Print-
:ing, India. 
8. Artiat Engraver, Calcutta Mint. 

"9. Deputy Chief Assayer, Bombay Mint . 
.(Jentral Subordinate Serwice. 

10. Bullion Establishment at the Mints. 

11. Fifty per cent. of the Supervising ataif of the Operative Establishmenta at the 

Minta (Reserved for Europeans, Domiciled Europeans and Anglo-Indians).· 

12. Junior Supervisorll (Technical), Assistant Supervisors (Technical), and Estate 
'-Custodian, Security Printing, India. 

POSTS UNDD TIlB CIUf'1'RAL BOARD OF REVENUB • 
.(Jentral Service, Olos8 I. 

1. Chief Chemist, Central Revenues. 

2. Chief Mining Engineer, Salt Range Division, Central Excise &; Salt Department, 
North-Weatern India, Khewra. 

3. Electrical and MechDical Engineer, Khewra. 

4. Electrical and Mechanical Engineer, Sambhar. 

5. Accountant Member., Income-tax Appelate 'l'ribnnal. 
Oentral Service, 0las8 II. 

6. Mine Manager, Khewra. 

• In filling ~ ~  the remainiug50 per 09D.t: the reservauou.· for Mu_Iima 
~  the other mlnonty communitiell (exc)uding DomiciW Europeans. IIIDd . Anglo-IndUma) 
·will be 33! per cent. ~  8ll per cent., respectively. 
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HOME E ~MENT  

Gene,al Oent,al Se1tJiu, Oltu, I. 

1. Govemment Examiner of Questioned Documents; Auistant Govemment. Examiner 
of Questioned Documents. 

2. Assistant Director, Inte1liaence Bureau; Deputy Director and Assistant Di11ectors 
Intelligence, Peshawar; Assistant Director, Intelligence, Quetta. ' 

3. Secretary and ABBistant Sa..cretary, Federal Public Service CommiBBion . 
. '4. Principal Information Officer, Deputy Principal Information Officer and Informa-

tion Officers. . . 

General Oentral Servioe, Oltu, II. 
5. Deputy Central Intelligence Officers; Deputy Supo!rintendent, Intelligence, 

Peshawar; Deputy Superintendents of Police, Delhi and Coorg. 
6. ConfidP-ntial Assistant, Intelligence Bmeau. 
7. ABBistant Information Officers. 
8. Supply Officer and Secretary to the Chief Commissioner,. Andaman and N ~ 

Islands; Assistant Commissioner, Nicobars, Extra Assistant Conservators of Forests and 
Exploitation Officers, Andamans Forest Department. 

Oent,al Subo,dinate Ser"ices. 
9. PhotographP.r, Intelligence Bureau. 
10. Tahsildar and Sub·Inspector of Police under the Deputy Director, .Intelligence, 

Peshawar and Assistant Central Intelligence Officers. 
11. Senior Special Assistant and Confidential Assistant, Offic'3 of the Federal Public 

Service Commission. 
12. Personnei' of the Frontier, Intelligence Corps in the offices of the Deputy 

Director, Intelligence, Peshawar and Senior Assistant Director, Intelligence, Quetta . 
• 

DEPARTMENT OF LABOU:R,. 
General.Oefl.tral Se.,,,iu, Oltu, I. 

1. Posts in the Illdisn School of Mines. 
2. Consulting Architect in the Central Public Works Department. 
3. Chief Inspector of Boilers &; Factories, and Electric Inspector, Delhi &; Ajmer-

:Merwara . 
.(}e.M,al Oentral Ser"ice, GlasB II. 

4. Sup'3rintendent, Horticultural OperationB ; Assistant Superintendent, Horticul-
tural Operations (Central Public Works Depratment). 

CeMral Centarl Subordinate. 8e1tJice . • 
5. Storekeeper, Deputy. Storekeepers, ~  and Clerks, Stationery Stores 

Section of the Central Stationery Office, Calcutta. 

LEGISLATIVE DEPARTMENT. 

Central Service, ~  I. 

1. Posts of SecI·etary, Additional'Secretary and Draitsm&!l-,. and :J?eputy Secretary, 
when held by an officer who does not belong to the Inchan Civil Service. 

2. Posts of Solicitor to the Government of India, Second ~  to the Govfilm-
ment of India and ABBistant Solicitor to the Government of Indl&. 

-These posts will" rome within the scope of the orders regarding communal 
repD'!8ellt:J.tion on expiry of the term of contract of the present ~  

B 
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STRENGTH OF THE ~  HEADQUARTEBS POLICE. 

t151. *Sardar Set Singh: (a) Will the Defence Secretary please state 
the present strength of the General ~  Polioe? How many of 
them are Hindus, Muslims and Sikhs? 

(b) What was the strength of this Police foroll on the 1st January, 1941, 
and what was the communal composition thereof? 

(c) What is the total number of men recruited into this force since 1st 
January, 1941? How many of these newly recruited men are IDndus, 
Muslims and Sikhs? 

(d) If the number of men belonging to anyone of the three abOve men-
tioned communities be much more, or. much less, than the proP<1rtlion fixed 
by the Home Department for representation of various communities in 
various services under the Government of India, will the Honourable 
Member please state the reasons for this increase or decrease? 

Sir G1I1'1ID&th Bewoor: (a) 102, all Muslims. 
(b) 21, all Muslims. 
(c) 81, all Muslims. 

(d) The orders issued by the Home Department regarding recruitment 
on a communal basis do not apply to the General Headquarters Police 
which is a wholly military formation. 

ScALES OF PAY IN THE GOVERNMENT OF INDIA E R~T  AND THEIR 
ATTACHED AND SU»ORDINATE OFFICES SET Ul' SINCE 1ST Al'RIL, 1939. 

tl52. *'Bardar Sant Singh: (a) Will the Honourable the Home Member 
please state the names of the Government of India Departments an<! their 
attached and subordinate offices which have been set up. since 1st April, 
1939? 

(b) Are the orders in regard to sCllles of pay to be given to all the men 
employed in those departments or offices. similar in all cases, or is there 
any distinction made in any case? 

( c) If any distinction has been made in anyone or more cases, will the 
Honourable Member please state the reasons for such distinction? 

(d) Will the Honourable Member please lay on the table of the House 
a copy of the orders passed in regard to the scales of pay given, or to be 
given, to the employees of the said departments and offices? 

The JlonoUr&ble Sir Reginald Jluwel1: . The information is being coi-
lected, and will be laid on the table by the Honourable the Finance Mem-
ber who is mainly concerned with this question. 

REFUSAL OF GUN LICENSES TO GOVERNMENT SERVANTS IN DBLHI. 

i 153. *Bardar 'Set Singh: Is the Honourable the Home Member aware 
that during the last two years several Government servants drawing 

. t Answer to this question laid on the table, the qaeBtioner having exhauBted his 
qaota. 
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Rs'.' 100 or more per, mensem have 'heenmfused licences for guns, ,!etc., 
~  hundreds of persons drawing less than Rs. 100, 01' having. an 

~ of Rs. 100 or less, are in possession or guns; in Delhi? Hl!lo, why.., 
and WIll Government please expla!in their policy, in regard to this matter? 

''t!he BoIIourable Sir' B8fiDald ~  It is quite possible that 
licences for guns have been refused to Government servants drawing 
Rs. 100 or more per mensem while there are persons in Delhi with a ~  
income who possess licences. Licences are not given merely in view of 
the salary or status of the applicant, but also in view of his real need to 
possess arms. 

SOBUTINY AT RENEWALS OF ABJIS LICENSBS BY TIlE DELHI ADMINISTRATION. 

tFfPl! .. ~ ~  the HOl'1OU1"8ble ;the Home Member 
please state if tbe'Delhi, Aodministration is ' following the rules made by 
Government for· >the grant·of; arms lioenlles:· to tbepublic at the time of its 
renewals? If 80, will he please state the names of all the ~  police 
officers in Delhi and their position, profession, amount of in<jlome.tax or 
land revenue paid by each annually and the number and kind Ot arms PO!;-
sessed by each of them in order to show how far the scrutiny was made by 
the Delhi Administration in their cases? If not, why not? 

The Honourable Sir B.egiD&ld llazWeR: I have no reason to suppose 
that the answer to the first part of the question i$ otherwise than in the 
affirmative. The information asked for 'in the second part of the question 
is being collected and will be laid on the table of the House in due course. 

NON-ALLo<lA..nON oir TDIE JI'OB BBOADCASTIlJG SIXB RELIGIOUS PROGRAMME 
- , BY TlIE DlI:Lm BROADCASTING STATION. 

+155. ·Sa!dar Set Singh: (a) Is the 'Honourable Member representing 
the Information and Broadcasting Department aware that the Delhi Broad-
casting Station has reserved Thursday and Friday m each week for broad-
casting the religious programme of Muhammadan community? 

(b) Is he also aware that almost whole of the Friday's programme is 
that for the Muslim community? . 

(c) Is he further aware that similarly Tuesday and another day in a 
week are reserved for broadcasting the religious and other programmes of 
the Hindu community and fairly good tlime of the day's programme is allo-
cated for the purpose? 

(d) Is he aware that no days are fixed in a. week for broadcasting the 
Sikh programme? If so, on what grounds has the Delhi Broadcasting 
Station not similarly allocated time in each week for broadcasting Sikh 
religious programme? 

(e) Does he propose to consider the desirability of having at least tW() 
days in a week reserved similarly for the purpose? If not, why not? 

The Honourable Sir Andrew Olow: (a), I,b) and (cJ. Programmes of 
interest to Hind!,ls and Muslims are broadcast on Tuesdays and Fridays res-
pectively. ~ and Qawwalis. pw:e1y as musical items, are broadcast 

t Answer to t.hiB question laid on the table, the questioner ha.ljng exhaWlted bia 
~  . 

B 2 
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on Thursdays. These programmes, however, constitute only a small frac-
tion of the tranmllssions for those days which are not by any means reserv-
ed for Hindu and. Muslim religious items. 

(d) Yes. All-India· Radio programmes are designed to cater for ~  
tastes and· requirements of the generality of listeners. The number of ~ 
listeners in the country does not justify. a regular weekly broadcast of thell' 
religious programmes. 

(e) No: for the reasons I have already stated in reply to part (d). 

R:moOMMENDATIONS l!U.DB BY THE INDIAN MEDIOAL AsSOOIATION. 

166. *JIr. OoviDdV. Deshm1lkb.: Will the Defence Secretary please 
state the recommendations made by the IndiaD. .edioal .uooiatiaD M.I 
passed by its Central Council last July to the ~  of India and 
which of them. were accepted and which were rejected, and what were the 
grounds for rejecting the same? 

8'11' Guranath Bewoor: I lay a statement on the table. 

The following recommendations were embodied in a Resolution adopted by the 
General Council of the Indian Medical Association on July the 13th, a copy of \vhich 
was forwarded to the .Director General, Indian Medical Service: 

(1) That all officers belongiDg to the Indian Medical Service and Indian Medical 
Department working on the civil side, constituting as they are said to 
be a War Reserve for the Army, should be recalled to the Army imme· 
diately and that the vacancies created by such reversion of the officers 
should be filled ur by selection after open advertisement!, because there 
should be no civi side of the Indian Medical Service and the Indian 
Medical Department bereafter. These appointments Ihould be made on 
.. temporary basil for the duration of the war so as to enable the officers 
retllming from War Service to apply for and compete for these posts on 
equal terms. 

(2) That during the period of the war DO distinction shall be allowed to continue 
l1li between the Indian and European members of the Indian Medical 
Service ~  ~  Medical Department !elplrding the. pay. allowances, 
status, ehgihllity to c;ommands, .. ~ ~  . appomtments, family 
allowances, leave, .,promotion, gratUities, d18ablhty compensation, etc .. 
whether thepe officers hold temporary or permanent posts in the Indian 
Medical Service or in the Army in India Reserve of Officers or hold 
Emergency CommiSBions. 

(3) That (a) the policy governing the changes proposed above should be under 
the direction of a Central Board on which the Indian Medical Associatio:J 
should be adequately represented, so as to facilitate recruitment to the 
Emergency CommiSSions. 

(b) The holden of emergency commiSBions should be given first preference for 
holding permanent posts in the Indian Medical Service, the selection for 
such appointments to be made by a Selection Committee on which the 
Indian Medical Association should be adequately represented. 

(4) That the members of ~ profession volunteering their services for 
Emergency Commilsions in the Indian Medical Service or for appointments 
in the Indian Medical Department should start with a rank and seniority 
in . consonance with their experience and standinlt in the profllllsion, and 
that all commands should be open to thel,l1 on the basis of leniority. 

(5) That 10 per cent. of the officers in the Indian Medical Department (Indian 
Branch) shall be Itl'anted Honorary King's Commissions. 

_ No.3 (a) hasb.en i.n part a90pted .by ~  who have formed a Central 
Advisory Board to review the prOQ;l'e88 o.f the recommendations bv . the recent. Indian 
Medical ServiC'e necrtiitment Conference. The remaininJ!' suggestions are still being 
actively considered bl the Government of India and none have so far been rejected. 
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+157*. 

AUSTRALIANS GIVEN EMERGENCY CoMMISSIONS IN THE INDIAN ARJIIY. 

158. *Mr. Govind V. Deshmukh: Will the Defence Secretary please 
state: 

(a) whether any AUlitralians have been given emergency commis-
sions in the Indian Army; 

(b) whether the Australians who have been, as cadets, given emer-
gency commission in the Indian Army, had applied for the 
same and were interviewed by any selection committee; if so, 
when and where; 

(C) whether the Government of India or the Australian Government 
paid, or pays, for their training; . 

(d) the place in India where they received their ~  
(e) the regiment to which they are attached; and 

If) whether .British O~  are recruited Wm any oftKs British 
Colomes for belOg posted as Officers of Indian Army; if so, 
how many? 

Sir Gunmatb. BaWOOl": (a) Yes. 

(b) Yes. They were interviewed by an Indian Armv Officer of the 
rank of Brigadier in August 1941 in Malaya. • 

(c) The Government of Iedia did not pay for their 'training as they 
received no training in India. 

(d) Does not arise. 
(e) They have been posted to various regiments of the Indian Army. 
(f) Yes. The number of officers so recruited is 46 so far. 

JIr. Busenbhai Abdullabhai Lallaa: Did the G ~  of lndia ask 
for their services? 

Sir Gurunatb Bewoor: No, Sir. These young Australi&ns applied for 
commissions in the Indian Army, and as they were considered suitable in 
all respects, and as we werp. very greatly in need of candidates-we con· 
tinue to be in very great need of candidates.-for "the officer ranks of the 
army. they were taken. And. may I say, ~  with your permission. that 
WE' have in this war the whole of the BrItIsh Commonwealth fightmg a 
common enemy. We have ~  ~  N ewzealanders. every one 
from the Colonies of the Bntish EmpIre fighting shoulder to shoulder. 
sepoys officers and soldiers together, and as tb.e demands of the Indian 
Army 'are very great, we welcome any good m .. aterial. ~  ~ part of ~  
British Empire, and in doing so, we are ~ depnvmg a slOgIe Indian 
of a possible poet in the officers rank, because our demands are much 
beyond the supplies now available. 

+ This question was withdrawn by the quest.ioner. 
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Sudar Sut Singh: May· I know, Sir, if any ~  Officer trained in 
Dehra Dun with qualifications to be an officer In the army has been 
-employed in the British Army in England at their expense? 

Sir Gurunath Bewoor: I don't see how that question arises. I have 
been asked whether Australians have been taken in the Indian Army, and I 
have given reaSOllS for it. The British Army is not in nee.d of Indian O ~  
but the Honourable Member is aware that we have Indlan Officers, Indlan 
Pilots of t.he Indian Air Force. seconded to the Royal Air Force, and they 
-are doing very well indeed. 

'Mr. If. 1[. Joshi: May I know, Sir, whether any Indian officers have 
been appointed in the AustraliaIIl Army? 

Sir Gurunath Bewoor: No, Sir, the questioll bas not arisen at all. 

'Mr. Govmd V. Deabmukh: May I know, Sir, which are the regiments 
in India to which these Australian officers have been a.ttached? 

Sir Gurunath Bewoor: Actually I have. the names, but I do not think 
it is in ~  i·nterest to give them. 

Qui Muhammad.Ahmad KUmi: May I know, Sir, whether any of these 
Australians applied for posts in the Indian army before, if not, how is it 
that they came to know that they could get appointments in the Indian 
Army? 

Sir Gurunath Bewoar: We have had Australians in thee Indian Army 
even before. They used to come through Sandhurst in the old days in 
the usual way. At this time the whole Empire is aware of the need of 
man power in difierent parts of the Empire, and as these young Austra-
lians were in every way suitable, they offered their services and we accept-
ed them. . 

Mr. If .. M. Joshi: May I know whether, since there is a great dearth of 
officers in India, the Government of India propose to send an application 
to Hitler for trai.Iiing some of our men as officers? 

Sir Gurunatb Bewoor: I am surprised that the Honourable Member 
should ask a question like this. If the Germans are prepared to come 
here and fight against Hitler, we shall consider that question, and 've 
shall be glad if they will bring with them some equipment also. 

Lieut.-(Jolonel Sir Henry Gidney: I have no desire- to request the Hon-
ourable Member to ask Hitler to train our men. but may I know whethello 
these Australia-n officers received any training before they were appointed, 
and if so, where? 

Sir Gurunatb Bewoor; These young officers whom we have taken have 
been rroperly trained in an Officers' Training School. 

Lieut.-oolonel Sir Henry Gidney: I hope it is not at India's expense. 

Sir Gurunath Bewoor: I have said it is not. 
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I:-ieut.-oolOnel Sir lleDry Gidney: Whilst I agree entirely with the 
fientIments thut have been expressed by the Honourable Member regarding 
the loyalty of the people of the Commonwealth and the Colonies, will the 

. Honourable Member give this House a categorical statement to show 
that this Government did not ask the Australian Government or the Gov-
ernments of the various Colonies or Dominions for these officers to be sent 

-over here? 

Sir Gunma.tb. Bewoor: I can only say, so far as I have seen the 
papers, that there was no request sent to the Australian Government 
by the Indian Government for these particular men, but if the Honourable 
Member is desirous of getting more definite information on the point, I 
shall require notice. 

JIr. GovlDd V. De8hmukh: May I know, Sir, whether the Australian 
Government suggested that some of their men should be attached to Indian 
regiments? 

Sir G1Il'1Dl&th Bewoor: No, Sir. 

Sir Oowasji oTehangir: May I knQ.w if these Australians were resident 
in India? 

Sir Gurunath Bewoor: No, Sir. 

S&rd&r S&nt Singh: May ;[ know the exact place where these Australian 
officers were trained before? 

Sir Gurunath Bewoar: Some of them were trained at Singapore where 
there is an Offi<!\lrs' Training School. 

S&rdar Sat Singh: May I know if Indian Officers have been appointed 
in any part of the Commonwealth of Great Britain? . 

Sir GurUDa'h Bewoar: I have replied to that question. The question 
has not arisen. We want all the Indian officers we can get for our own 
army. 

Sudar SutoSiqh: May I know if the Government of India holds 
that India is a good ground for exploitation by every member of the Com-
monwealth? 

Sir GurUDath Bewoor: There is no question of exploitation, and they 
are polding Commissions purely on a temporary basis for the period of the 
war. 
DESIRABILITY OF OONVEYING SRAOKLED DELHI JAIL PmSONEBS IN VEHICLES. 

. 159. ·1Ir. E. L. O. Grit: (a) Is the Honourable the Home Member 
aware of the fact that jail prisoners shackled with wrist and ankle irons 
are frequently marched through the streets of Delhi? 

(b) In view of the extremely undesirable nature of such practice, is he 
prepared to take steps to ensure that ~  prisoners are. conveyed in 
vehicles which do not expose them to exhibItion to the public? , 

fte lIDnourable Sir BegiDald )[anrell: (a) The answer is m the affir-
mative. 
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(b) Orders were issued by the Chief Commissioner last winter for 
conveyances to be provided in all cases when prisoners have to be moved 
between the Delhi Jail and the Railway Station on transfer or between 
the jail and the courts. Owing to some misunderstanding: the orders 
have not yet been fully complied with but this will be done lD future. 

BAN ON EXP(>BT OF THE student OF JUUBULPOBE TO FOREIGN CoUNTBlBS. 

180 .• Qazi Jluhammad Ahmad Kazml: (a) Will the Honourable the 
Home Member please state if he is aware of the ~  that the Student of 
Jubbulpore, is the official organ of the All-India Students' Federation? 

(b) Is it or is it not a fact that thp. Government censor has banned its 
export to foreign countries? If so, why? 

(c) Have Government considered the advisability of withdrawing the 
said ban? 

The Honourable Sir lteginald llUWell: (a) Yes. 
(b) It is a fact that an export ~ for this paper was refused, as it 

was not considered to be of a suitable character for export. 
(c) No. 

Qui Muhammad Ahmad Xazmi: Do ('yovernment consider that a paper 
which is quite safe for India itself will be unsafe for America? 

The Honourable Sir RegiDald Kuwell: I \\ill consider the Honourable 
Member's suggestion. 

Qui Kuhammad Ahmad Xazmi: May I know if G~  have 
banned this paper for any improper articles on account of which they 
have deemed it advisable to stop its export? 

The Honourable Sir Reginald Maxwell: I should require notice. 

CARRYING OF CoNFIDlIINTIAL P APBBS OF TlIBIB OFFIOlII WITH TBlDl BY 
GoVEBNHBNT OFFIOlIIBS ON TRANSFER. 

181. ·Kaulvi Abdlll Baaheed Obaudhary: Will· the Honourable the 
Home Member please state if it is customary for officers of Government, 
who are under orders of transfer, to take with them without the consent of 
their successors in office, confidential papers and correspondence which 
took place during their tenure of office; and if so, under what rilles such 
papers are not handed over to the successors in office for future guidance 
in the interests of administration of that particular office to which such 
officers belong? 

The Bcmourable Sir RegiDald Maxwell: The answer to the first part -llf 
the question is "No". The second part of the question dops not arise. 

bIPoBT DUTY ON UNITED STATES OF AMEBICA GOODS. 

fl82. ·Sardar S&nt Singh: Will the Honourable the Finance \Iember 
please state if the import duty on goods manufactured in the United 

t ADawer to 1ihil quest.ion laid on the table, the questioner having exhausted his-quota.. 
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States of America and imported into this country, has been removed or 
reduced by any executive action? 

The Honourable Sir .Jeremy Raisman: No. 

DESIRABILITY OF CONTROLLING THE RATES OF INTERBST CHARGED BY BANXS. 

tl83. *S&I'd&l'. Sant Singh: Will the Honourable the Finance Member 
please state whether Government are aware that exchange banks have 
stopped paying any interest on the current accounts, and some of the Indian 
premi:r banks have also reduced the rate and are now paying only 1 per 
cent .. mterest on the ('urrent account and hardly 2, to 3 per cent. on fixed 
?eposIts? If so, do Government propose to fix the maximum rate of 
mterest ~  banks and the sowcaT8 can charge or claim in view of the very 
poor condItIOn of the people of the country dealing in raw produce of the 
country, or to those who have perforce to borrow on landed property? 

The llonourable Sir .Jeremy Raiaman: Government have not at hand 
the particulars of rates of interest allowed by banks on various kinds of 
deposits, but are aware that in view of the cheap money policy followed 
in recent years the banks have had to reduce the rates of interest on cur· 
rent accounts and other deposits. Government see no occasic!i to promote 
legislation to regulate the rate of interest charged by banking corpora-
tions. As for regulating. interest generally, the matter is for the pro-
mces. 

UNSTARRED QUESTIONS AND ANSWERS. 

RULES uNDEB SECTION 241 OF THE GoVERNMENT OF INDIA. ACT, 1935. 
58. Jlaulvi AbdUl Baaheed Ohaudhui'y: Will the Honourable the 

Finance Member be pleased to state if they have framed any rules under 
sel'tion 241 of the Government of India Act, 1985, similar to those made 
by them under section 96 B (2) of the Government of India Act. 1919? 
Will he further be pleased to state whether the Fundamental and the 
Civil Services Classification, Control and Appeal Rules made by them 
under section 96 B (2) of the Government of India Act, 1919, are still in 
force, without any modifications? If not, what rules have taken their 
place, or what changes have been made in them? 

The Ronourable Sir .Jeremy Baisman: The Government of India have 
not as vet framed anv rules under section 241 of the Government of 
India ~  1935, simil;r to those made by them under section 96 B (2) 
of the Government of India Act, 1919, except the Central Civil Services 

, (Extraordinary Pension) Rules. : 
The Fundamental and the Civil Services (Classification, Control anel 

Appeal) "Rules are still in force subject to tne provisions of section 276 
of the Government of India Act, 1935, and also subject to the' amendments 
issued from time to time. 

The first part of the question ~  not arise .. The ~  made iJ;t the 
Rules are contained in the orders Issued from tIme to tIme and publIshed 
in the official gazette. 

t Answer to this question laid on the t&ble, the questioner having exhausted hiB 
quota. 
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c....su OF RBJlOVAL OF THE EFmOIBNOY BAB OF lNOOlllll-TAX ODIOBBS IN THE 
CBNTRAL PRoVINOBS AND THE UNITED PRoVINOBS. 

5"1. Kaulvi Abdar Bashead. Ohaudhury: (a.) Will the Honourable the 
Finance Member be pleased to state in how many cases efficiency bar 
imposed on Income-tax Officers in Central Provinces and United Provinces 
has been removed within the last 12 months and after what duration? 

(b) Are Government aware that efficiency bars have been removed 
within the said period by the Income-tax Commissioner after his personal 
inspection of work without waiting for more than one report of the Inspect-
ing Assistant Commissioner. while this has not been done for years in other 
cases? What is the explanation for such a discriminatory action? 

The Honourable Sir .Jeremy Baisman: (a) and (b). The information is 
being obtained and will be laid on the table of the House in due course. 

PROOEDURE FOLLOWED IN IMPOSING THE PENALTY OF STOPPAGE AT THE 
EFFICIENCY BAR. 

58. Kaulvi Abdur ~ Ohaudlraty: (a) Will the Honourable the 
Finance Member please state whether it is not a fact that on the 8th Sep-
tember, 1939, in the Legislative Assembly, in his answer to parts (e), tf) 
and (h) of starred question No. 122, admitted that the procedure prescrib-
ed in Civil Services (Classification, Control and Appeal) Rule 55 .watt 
generally followed in imposing penalties? 

(b) Is not stoppage at an efficiency bar a penalty? Is it not a fact that 
on the 2nd December, 1940, in the Council of State, Government, in their 
answer to part (b) of question No. 99, stated. that the procedure prescribed 
in Civil Services (Classification, Control and Appeal) Rule 55' would be 
needlessly elaborate in the case of penalties less than dismissal, removal 
and reduction? How do they reconcile these two divergent answers? 

The BDnourable.Sir .Jeremy 'Raj.ma.a: (a) Yes. 
(b) The reply to the first two parts is in the affirmative. As regards 

the last part, the position is that though it is not necessary to follow the 
procedure laid down in rule 55 of the Classification, Control and Appeal 
Rules in ca,ses where the penalty of censure. or withholding of increment 
or promotion, or recovery from pay of the whole or part of any pecuniary 
loss caused to Governmellt by negligence or breach of orders, is imposed, 
generally in practice the grounds on which it is proposed to take action in 
such cases are communicated t<> the officer concerned who is also given 
an opportunity of defending himself before these penalties are actually 
imposed. 

SEIZURE OF THE SAINIK PRESS, AGRA. 

59. Qui JluhammAd Ahmad Kazm1: Will the Honourable the Home 
Mem6er be pleased to state: 

(a) the date on which the orders of seizure of the Sainik Press, 
Agra, were passed; 

(b) the periods for which the Press remained in police possession; 
(c) the name and authorities which passed these orders, with the 

reasons for them; and 
(d) why and when the first order of seizure was set aside? 



UNSTABRED QUESTIONS AND ANSWERS 

The Honourable Sir B.egin&ld Jluwell: (a) to (d). The action taken 
against the Bainik Press was taken by the Government of the United 
Provinces or their officers and the Government of India cannot answer 
questions about it. 

SEIZURE OF THE Bainik PRESS, AGRA. 

80. Qui Jluhunmad .Ahmad KaIm.i: Will the Honourable the Home 
Member be pleased to state: 

(a) whether it is a fact that the All-India Newspapers ~  E ~ 
Conference held in Delhi in November, 1940, passed a resolu-
tion asking for the cancellation of the second order of the 
seizure of the Bainik Press and that the United Provinces 
Provincial Press Advisory Committee has also ~  
recommended the cancellatio.n of that order; 

(bj the step or steps Government have taken in that connection; 
(c) whether Government will lay the copy of these resolutions and 

the order of the first and second seizures on the table; 
(d) whether Government intend to compensate the press and the 

paper for the loss suffered due to the first order of seizure; 
and 

(e) the reason or reasons why Government are not accepting the 
recommendations of the AU-India and United Provinces 
Press AdvisorY Committees? 

The BaDDurable Sir ~ Kawell: (a).It is a fact that the All-
India Newspaper Editors' Conference passed a resolution on this subject 
in N ~ 1940. This Resolution was published in the Press at the 
time. but the Government of India took no action on it as the matter 
conoerned the Government of the United Provinces. Subsequently the 
All-India Newspaper Editors' Conference passed further resolutions on the 
subject which the Government of India agreed to refer to the Government 
of the United Provinces. 

(b) to (e). These parts of the question concern the Governmenl of 
the United Provinces. 

STATEMENTS LAID ON THE TABLE. 
InfOTmation promi88ed in reply to part8 (c) and (d) of 8tarred que8tion' 

No. 140 a8ked by Mr. H. A. Bathar H. E88ak Bait on the 18th Novem-
ber, 1940. 

SUGGESTIONS MADE BY THE PORT RAJ COMMITTEES. 

(0) BIateme'rIt .hoIDing the BUggutWnB made by 'he Port and Provincial Haj dommittee8 and 
action taken thereon. 

Serial 
No. 

1 

Name of Port 
Haj Committee. 

2 

Suggestions. 

3 

Action Taken. 

4 

1 Calcutta Port Haj The number and size of lat· Not accepted. 
Committee. rines on pilgrim ships should 

be increased. 
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Serial Name of Port 
No. Raj Committee. 

Suggestions. 

1 2 3 

2 Calcutta Pori Raj 
Committee. 

One or two cooks for the 
preparation of food for, 
pilgrims may be recruited 
from Bengali Cooks. 

Do. If practicable a convenient 
place may be temporarily 
provided in pilgrim ships 
for saying prayers. 

4, Bomllay Port Haj 
Committee. 

The space allotted to eaeh 
pilgrim on decks should 
either be increased from 16 
to, 18 superficial feet or the 
shipping Co. should make 
arrangements for sleeping 
platforms without increas· 
ing the steamer fares. 

6 Do. 

6 Do. 

7 Do. 

8 Do. 

If electric fans are not to be 
installed in all deck$, the 
space around the engine 
room should be provided 
with such fans .otherwise 
such space should not be 
measured for pilgrima 1m-
!eBB it is ~ with 
materials which would not 
allow heat to inconvenience 
pilgrims. 

• .Agreeing with Messrs. Tul'Der 
Morrison & Co., the Com· 
mittee suggestes that 
pilgrims should co-operate 
amongst theJJl8elvee to set 
aside certain space for 
airing, congregational pray· 
ers, etc •. 

The Shipping Co. should fur: 
different fares for 1st class 
cabins on Upper and Lower 
decks respectively and call 
them 1st claBB • A • and 1st 
cIa. • B • as is.the _ on 
the P. & O. mail boats. 

,. For every 600 pilgrims one 
gangway shoula be put into 
use provided adequate 
measures are taken ·to see 
that. the chances of infec· 
tion are not increased by 
the unrestricted Mmi-on 
of piIgrima su1fering from 
infectious or contageons m-. 

Action Taken. 

4, 

1 
The wggestion was brought to 

the notice of the Shipping 
Companies. 

The wggestion was brought 
to the notice of the shipping 
Companies. 

This recommendation was 
placed before the standing 
Raj Committee and the 
Government of Bombay were 
requested to, ask the Ship. 
ping Company to oonsider 
the poIBibility of giving 
effect to the auggeations 
made by the Committee. 

It was decided after consulta· 
tion with the Stauding Raj 
Committee to defer consi· 
deration of the reoommenda· 

. tion parading the results of 
experiments contemplated 
by the ShippiDg Co. of the n.mo TaDk ayst.em in ODe 
of their oHer ships. (The 
Mogul Line Ships have sin,ce 
been fitted with eleotrio 
fans.) 

Accepted. 

The BUgge8tion was brought to 
the notice of the Shipping 
Company. 

It was not found feasible to 
aecept this recommendation. 



STATBMBNT8 LAID ON THE TABLE 

Serial Name of Pert 
No. Baj Committee. 

Action TakeD. 

1 2 3 

9 Bombay Port Raj. Speed of pilgrim &hips 8hou1d The matter was brought to the 
notice of the Shipping 

. Company. 

10 

11 

13 

Committee. not be slackened for the 
sake of economy but the 
delay and inconvenience 
caUBed to pilgrims should 
receive the serious consider· 
ation of the Mogul Line. 

Do. 

Do. 

The practice of collecting boat 
hire at JEDDA with the 
paBBBge money should be 
discontinued. 

The ship's staff with the assis· 
tance of the Indian Vice. 
Consul a.nd the Company's 
Agents at J edda should allot 
spaces in the same wa.y as is 
done in Bombay. 

The re.ommenciation has since 
been aocepted but the 
matter has been reopened 
by the Saudi Arabian 
Govemment .. 

It was decided, after consylta. 
tion with the British :armis. 
ter, Jedd&, that it would not 
be practicable to give effect 
to this recommendation. 

Do. Various complaints regarding The complaints 19r8 brought 
the food supplied to pil. to the notice oflbe Shipping 

Do. 
• 

grims. Company. 

Rules 80 and 81 of the Indian Not accepted. 
Pilgrim Ships Rules, 1933, 
should be amended to give 
the weights or measure-

. ments of articles as far as 
possible. 

14 Calcutta Port Raj Section 149 (3) of the Indian Not accepted. 
Committee. Merchant Shipping Act 

should be amended so that 
children under 3 may be 
carried on a pilgrim ship 
free of charge and those 
under 12 years at halfrates. 

III Do. A representative of each port Not accepted. 
Raj Committee should be 
made a member of the 
StandingJiaj Committee. 

16 Karachi Port ilaj Additions and alterations to Certain additions and alter· 
Committee. the Pilgrim Camp, Karachi. ations are being carried out. 

17 Do. 

18 Do. 

19 Do. 

Reorientation of latrines in The recommendation was 
the Pilgrim Camp, Karachi. accepted. 

Erection of a wall around the Accepted. 
Pilgrim Camp, Karachi. 

• Marking of individual spaces 
ofl6 sq. ft. each for pilgrim. 

Not accepted at the tee. The 
Bill recently passed by the 
Legislative Assembly 
!leeks to give 18 sq. ft. per 
pilgrim and also makes pro. 
vision for individual spaces 
compuMory. 
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SuggeetiOll8. 

3 

20 Karachi PortJ\:laj Reservation of seats of deCk N ~  
Committee. pilgrims on board pilgrim .. 

ship,'. 

21 Do. The Sliiwing Company be Not accepted. 
approached to ~  
calculatiDK the space avail-

, able for ~ such en-
,.;. '!;\ trances and unsuitable curv-

22 
~ 

23 

Do. 

Do. 

21 ~ Port Raj 
Committee. 

Do. 

Do. 

27 Do. 

, . 
28 Kuachi Port Raj 

Committee. 

S9 BoIDbay Port Baj 
Committee. 

es which do not allow for the 
circumstanceR and limita-
tions of human frame. ' 

Dining space for deck pilgrims Not accepted. 
should be provided on upper 
decks. 

'Pilgrims should 1:.e puppJied Not accepted. 
with crockery at the time 
Qf serving meals. 

The D. P. R., Bengal, and 
officers subordinate to him 
not below the rank of an 
Assistant Surgeon who 
may be deputed by him at 
Calcutta for vaccinating and 
inoculating pilgrims may be 
authorised to issue immuni-
zation certificates. 

The D. P. H. and Assistant 
D. P. H. are already in-
cluded among authorities 
competent to issue certi-
flcates. The proposaJ. to 

. allow offic«'B subordinate to 
them to issue certificates 
without counter signature 
and to countersign certifi-
cates issued by other re-
gistered medical practition-
ers was not accepted. 

The form of pilgrims pass Accepted. 
should be revised. 

Space oJ;!. upper decks should 
be reserved for females for 
recreation purposes. 

" Shipping Company should be 
asked to reserve a portion 
of the deck for prayers 
without increasing steamer 
fues. 

Pilgrim ships intended to 
cu-ry Karachi pilgrims 
should commence their vo-
yage direct from Karachi. 

Either the space per pilgrim 
in between decks be in-
creased to 18 sq. ft. or 
sleeping platforms should 
be provided. 

The Shipping Companies 
agreed that if 20 or more 
female pilgrims desired to 
have space reserved, their 
request should ifpracticabl& 
be complied with. 

Not accepted. 

The proposal was brought to 
the ,notice of the Shipping 
Companies. 

The Central Legislative As-
sembly has passed a non_ 
official Bill to increase the 
pilgrim space from 16 to 18 
sq. ft. 

The alternative suggestion W88 
not accepted. 



• 
Serial "Bane ~ 
No. Haj ComIftittee. 

• 

30 Bombay Portilaj . 

~ •• 

• 

, 
STA.TJUlENTS LAID ON THE TABLE 

Sug.ions. • 
........ It 

.. "  3 •• 

~ ~ for ~  8  " 12 pile 
. 1P:iD18 shou'lcl be m\.rked in 
'iiBiht insteal qf chalk and 
'they should bp aUotted to 

N ~  

• pt!grims • and ~  
.; numb81'S mar,ed on their 

~  .' •  • ," 
'\ 

31 

32 

33 

34 

35 

36 

37 

Do. 

Do. 

Do. 

• Do. 

Do. 

Do. 

Do. 

. , 
• 

The ~  c&mpanies 
s'bould.-s sa experimental 
m8lllJbre, reserve certain 
~ .for those female pil. 
~  would like to reo 
main separately from male 
pilgiims. 

Electric fans should be pro. 
vided in the space around 
the engine room otherwise 
it should not be measured 
for pilgrim .... 

Arrangements for salt water 
for ablutions should be 
made for pilgrims on board 
ships. 

Pilgrims should be allowed to 
go ashore at Aden. 

The date of departure of a 
/ pilgrim ship from Jedda 
should be notified to pil. 
grims at Mecca, Medina 
and J edda by the British 
Legation at Jedda 'tltrough 
Mutawwifs. 

• 
Th Shipping Companies 
~ to provide separate 
~  if 20 or more 

female pilgrims desired to 
have bch accommodation. 

Referred to the Moglf Line 
who have siuce" fitted all 
their ships'8Xll6pt ' Islami ' 
with electtjc fans. The S. S. 
, Islami • is fitted with the 
thermo tank system. 

Salt water pi. have been 
providcd on tile upper decks. 
It has been decided not to 
have such taps on between 
decks . 

Not accepted. 

Under arrangements made 
the shipping agents at J edda 
inform the Legation of the ' 
probable date of arrival of a 
pilgrim ship and of the 
number of pilgrims it can 
accommodate and this in· 
formation is passed on to 
pilgrims by the Legation 
through th .. Mutawwifs. 

The speed of pilgrim ship The complaints were ~  

should be increased. to the notice of the Shippmg 
Company. 

Issue of pilgrim pass in new Accepted. 
form and separate passes to 
individual pilgrims by au· 
thorities in Districts. 

38 Calcutta P.ort Haj Control over the undesirabJe Under consideration. 
Committee. activities ofmualIims. 

39 Do. 

.. Do. 

Amendment of the Indian 
Pilgriin Ship Rules in order 
to prevent alteration in the 
dates ofsallings announced 
by shipping companiCfl. 

Quality of food should be 
improved and better quali. 
ty of rice and mustard oil 
should be kep on board .. 

Not accepted. 

Commended to tbe Shipping 
Companies. 
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• Suggeati0D8. • 

1 

. ' 
I ~  , 

.j' : )". 
•  •  3 .; .':. 
• • , 

" . '" ', . 
•  . - '.. ~ 't ... . 

SufliOlept nwfl.ber 0 "leo •... iCectrio rap have beeD pro-
fans should be ided rOD :-; ..t7idecfta Wween decks. 
deck""'" . •.. .  • r- ~ '. , 

42 Karachi Port Haj 
Committee. 

One-or two Dl4bbers f)f ~  

ComDliftee ~  
~ piliJim s· F,i-

43 Do. 

• ] ~  to ~  • asaer- • 
• tam arrangemen _.. on • 

• ard ship. • ~ .... ". •  • .. ,. 
. " . It lady doctor ora nurse lIhofd1l"'e S.ing Company re--

be appointed on eaoB ~ '. ported that it was difficult 
grim ship. • to ~  suitable women 

for the post, 

'" ~ Port Raj Adoption of the deposit sys- Not aoc.pted. 
Committee. tam to the exclusion of the 

returntioket system. 

• 
46 Calcutta. Port l!raj 

Committee. 

47 Do. 

Do. 

Ships allowed to ply for carry- Not acoepted. 
ing pilgrims should be of 
faster speed than at preseat 
and rule I) of the I. P: B. 
Rules should be amended 80 
as to make the minimum 
speed 10 knots. 

cOmmunique containing full Accepted. 
information regarding sail-
ings, etc. should be pub-
lished at least 2 months be-
fore the date of sailing of the 
first pilgrim ship. 

.. 

The Government of India The objeotione were brought to 
should represent to the  the notice of His Majesty's 
Saudi ArabiBD Government Minister, Jedda. 
against extending the Taq-
rir system to pilgrims. of 
Assam. 

In the interest of pilgrims The views of the Committee 
there should be healthy com- were noted. 
petition between shipping 
companies aDd measures 
should be adopted to put a 
stop to unfair competition 
in pilgrim trade. 

49 Do. • Gnnt of ooncessione to pil- Not accepted. 
grime on railways. 

~  Do. Appointment of a Bengali Accepted. 
Muslim Doctor in the Go-
vernment of India, dispen. 
sary in the Hedjaz. 

~ 31-Bombay Port Raj Fixation of a certain amount Under ooneid.eretion. 
Committee. of railway fare and its inclu-

sion in the oost of PSII8a86 
tioket. • 



8erial Name of PoP," 
No. Haj Commit¥.' 

1 2 

,52 Calcutta. Port Hilt 
COmmittee. 

STATEMENTS 'LAID ON THE TABLE 689 

Suggestions., Ac;t;ion Tlikim. 

3, 

• 
Unifcmn pra.ctic(l of embarka- ' linder consideration. . . : ti<!B··9f »ilgriIns shoUld lie' • 

appqBd. ~ the G~ of Cal-

:53 ,." 
'\ 

Do. 

• '. " 
-M Do. ~ 

-liS Port Raj Com-
mittee, Bombay. 

rio. 

• 
.li7 Karachi Port Raj 

Committee. 

Do. 

.fit Bombay Port Raj 
Committee. 

110 Do. 

161 Do. 

cutt4,· ~  and 
~ • -" • ,'. 

Bona fide Bengali oo&kB should The suggeation W&8 brought to 
be.. employed • ~ lIaj ·the-JioIiDe or. the Shipping 
~  ~ Ailing ~  Compt?y;. 

IndIa.. ..',' It. -.. 
' ...... . • The ~  l'ort Ha.j Oom-

mittee sad tTie Port Health 
Officer pould examine thO-
roughly the food stuftS OD 
board pilgrim ships. 

The d.uty ~ examining food 
stuftS on pilgrim ships has 
been entrused to Port Health 
OfBoers. 

Government should fix fairly Not accepted. 
rea.sonable, sta.ble, and uni-
form i'a.res for pilgrim ships 
in consultation with Port 
Haj Committees, Slitpping 
Companies and Standing 
Raj Committlje. 

Adoption of deposit system Not a.ccepted. 
to the exclusion of return 
ticket system . 

Q1II.cere of the Sind Subordi-
nate medioalservice may be 
deputed to sign the certi-
ficates of inocula.tion and to 
supervise the vaccina.tion 
work and countersign vac-
cination certificates. 

Not accepted • 

• 

Bookings Bhould be stowed 
48 hours before the IIIIoiliDc 
of each ~  or medioal 
inBpeotion should b9 permit-
ted after SWl8et. 

No chaBge willi considered 
necessary for the time being. 

Proposed abolition of the 
system of nominathlg per-
SOM to receive the va.lue of 
return ticket or deposit 
made by pilgrims. 

Not accepted • 

Pilgrim ships ~  not be ~  accepted. 
required'to call at Kamara.n 
if irifeetiOUs diseases are not 
noticed on ~ . 

The Government of India. The Sa.lJdi ~  
should arrange through t1!a\r" ~ ~  
diplomatic ,c:ba.mleIs ~ tb:e the Jedda. sanitary dues by 
reduction of tha.,JedAA,.am- 25 per cent. during the 
ta.ry dues. 1940-41 ~  II68IIOn. 

c 
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Serial Nllme of Port 
No. Haj Committee. 

Suggeetions. 

1 2 3 

82 Karachi PQrl Haj Latrin,es on S. S ... Alavi ,'I, 
Committee. .. .TehaDgir II .. ARbar II 

and .. O ~ II which Are 
situated' near tile kit.cli$ls • 
ntay be removed to,.,me 
otLer place;.. 

83 Bombty Port Raj nan ~  Sb. Fa&1!i.Haq 
Committee. ,. ~  Bill £0 amend tile 

Do. 

-
Do. 

88 Do. 

. ~ Indian Merchant 8biJlPing 
Act, 1923 should .00 

• supported ~  

• 

• Mogul Line Ships" Kboamu," 
.. Alavi " ... JebangUo'? &lid 
.. Akbar .. should be reno· 
vated if they are to be 
ued for pilgrim traffic. 

• Shipping Companies should 
be prohibited from giving 
any prefeI'elltial treatment 
to amirs-ul·Haj. 

Shipping Companies should 
employ at least 5 mUBlims 
in the crew of each pilgrim 
ship to attend to the burial 
of dead bodies • 

[12TH Nov. 1941 

Aetion Tabn. . 

Under consideration. 

The Bill was paM8il by the-
AsIIembly subject to certain 
mQdifications during the last 
~  of the Asaemblf. •. 

Under consideration. 

Do. 

The Moghul Line have stated' 
~  ~ czew of each pilgrim 
ship InCludes more than ~ 
muslims. 

67 Do. The number of water taps on Under consideration .. 
pilgrim ships should be in· 

88 Do. 

89 Do. 

70 Do. 

71 Do. 

creued &lid _ water must 
be made available day &lid 
night. 

Canvas sheets with red or Do. 
black lines should be spread 
on the between decks. 

The JIIogul Line should be Do. 
asked to reRrVe aooommo-
dation for piJgrima who 
come from long distaDoes 
relying on the 8IIIII11'&D.CeI 
contained in Government 
communiques. 

PiJwim ships should DOt be 
&lJowed to carry more pil. 
grims than they are oerti· 
fied to carry. 

LUggage should be arranged • 
on the quay at Jedda eo-
oording to the Serial num· 
bers. 

Do. 

Do. 

'IS PIovinoial Haj Allotment of funds for giving Not ~ 
Commitflee, Panjab. travelling allowance to 

. members of the Coawnittee 
for atteDdiDg meetings. 



Serial 
No. 
I 

Name of Port 
Haj Committee. 

2 

STATEMENT LAID ON THE TABLE 

Suggestions. 

3 

Action TaJam. 

4 

691 

73 ~  ~  Grant of free railway paEeII Not aooepted. 
Committee, Punjab. to members of the Commit-

tee deputed to visit Karachi 
during pilgrim IIElII80IL 

74 Do. Members of the Committee be Do. 
empowered to ill8Ue pilgrim 
paEeII. 

70 Do. The Mogul Line may be in. No action was taken. 
duced to condemn their old 
pilgrim ships which are not 
m good condition and to 
pnwide new ones. 

76 Provincial Haj One third of the amount of Acoepted. 
Committee, ~  the pilgrim pass fee realised 

from pilgrims from AIIsam 
by Port Haj Committees 
ahould be paid to the Com-
mitMe. 

77 Provincial Haj Com- The practice of requiring at· Not acoepted. 
mittee, N. W. F. P. testation by witnesses on 

78 

79 

80 

81 

82 

W93G-40 

Do. 

Do. 

• 

the nomination form may 
be discontinued. 

Grant of travelling conces-
~ on railways to pil-

gnms. 

Prevention of rate·war in the 
P.Jgrim trade. between ship-
pmg oompames. 

Do. 

The views of the Committee 
were noted • 

Do. Maximum deck fares should Not acoepted. 
be fixed at Re. 120 and 
Rs. Ilo from Bombay and 
Karachi respectively. 

Do. Ample provision of medicines. 
and drugs should be pro-
vided and muslim q1ia.Iified 
doctors and nurses should 
be employed on pilgrim 
ships. 

The ProviaciaJ. Haj Committee 
was asked to br.ng to notice 
any instances in which 
stocks of medicines are not 
provided in pilgrim ships in 
accordanoe with the Indian 
Pilgrim Ships Rules, and 
also of any instance in 
which a non-muslim doctor 
is employed in future. 

Do. A member of the N. W. F. P. Undercomrideration. 
Haj Committee should be 
a member of the Port Haj 
Committee. 

(d) ~ llhowing the MUIIlim 1ltaJ! empIoyIId on Pilgrim " •• 
(i) *S.o/ the Mogul Line. 

Pilgrim Beason. Total of crew. 

999 

Number of Muslims. 

527 

~ Mogul Line have no record of the number of occasions on which the services of 
Port Haj CommiU-in regard to the employment of Muslims .have been utilised. The 
Port Haj Committee. Bombay. however. fi'e9Uently sends M~ to them ~ ~
lDent and if there are V8CIIDCies and the applioanta are found BlDtable they are mvariably 

~  
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1937-38. 
1938·39 
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(ii) • S1&ip oJ 1M Hal LiM (Scirat.UG SIeGm NavigaWm O~  -..... . .. . 
Pilgrim Season. Total of oreW. Nblber of IltulimB. 

291 
266 

207 
1(;9 

·The Soindia Steam N ~  Com y JIIIdioipated in the pilgrim trade during the 
pilgrim seasons of 1937·38 and 1938·39 ~ The Port'Baj Committees recommended ten 
applications to the Company but as the appliC&llM came generally from up.country statiODll, 
it was not found possible to ~  them and ClOD88CIueDtly attempts were made to 
employ only Muslims for those posts as far as possible from such ~ people as were 
locally obtainable. 

Information promi8ed in. reply to part (a) (}f UnBtaTTed questwn. No.6 a8ked 
by }.fT. Muhammad AzhaT Ali on ths 17th Octobsr, 1941. 

RAILWAYS ENFORCING AN INTERVENING RELIEVING DUTY PmuOD ON QUALIFIED 
ASSISTANT STATION MA8TBR8 PROIIIOTBD AS STATION MASTERS BEFORH 
THEIR PERMANENT POSTING!. 

(a) On the East Indian Railway the practice referred 110 is not in force. 
(b) The practice prevalent on each Railway is one that it has found convenient 

and there is no reason why Government should insist on unifonnity in these mattera 
of detailed administration. 

RESOL UTION BE THE ATLANTIC CHARTER FOR A NEW WORLD 
ORDER-contd .. 

llr. President (The Honourable Sir Abdur. Rahim): Thr House will 
now resume discussion of the Resolution moved by Maulvi Abdur Rasheed 
Chaudhury regarding what is known as the Atlantic Charter. 

Dr. B. D. Dalal (Nominated Non.Official): M;r. President, I welcome 
the criticisms of the Atlantic Charter, strong though they are, because I 
feel that it is only by the different parties presenting their case frankly 
that misapprehensions and misunderstandings can be cleared up, and 
progress made towards India's attainment of Dominion Status. In the 
Anglo-American eight-point Atlantic Charter drawn up at the momentous 
dramatic ~  on board the American cruiser "Augusta" on the 9th 
August, 1941, and two subsequent days, the Prime Minister of Great 
Britain and the President of the United States of America formulatp.rl 
joint peace aims of the democracies. Only these two men have full 
knowledge of all that was said and of all that was implied. These two 
leaders of world democracy have defined certain common principles in 
the national policies of their respective countries, on which they base 
their hopes for a better future for the world. Exactly how these principlei 
are to be applied must depend upon the state in which the world finds 
itself after the war. These two men simply want the whole world to see 
the differ.ence between the kind of "new order" which the British Com· 
monwealth and America desire and that which Hitler would impose upon 
the world. More thall that, they lay down· principles V.pon which, Whel\ 
victory has· been won, the world can build a society 6f free ~  treely 
collaborating,.with the object of Securing for al1.imwoved ~ standarda, 
economio advancement, and social security. The . history of· the' . critical' 
times of· war is a record of patriotic sacrifice, of unselfish devotion. Rnd()f 
mutual ~  and something of ~ high sense of duty which is 
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~  all ~  must be ~ over into ~  years of peace; and a!very 
~ ~ ~  have to recogDlze that SOCIal security carries with it a 

SOCIal O~  and that every right carries with it a corresponding duty 
and every pnvtlege an added responsibility. That, Mr. President is 
pe!fectl): ~  ~ most of ~  eight points of the Charter. But, Sir,' the 
~  prInCIple IS. open to Interpretations. has already given rise to con-

Slderable dISCUSSIOn, and will give rise to more. In his speech in ~ 
House of O ~  on the 9th September. 1941, the Prime Minister did 
not ~  . In any. ~ the eight points of the authoritative joint. 
DeclaratIOn Issued munedlately after the historic three-day conference. 
Let us see what IS the third ~  The third point is that these 
two men respect the right of all peoples to choose the form of Govern-
ment under which ~  will live, and they wish to see sovereign rights and 
self-government restored to those who have been forcibly deprived of 
them. ~  ~  excluded India from the operation of the nrst Pll.l·t 
of the thIrd pnnClple; but he expressh: stated that the British Govern-
ment are pledged by the declaration of August 1940 in which India had 
already received her charter in identical terms onlv twelve months before 
the Atlantic Charter had been drawn up; and there can be no doubt 
that the latter part of the third principle applies to all countries in Europ« 
which have lost their independence during this war. The Prime MinisteJ' 
has not stated that the pledges given to India have disappeartld or that 
they no longer stand. The Honourable the Mover of the Resolution is 
very anxious that immediate steps should be taken to apply the Atlantic 
Charter to India; hllt I submit that the mere waving of the Atlantie 
Charter wand will not solve India's political problems and will not really 
satisfy the aspirations of the people of India. Since 1918, the whole 
policy of ~ British Government has been to prepare the country for 
self-govel'lnment by a succession of stages, and at the same time to secure 
constitutional guarantees for the numerous Indian minorities. It has ~ 
urged that the declaration of August 1940 is incomplete, and is hed!!'ed 
in by many conditions. But, Sir, Dominion Status exists ~ ~ ~  
when certain required conditions are present. When the varIOUS polItIcal 
elements are agreed as to the kind of ~  under which they. arl:' 
prepared to live, and if the minorities are satIsfied as to the condItIOns 
under which they are expected to live in ~  fu!ure, then the ~  
will have secured Dominion Status for the SImple resson that the Bntlsh 
Government will have neither the power, nor the desire to reject or resiElt 
the demand. 

Sir, I am convinced and strongly convinced that the latest administra· 
tive reforms, namely, the expansion of the Viceroy's Executive Council and 
the creation of the National Defence Council, are an earnest of the desire of 
the British Government to give Indians a steadily increasing share in the 
control of their country's destiny; and no one should doubt the sincerity 
of the British G ~  when they declare it a matter of general 
acceptance that India should, as soon R!' practicable, become a free anrl 
equal partner in the British Commonwealth: and no one should fail to 
recognize that the existing difficulties are due. not to any ill-will on the part 
of the British Government but to condit.ions in India which can only be 
remedied by the ~  '-'?th G ~  and ~ .one another, of 
the great rival parties now standmg sulkily aloof. The BrItIsh Government 
have deliberately remitted to Indian hands the framing. of India's future 
eonstitution; and even if there were no war, the findmg of an agreed 
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[Dr. R. D. Dalal.] 
solution to India's constitutional problem is bound to take time. That 
is all the more reason for Indi8llls to get together now to make a beginning 
of the inquiry and investigation, so that when the time comes to imple-
ment the guarantee of Dominion Status, the material would be ready for a 
reasonably prompt decision. 

• :Br ••• ]I. Dumasia (Nominated Non-Official): Sir, it is most unfor-
tunate that, when the world is depressed b'y the most terrlble calamity 
that has overtaken it in its history, while destructive and evil Nazi forces 
threaten to exterminate ever .... form of freedom a.nd religion, no voice has 
been raised in this House to denounce Hitlerism and what it stands for, 
but instead an undignified and ullwarranted attack has been made on the 
two outstanding leaders of the world-President Roosevelt and Mr. Chur-
chill, the Prime Minister of England,-both of \"hom have given and are 
giving their best to free the fallen countries in Europe from the 8&vage 
yokE ot Nazism and to prevent the WhC frolU ~  to our country. 
We are, however, indebted to the Honourable the Leader of the House 
and two Honourable Members who followed him, Mr. Boyle and Sir 
Cowasji Jehangir, for lifting the debate to a higher.: plane. The Leader 
of the House delivered an impressive speech clarifying the situation and 
he has well deserved lihe tribute paid to him by my Honourable friend, 
Sir Cowasji Jehangir. We should have thought that on the historic 
occasion of the first meeting of the expanded Executive Council containing 
a majority of Indian Members. the Congress and the Muslim League 
representatives would attend and congratulate the new ministers on their 
undertaking a great and noble task, but they have chosen to go into 
wilderness and desert the interest of the country at 8· critical stage in it" 
history. They have themselves destroyed their capacitf to lead the 
country and thereby they have most certainly forfeited every right to have 
any say in shaping new India that would be created after the war. A 
most cursory survey of the Indian political field. as it is today and as it 
promises to develop in the future, must lead to the conviction that unless 
and until the rights and interests of ~  minority. are constitutionally 
guaranteed, .no return to po\yer or leadership in the Central or the Pro-
vincial administration, will now be possible to the organisation which once 
claimed to be the voice of India. 

Sir, everybody is anxious that India should be rall:1ed from a dependency 
into a full-fledged dominion but many factors militate against it. First 
of all, it appears from the sterile tactics adopted both by the Congress and 
the Muslim League that these two bodies stand in the way of India being 
raised to a dominion. Since the inception of the Congress. nearly 56 
years ago, many high-minded Englishmen have done and are doing their 
best even today to win political freedom for India and we have now 
arrived at a stage when Dominion Status seems to be in our reach iL 
only we know hqw to ~  it. It is the eft'orts and achievements of the 
great founders and early builders of the Indian National Congress that have 
placed India firmly on the road to constitutional freedom by constitutional 
means. The late Sir Dinshaw Wacha in a 9pecial article contributed to 
the T ~  of India pointed out that the Congress had accomplished what 
it had set out to achieve and when the Montague-Chelmsford Reforms 
v.-ere promulgated there were many people in the country who said that 
there was no need for continuing the activities of the National Congress 
or the Muslim League, >l!:\ their functions would b6 effectively performed 
by the new Legislatures which are DOW being boycotted by the Congret's 
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and the Muslim League to the great detriment to the interests of the 
country .. ~  Gandhi's .Congress has also accomplished its appointed task 
not of ~ but saJ?plDg the foundation of self-government so tJ'uly laid 
by great Indian patrIots of the past. Another reason which militates 
against self-rule in India is that the Congress committed political suicide 
by withdrawing from the administrations of the Provinces where they had 
received whole-hearted support and co-operation from the Viceroy, Gov-
ernors and members of the Indian Civil Service. The ProvlDces were 
administered by the arbitrary fiats of the Congress High Command. We 
were only subjected to brown uligarchv in place of white bureaucracy, the 
la.tter, notwithstanding its numerous "faults of omission and commission, 
has rescued us from the depths of degradation, anarchy and chaos which 
prevailed in India after the death of Aurangzeb. The minorities suffered 
terribly under the Congress Governments. Its hand fell heavily on my 
community which had, more than any other community, helped India to 
rise in the political, industrial, educational and social spheres. We, 
therefore, hail the declaration of His Excellency the Viceroy of 8th Augusfi, 
1940, which recognises the obligation and responllibility of His Majesty's 
Government towards the minorities. If that stipulation which is empha-
sised by Mr. Churchill is removed at the dictation of any political body, 
there will immediately be a signal for civil war in the country. 1 do not 
hold Q. brief on behalf of the Government, whose policy had hitherto been 
to placate the Congress only and glorify Mr. Gandhi. 

Like everybody else 1 propose to speak with respect and restraint about 
Mr. Gandhi. I will not, however, call white what is not white. It is 
Mr. Gandhi, who in spite of his great services in the past has today 
proved a ~  block in the path of political progess. He has no ears 
to hear or eyes to see and has become impervious to criticism. That is 
our misfortune. Mr. Gandhi wants Great Britain to relax its held on 
India completely and immediately as if Great Britain has no interest, 
no obligation and no responsibility in the matter. His Satyagraha move-
ment is not a moral or a spiritual movement as he asks us to believe; it is 
a subtle political stunt to extract the maximum advantage for his party 
,at the sacrifice of the other important units comprising India. When the 
Government show signs of meeting the popular demand and promise definite 
measures towards that end, it is unpatriotic on the part of the principal 
actors in thp political arena to deny them their co-operation. 

As that great Indian patriot, the late Sir Surendra Nath Banerjee, who 
haa undergone more injustice at the hands of the G.:lvernment than any 
other Nationalist leader, has emphatically laid down, it. is our duty to modify 
our attitude towards the Government when we see do fundamental change 
in its policy. "1 altogether repudiate the idea", ~  Sir. Surendra 
~  Banerjea "of persistent policy of non-co-oreratlOn especu;.lly ~  0. 
tune when the Government is prepared to mr.ve along progreSSIve lines, 
though the pace may not be as rapid as we should like it. to ~  His 
argument can be applied with greater ~  to ~  pre. sent situatlon toda?" 
when the countrv is in a state of turmoIl and 18 passwg through an arh-
fit'ial poJit.icBl crisis engendered to embarrass the Government. As Sir 
Surendra Nath Banerjea had put it "to oppose where we should co-operate 
was the height of folly and unpatriotism"; and he characterised such an 
attitude as nothing less than "treason Bg!1inst the ~  There is 
chaos and confusion in the country, an mternal enSlS confronts both the 
Congress and the Muslim League inspite of a deceptive outward appear-
ance of unity. 
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[Mr. N. M. Dumasia.] 
It is said that the Viceroy's declaration of .A:ugust 1940 is hedged ill; 

with many conditions. Sir, I see only one main and important condition 
in it about safe-guarding the position of the minorities in the future poli-
tical structure of India. If this condition disappears there will be no. 
proteotion for the minorities. We will oppose such an omission tooth and 
nail. When Great Britain is engaged in a life and death struggle ths 
author of the • 'Letter to every Britain" calmly suggests to the British 
people to surrender their possessions and allow themselves to be slaughter-
ed. And fancy such a monstrous suggestion comes from "a lifelong and 
wholh' disinterested friend of the British people". If Mr. Gandhi wants 
to avoid political warfare in India why does he not give the same advice 
to Hindus to surrender everything to the Muslims and avoid a civil war? 
The VIceroy's declaration of August 1940 is clear beyond all doubt. 
Immediately the war is over the 13litish Government agree to set up -l\ 
body representative of the principal elements of India's national life to 
devise the framework of their new constitution. The future constitutiCln 
is to be prepared by Izvlians themselves. In that memorable declaration 
the British Government clearlv affirm the basis of India's "free and 
equal partnership in the British· Commonwealth ". Mr. Churchill has onl v 
reaffirmed it -without any qualification subject to Britain's obligations and: 
responsibilities to many creeds. races and interests. What- is wrong therein 
and ~  such a fuss over it? The Congress ~  demanded that the 
people of India should be given the right, through BOme kind of consti-
tuE'nt body, to frame its own constitution in its own way and that is to 
be generally accepted by the British Parliament. This demand is 
virtually conceded. It goes far beyond the promises contained in the 
Viceroy's speech -delivered in the Orient Club in Bombft.y in October. 
1939, in which Mr. Gandhi found the germs of an honourable settlement. 
Yet what do we find Mr. Gandhi doing now? He wants immediate 
independence and yet declines to defend that independence and advises 
us to lie prostrate before the hordes of Hitler. Sir, even a child knows 
that India is at present incapable of defending itself, but that fact does not 
trouble Mr. Gandhi. 

If India wants self-rule in the near future the Congress must first of 
all actively help in the prosecution of the war. Mr. Gandhi ~  give 
up the farce of Satyagraha which is regarded as a huge joke even by his 
own followers. It is our gallant soldiers, Indian Princes and the sensible 
cbss of prepondering Indian population ~  have, by their performances, 
acquired the right of having an effective say in the re-constitution of India 
Biter the war. The Congress and the Muslim League have failed to-
grasp the situation and in spite of their hatred of Hitler they are adopting 
1lI'. attitude which places them in a category of people unfriendly to India., 
A microscopic minority of politicians headed by Mr. Gandhi is determined 
to withhold its support to the British Government in its Herculean war 
efforts, but it should be rememoered t,hat in hostory's judgment those who 
demand immediate independence or separation will be found not as friends 
but enemies of their country. The heart of India is sound. It recognises 
and admires the noble cause for which the British people fight and it merits. 
the utmost of enthusiastic aid from the people of India, Will Mr. Gandhi 
and the Congress betray their own country in order to feed their fantastic 
fad? Mr. Gandhi has repeatedly said that there can be no Swaraj without 
unity in India. Is he fostering unity or BOwing the seeds of a. civil ~ 
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Heaven ~  but if such an unpleasant c'i/lltingency takes. place, w:iU he 
then adVIse the Congress to become non-violent and give up their all· t{). 
their opponents or will he go on hunger-strike? The late Mr. Dadabhov 
J'<aoroji .. the greatest political teacher of our age, referring to the questloil 
of self-government from the Congress platform in Calcutta in 15)06 spoke 
of a beginning • 'which would develop itself into lull legislatures of self·· 
government. There must be a beginning, there must be progressive stages, 
there must be a final culmination in the matter of self-government". 
These are the ideals which we all cherish. To quote that great leader, Sir 
Banerjea, again "I closely follow the lines of Tennyson's teaching-
a majestic order, a gradual and regular development, without 
rest, but also without haste". 'Raw haste' was characterised as a half-
sister to delay. That tl'ue RiBhi, Dadabhoy ~  taught us several useful 
lessom·. While he did not minimise the value of ideals which appeal to 

~ irragination, stir the heart and stimulate the noblest springs of action, 
he stressed the important point that the ideal and the practical should not. 
be divorced, but be blended together into one harmonious whole; 

"The ideal must be subordinated to the practical. governed by the environments 
of the situation. which must be slowly, steadily developed and improved towards th& 
attainment of that ideal. In nature as well as in the moral world thet·., is no such 
thing as cataclysm. Evolution is the supreme law of life and of hu,man affaU:B. 01;1r 
environments must be improved and developed. stage by stage, pomt by pomL tIll 
the idE'al of the present generation becomes thE' actual of the next." 

IIr. President (The Honourable Sir Abdu!" Rahim); The Honourable 
Member's time is up. 

Mr. 111' ..... Dumasia: That lesson of that late lamented Grand Old Man 
of India is lost on that impatient idealist, Mr. Gandhi. In his fold and 
creed the noble spirit of tolerance and patience-our inheritance of centuries 
past-though often preached has disappeared and evil practices disastrous 
to the best interests of the country have been fostered. If our politicians 
will cultivate the virtue of tolerance, patience and £airpJ.ay tvwards all, and 
be prepared to do their duty and discharge their responsibility towards 
their King and their country and produce a workable iormula, and a 
practical scheme for efficiently administering and defending this sub-con-
tinent "a brighter, nobler and more glorious future" which we all desire 
will dawn on India and its ancient civilization and culture will once more 
prosper and will be a growing vital force in the conduct and efforts in. 
human affairs for promoting public weal. social order and political pro-
gre'ls. 

Mr. President (The Honourable Sir Abdur Rahim); Honourable Member· 
mUE't finish his speech now. 

Mr. 111'. II. Dumasia: I will take only one m:nute more, Sir. The prevailing 
disunity and disorder in the political world of India, the absence of consti-
tutional guarantees for the rights and interests of the minorities and the 
hostility of the Congress towards them ~ revealed in their high-handed 
conduct in the administration of the Provinces and their hostility and 
intolerance shown towards Indian Princes whose magnificent services in the 
war have been an inspiration to all of us make the solution of Indian poli-
tical problems well nigh insoluble . 
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Mr. Prelideu.t (The Honourable Sir Abdur Rahim): Order, order: The 
Honourable Member must finish his speech. There are other Memberll 
who want to speak and I cannot allow the Honourable Member to go on 
indefinitely. 

Mr. AkhU 0haIldra Datta (Chittagong and Rajshahi Divisions: Noh-
Muhammadan Rural): Mr. President, it appears to me that there is a 
lot of misconception about the scope of the Resolution of :Mr. Abdur 
Rasheed Chaudhury. What is a Resolution ·in this House? It makes a 
recommendation to the Governor General in Council and raises a ~  
issue. I am quoting the words of the Rules and Standing Orders. That 

.being so, I would like to examine the terms of the Resolution to be able 
to know what is the exact recommendation made and what is the definite 
issue raised in this Resolution. 

The terms of the Resolution are: 

"That this Assembly recommends to the Governor General in Council that immediate 
steps be taken to give efiect, in the case of India also, to the joint decision of the 
British Premier and. of the President of the United States of America commol11y 
known as the Atlantic Charter for creating a new world order." 

Therefore, the Resolution makes a specific and categorical recommen· 
12 NOON. dation, namely, that steps be taken to give effect to the joint 

decision whlch is commonly known as the Atlantic Charter. 
What I am anxious to point out is this. This Resolution does not ask the 
Go+ernment of India to give its interpretation of the Atlantic Charter. It 
does not ask the Government of India to make a declaration as to whether 
it was intended to apply to India or not. There was a lot of discussion in 
this House as to whether it was intended to be applicable to India or not. 
The Prime Minister's statement of the 9th September repudiates the dE\cla-
ration so far as it is applicable to India. It does not at all ask the Gov-
ernment to give its view of the August declaration as to whether it is 
identical with or different from the Atlantic Charter, and in the event of a 
difference between the two which should prevail. This Resolution has 
nothing to do with all these controversies. It makes a categorical recent-
mendaVion that the joint decision should be given effect to and it has 
asked the Government of India to take steps in that behalf. That is the 
recommendation. As regards the principle laid down in the Atlantic 

Charter, there is no controversy, there is no ambiguity, there is no diffi-
culty. The whole controversy lies, as to the extent of its application. 
Does it apply to India or does it not apply to India? In the light of that, 
let us examine the ResoluVion. 

As 1 understand it, this Resolution means this: the Atlantic 
Charter might have been intended to apply to India, or it might not have 
been ~  to apply to India. If it was intended to apply to India, then 
the ResolutIon ~  the G:overnment of India to take steps-,not to give 
effect, because It cannot gIve effect-but to take steps in that behalf. If 
on the contJ;ary the ~  Charter was not intended to apply to India, 
the!!. also this ResolutIOn says, steps should be taken to give effect to that 
-deCISIon so far as India alBo is concerned. The Mover's words are very 
~  ~ says, give effect in the case of India also. That word 'also' 
18 very 8lgmficant. Therefore, this Resolution steers clear of all the con-

~  as to what was -the interpretation or what was the extent of 
8pphcation and all that. You may agree with his view or you may not 
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:agree with hiB view, but the categorical' recommendation contained in this 
Resolution is that he has asked the Government of India to take steps 
to give effect to that decision. 

Now, Sir, therefore, all the controversies, as to what was the meaning 
·of Mr. Churchill's statement, whether it was consistent with Atlantic 
Charter, clause 3 or whether it was co-extensive with the August declara-
tion, these are questions, which are all absolutely irrelevant to the dis-
cussion of this Resolution. That being the specific recommendation con-
tained in this Resolution, let us see what has been the Government's reply 
t,o that recommendation. If I have been able to understand the Govern-
ment's reply on this point as regards the steps taken in this behalf, there 
is no promise made, no assurance given that any steps ,will be taken in 
that behalf by the Government of India. The only promise made and the 
(Only assurance given is that, first of all. the Government of India will 
ascertain the views and feelings of this Hc)use. That is one portion of the 
assurance, the other is it is the duty of the Government of India to keep 
His Majesty's Government duly informed of the feelings and views of the 
House-to ascertain and to report. My submission is, this is no answer 
-to the demand made in the Resolution at all. There is no reply as to 
whether any steps will be taken or not. This ascertaining and this report-
ing, is that all the function of the Government of India? Is that all 
their duty which they owe to the people of India in connection with this 
vital matter, in connection with this principle of self-determination, in 
connection with the future constitution of India? The Government of 
India is not merely an Intelligence Department. 

Sir Gowasp leh&Dgir (Bombay City: N M ~  Urban): Do I 
understand, the Honourable Member to say 'IntellIgent? 

Ill. Akhil Ohandra DMta: Intelligent, they are certainly, they are in· 
telligent with a vengeance, they are too clever. I was !laying that the 
Government of India are not an Intelligence Department. Their duty is 
not merely to ascertain the feelings and views of the House and then report. 
They are not a. mere Post Office for communicating the views of this House 
to His Majesty's Government. Now that postal communication is difficult, 
:for all practical purposes, postal communication having been abolished, 
the Government of India is not a mere Telegraph Office. As regards the 
communication of the feelings, I should think therd is a cart load of 
literature which has made its way into the India Office. The Secretary 
of State for India knows our views on this question. B;e knows the views 
and feelings of the people of India on this question of future constitution 
of India a.nd on the question of Atlantic Charter. At all events, so far 111:1 
the Expanded Council of the Government of India is concerned, I submit 
in all humility that the new Members should play the role of representatives 
of the people. Mr. Aney was the leader of the fight for the freedom m.-)Ve-
ment in India. We expect him to continue that fight for freedom while 
remaining in the Government. Speaking of the Members of the Expanded 
Council I appeal to them to take their share in this constitutional ~  
for freedom. You must make your own contribution to the freedom 
movement. I say you must exert constant and ~ ~  press.ure to 
take India nearer every day to her goal. You must bnng mto eXIstellce 
conditions under which the demand for self-government will become un-
answerable Bnd irresistible. A mere passive attitude is !lot sufficient. It 
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may be sympathetic, full of sympathy, but I claim that is not ~  
Well, Sir, it will not do for Members of the Expanded Council to be mere 
sight seers, interested or disinterested. They must uo all that lies in their 
power, they must plunge themselves into the fight for freedom, I mean of 
course constitutional fight for freedom. It is in that hope that we welcome 
this Expanded Council and in that hope only. 

Sir, it has been said that the Atlantic Charter is identical with the 
August declaration. I do not see my Honourable friend, Mr. Boyle, now 
in the House. He declared in a spirit of complacency the other day, you. 
have got your August declaration, why do you bother about the Atlantic 
Charter? And I am quoting his words,-,"The Atlantic Charter and the 
August declaration are identical in spirit and tone". If that is so, may I 
ask one simple question of Mr. Boyle who is not here: If they are identical, 
why does Mr. Churchill swear by one and stoutly repudiate the other? Sir, 
this is not the time for a full discussion; the time at our disposal does not 
permit it. But I shall simply say that the Atlantic Charter is Il charter of 
freedom, a new gospel of equality, and justice, for all people and for ull 
countries either in Europe or in Asia. What is the August. declaration?' 
It is a declaration of perpetual bondage fo!' India. '1'he conditions laid 
down are such as are absolutely incapable of fulfilment till Doomsday; it 
practically amounts to a declaration of perpetual slavery of India. 'l'his. 
August declaration, I must say, was the greatest bluff and camouflage that 
one can conceive. Another question that has been debated is whether t·he 
Atlantic Charter was int.ended to apply to India. Mr. Aney, if I remember 
aright, has said that his own inference is that the earlier portion of clause 
S was intended to apply only to those countries which have,., been Jverrun 
by the Nazis. I am sorry he made that statement. 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has one minute more. 

JIr. Akbil 0haDdra Datta: Very well, Sir, I will finish in one minute. 
Apart from the plain English of the Charter, we have got the statement 

of Mr. AttJee, we have got the statement of President Roosevelt, imme-
diately, after his return to America,-l cannot quote it for want of time,-
we have got the statement of Mr. Cordell Hull, the Secretary of State in 
the United States, who described the joint declaration as a statement of 
basic principles and fundamental ideas which are universal in their practical 
application. 

I submit, Sir, that Mr. Churchill's repudiation, so far as India is con-. 
cerned, is an after-thought. We wanted a declaration from Government 
as regards !.ndia's future position. We ,have that declaration from MI-. 
Churchill in his statement of the 9th September last. I shall conclude my 
observatrons, Sir, with one quotation from Sir Francis Younghusband in a. 
statement very recently made: 

"We have blundered badly in India. While we have expressed our intention t(). 
free auy ~  country, we have made special reservations about liberating India." 

Bao ~  •• ~  (Nominated Non-Official): Sir, when my H.)n-
ourable frIend, Maulvi Abdur Rasheed Chaudhury, moved thia Resolution. 
I felt, without meaning any disrespeet to him, that it was almost futile OD.! 
his part to attempt to do so and try to get 8 verdict of this House on that. 
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~ ~  The ~ in which the. Atlantic Charter was brought 
Into eXIstence, the state of mmd of the parties to the declaration -ind the 
limited scope, as I will try to explain later on, which the Atlantic Charter 
must have in view, make me feel that the Resolution seeks to look for 
more in the Charter than is actually to be found 'in it. To my mind and 
from the point of view of the community which I have the honour to 
represent in this House, that Charter has neither a significance nor Ii value' 
because I ~  the ~  that it is a Charter which had been agreed upon 
by two natIOns who hitherto have not solved the problem or problems ~  
are common throughout the world and problems to which we the schedul-
·ed classes in this country are particularly subject. Sir, historians have 
divided the history of the world int,O difierent epochs or different ages, 
and for each age they attributed a particular dominant characteristic. But 
so far as I have been able to read history and from my point of view I 
find that the history of what is called civiiisation or what they (:all human 
progress, indicates only the proportion that exists in different ages between 
the people that want to enjoy the comforts and the amenities of the world 
without working for them, and those who work day and night but still 
fall short of even their daily necessities. Looking at it from that point 
of view I find that the proportion varies in inverse ratio to the ciaim that 
js made about hUllIunity's progress through the ages of history. It does 
not matter what instrument is employed,-some have employed religion, 
.others have employed, without giving it a definite name, a bundle of 
.superstitions, yet others have employed notions like nationalism and 
patriGtism and-most recently I suppose people have employed science,-
'but the game has always been that the few always wanted to keep the 
many as fools and as slaves. And in this respect the age in which we now 
live I cannot- compare with any other age. There was no other age in 
-which so many are kept as fools by so few; and that is why I suppose we 
are living in an age of dictators, not even our own country excepted. 

Imagine, Sir, the philosophy of non-violence. The author of that philo-
sophy seriously suggests that he can match his non-vioience against a 
powerful machine like the Nazi machine and yet hopes to_succeed; and 
there are millions and millions who are prepared to believe him and to 
follow him. Again we find yet another leader suggests that India ought 
to be divided into so many sections and that a scheme like Pakistau is 
feasible; and yet 90 or 100 mimons of people believe it. And RO also in 
other parts of the world. In countries like Germany and Italy and ot.her 
places people believe in the philosophies that have been expounded by 
their leaders. Taliing into consideration the present age I personally do 
not look for much in the Atlantic Charter, particularly from the point of 
view of the poorer classes. In fact the declaration does not even suggest 
or even give a hint as regards helping the poorer classes 01' ~  ~  
age-old problem of the Haves and the Have:nots. Fror;t my P0In,; of view 
I think we should not have expected anythmg from this Atlantic Charter. 
In my own view it is in a wayan S. O. S'. call.. The ~  as I gather, 
of that declaration is to see that the countnes of Europe which have been 
brought 'under the heel of Hitler should not take it lying down, that 011 
the other hand they must do their best to see that they throw down the 
rule of the Germans. I think that is only a limited scope ; beyond that 
there is no other object. The Atlantic Charter is vitiated, by certain circums-
tances which 'in an ordinary Court of Law would be held to invalidate nny 
agreement or contract. Now, just imagine, Sir, two persons were facing a 
terrible crisis and they got together to solve the problenJ,. 
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- PaIullt T&Jrahmi Kalla llaitra (Presidency Divtision: Non-Muhammadan 
Rural): What problem? 

Rao Sahib •• Shivaraj: .... the problem of defeating Hitler, and the 
circumstances under which the meeting took place in the mid ocean where 
round about them every hour BOme ship or other was being sunk' or was 
on the point of being sunk. I cannot imagine that persons placed in that 
position could have really been in a fit state of mind unless they are super-
human. I cannot for a moment imagine that they could have been in & 
fit state of mind to give a declaration with any real practical consequence. 
We have heard of cases where a banya who has fallen into the hands of a 
dacoit gives profuse promises to his would-be-rescuer, but we later find 
how these promises end in a few Bnnas of bakshish. Sir, I am not trying 
to compare big things to small and make them look ridiculous but I say 
the circumstances are more or less similar. Then there is another point 
about the Atlantic Charter. There is a superstition attached to it £'0 far 
as our country is concerned. Whenever a man promises a thing and the 
person who is promised does not entertain any hope of the promise being 
fulfilled, he says 'you better go and write it on water'. It is unfortunate 
that so far as our country is concerned it was entered into in mid ocean. 

And now let us see the parties and the cult to which they belong. Let. 
them call themselves democrats-whether it is Mr. Churchill or Mr. Roose-
velt, It is very doubtful whether they apply real standards of democracy 
in their every day life. Barring the fact that they are living in countries 
which are reputed to be democracies the methods which are adopted 
there today and the method they have adopted so far do iD.otdncline us to 
the view that they are men WAO can ever apply the principles of democracy 
in practice. So, Sir, BO far as the question of linking up the Indian ueedom 
and the Indian democracy to the Atlantic Charter is concemed, I feel that 
the attempt is a mere futility. And then from my point of view, Sir, I 
say that we of the Scheduled castes feel that we have no part to play, 
in the first place, in the Shaping of the future of the world, or what they 
call the new order. In the second place, we feel even if such a new order: 
is ever to come and it is to be shaped by the democracies, having regard 
to the experience of our people with the Government of India, here, we 
expect very little from it. There is, however, one point to which I feel 
every one's attention must be drawn. Hitherto there was a superstition 
in this country that America was sympathising with India's attemJ.'ts to 
attain freedom and full responsible Government. Now the effect of the 
Atlantic Charter seems to be, and particularly the subsequent i.nterpretation 
of its clauses by the Prime Minister of England, that America ~ no 
more take even a moral responsibility for helping India to attain responsible-. 
Government, or for advisin!1: the British Government to give India any 
responsible Government of the kind. Questions relating to the minorities, 
questions relating to the llindu-Muslim conflicts, questions relating to the 
unity of India are not, really speaking, relevant to the consideration «{ ihis 
question. We have got to look at it from the point of view of those two 
people, 1liz., Mr. Roosevelt and Mr. Churchill, and I think it is very diffi-
cult for us from here to try to understand what exactly they meant by thAir 
words in the Atlantic declaration. With these words I feel that I t;hould 
advise my friend, Mr. Abdur Rasheed Chaudhury, to withdra.w his Reso-
lution. 
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. Lleut.-CJoloDel. ~ Hemy Gidney (Nominated Non-Official): Sir, it is 
eVIdent that we bve ill a world of charters and in this Assembl 't . ht 

tl b 'd ,. ' y, I mIg 
more correc y  e 88.1 In a world of barters' . We ba ve the Magna Carta. 
We have now got the Atlantic Charter or shall I call it a 'barter'. T ~ 
we have got the Bay of Bengal Charter, i.6 .. the Indo-Burma Agreement. 
And we have got the Indo-Ceylon i.e., the Indian Ocean Charter. Then 
we have got the Congress Charter which is evidenced in the empty chairs 
we see here in ~  ~  House. We have the Muslim League 
Charter, also eVIdenced ill these empty chairs allotted to them. 

~  now, I come to Mr. Abdur Rasheed Chaudhury, which this House 
may WIsh to call the Independent Charter, coming as it does from this 
Part;};. We have heard what he has said and we have also heard the last 
speaker's eloquent speech on which I congratulate Rao Sahib Shiv Raj_ 
But, Sir, let us come to tin tacks. What are the real facts? The 
meeting of these two great persons in mid-Atlantic was no concern of 
ours. The arrangement and the terms arrived at concerned the nations of 
the world and, we, in India, thought we were a nation and a part of that 
world, forgetting that we are still a dependent and a possession of Great 
Britain and not a part of the New Germany under Nazi domination. This 
is a point which is at issue, and I am sure Mr. Attlee when he made his· 
speech was either unmindful of that fact or, with his liberal heart, he made 
us, in India, understand that "India's freedom was included in the terms 
of that Charter". Mr. Roosevelt has remained silent, but Mr. Churchill, 
than whom no more conscientious statesman exists today, took it upon 
himself, later on, to define exactly what he meant and that is the matter 
which we are discussing today. Perhaps it would have been wiser baa 
Mr. Churchill not made this statement. Sir, it reminds me of a story 
which, with·your permission, I should like to tell this House. It is this: 
The world war ii, over and everybody is dead except three who are alive: 
One is an autocrat-Hitler; one is a M ~  and the third 
is a democrat-Mr. Roosevelt or Mr. Churchill, together or singly. Said 
the autocrat to the rest: "I dreamed last night that God visited me and 
said 'Look here Adolph, I want you and Musso to divide the world and 
rule it'." The hypocrat then said: "That's strange, Adolph, because God: 
visited me last night and said 'Musso, I want you to rule. the ,,:orld ~
self'." . After an ominous silence the democrat, whose VOIce thIS AtlantIc-
Charter in a measure reflects, said, "You damn liars, I never said anything 
of the kind ". And, so, we, in this House are asked to ~  that My. 
Churchill really did include India in the terms agreed upon In the AtlantIC 
Charter but which he denied in his subsequent statement and we are 
certainl; left in no doubt about how India stands today. 
But Sir what are we asked to do? We are asked in ~  Resolution 

to ~ ~  to the Governor General in Council that ~ Charter be-
given immediate effect snd so create a new order. We all know that a 
New Order  is coming into beina all the world over. We see the old order 
is giving birth to the new. No':te can doubt this and ~  s?ODer it ~  
iI. India when we can live on terms of perfect equahty WIth nne anotner, 
thE' ~  it will be for us. But Mr. Chur<.'hill has made it quite clear 
in his subsequent statement that he did n.1t include India. Now, Jet 
me refer to this Resolution which, for convenience, I wOi.t1d call the. 
"Independent Charter" coming as it does from the Independent Party. 
and let. me try and analyse on what this  independent ~  is depen-
dent. It is dependent on many prerequisites, which, no one in this. 
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Honourable House will denv, must exist before this .. immt'diate effect" 
.clbimed in this Resolution ~ given and the new order is created. Time • 
. out of number the British Government and the Indian G ~  
.said to the peoples and political leaders and parties in India: .. Settle 
'your differences; Unite, > and the. constitution is for you to make ~ 
self, i.e., the grant of a COllstituent assembly of your own maklDg, 
·subject to certain British vested interests, safety of minority interests and 
IlJdian States ". Much 9.s I would like to see an early seotUement  of 
(lur many differences and I give second place to no one in this House in 
T ~ desire for India to obtam Dominion Status-for why ~  we be 
thf' slaves or inferiors of anybody-still, when I see that this very vital 
:and necessary prerequisite of unity is absent and which in my-opinion 
must be a. sine qua< non of attaining the benefits of this Charter, I ask my-·· 
·self, how can I support this Resolution even though a member of my 
Party has moved, but not with the consent of Party. I ask this ~  

look at those empty Congress and Muslim seats-is that evidp.nce of 
w!ity? Let us be practical men. Let us not swim in a sentimental 
political stream, be it the Indian and not the Atlantic Ocean. Let Uil not 
indulge in aerial politics, r.ather let us as realists, not theorists, face 
squarely the actual situationJ)e.iore 11S in which the gulf separating 
Hmdus and Muslims is getting ~  and wider. Supposine-we do paSs 
"this Resolution and the Government agreed with us, to w'hom is this 
·nf'W Charter to be given? and with immediate effecll? To the Congress, 
Muslims or to the Sikhs? None of these communities tru!'t each other 
and are apart as are the poles. I want'this House to ask itself: Will 
it be given to a solid united India, or to a fluid disunited India? Or will 
this freedom be thrown into the waters of t.he gulf that so sharplv and 
·definitely divides ~  Do let us ~  the ~  as practical politicians. 
Much as I should like to see India lD the enJoyment of Dominion Status 
~  ~  a ~ ~ of time I am forced back to the queRtion to whom 
~ IndIa S?all It be ~  Let us ask ourselves this so!id practical ques-
tiOll .• If It cann?t be gIven to an united India, if the Hindus and 
l.fushms refuse to unite then why make this demand at l)re!';ent? Why 
not come to an ~  between ourselves and then make this demand 
:and I shall be WIth you. 

It is said that the Government policy is one of 'divid.e and rule'. It 
·can be more truthfully said that "we divide and Government rules". We 
want this new order and we are ent.itled to our freedom; but I ask, whfl.t 
ir(·edom can we claim and have when, today, we have no freedom from 
·ourselves. Indeed we are prisoners and slaves to ollr own divided com-
munal bigotries and divergent demands, one against the other, disunited; • 
·01.e the enemy of the other. Blame ourselves not the Gove!'llment or that 
great man Mr. Churchill. Weare, I repeat, saturated with feelings of 
,distrust of one another. It is nQt wise to swoop horses in midstream espe-
cially during an all world war.' Let the midstream be the Atlantic, 
~  or Indian Ocean or anywhere else. If we were all together, there 
.\vould be no difficulty whatever in this House unanimousl.v psssingthis 
Rt>S91ution . and ool1ingupon Government immediately .to give us this 
·Charter. No one can deny that. :Aut we are acutely divid .. d into com-
'pamnents ~  is ~ _ ;w.ot"Se . daily , because we, are ~ in the 
-past, we are being: guided by leaders who have lived out tneir time of 
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usefulness. India needs new practical leaders, devoid of ,;;elfish indivi-
dual prestige and motives-men with practical outlooks, men who will 
work for India first and next for their communities. Given jhis-I assert 
this Charter and this new order will be ours for the asking. If I may be 
ultra-prophetic and if my vision is right, I see today evidence of this 
dividing gulf being narrowed by the for,mation of detached streams 'on 
both sides of it, each one growing bigger daily, ~ Muslim side and the 
Hindu side and who will deny that, as the gulf narrows and tllese streams 
enlarge and fuse it will give birth to an united body in India to whom 
Government may safely give this Atlantic Charter, freedom, or Dominion 
Status. 

Those .)f ·us who have read today's Hintillstan Times must have been 
struck with the jehad or mandate issued by Mahatma Gandhi to Ius fol-
lowers on the Indo-Ceylon Agreement. What did Mahatma Gandhi 
write? Though the voice of the Congress is absent in this House, yet 
Ma.hatma Gandhi still speaks to India as the voice of the Congress. He 
Bsid: "There is no reason for hurry. Wait. Do not be impatient and 
disagree with each other; let's trust each other and after the war let us 
settle this matter." Yet, strange to say he has never said that WP, should 
do the same towards England in his demand for freedom-He wants this 
at once, unconditional, or rather on the Hindu terms and Mr. Jinna}l 
makes almost similar demands, minus the bargaining, and why? Because 
eMh distrusts the other. There is a saying that trust begets trust. Mis-
trust, even a veneer of it, engenders mistrust. This in my ::opinion is the 
very nucleus of the position today in India. This is the only reason why 
the Atlantic Charter and Dominion Status has not up to date been given 
to India. • " 

In conclusion, I would say to the House and I repeat I do not yield' 
to anyone in my desire for .Dominion Status for India. I,et Ub really 
dE'serve before we desire-. Let us deserve, not in speech, not in Resolu-
tions and such like methods; but let us deserve by securing a. real, true 
and solid fusion of the two great parties-Hindus and Muslims-whom 
we do not see here today and who, none will deny, along with the 
minorities are the deciding factors of the future of this great "ub·continent 
of ours-India. 1 have no desire to throw cold ,rater, discourage, or be in 
violent opposition with a member of my :Party, Maulvi Abdur Rasheed 
Chaudhury, who has brought forward this Resolutior.. We are each one 
of us entitled to our own opinions; for to live is to thiilk and to think 
is to differ and so I claim my right to differ. Whilst· I 'lhure with him 
the sincerity of feeling behind his Resolution I regret I cannot. living as 
we do in an India so violently divided in ever:y way, support his Resolu-
tion, nor can I share with him, in. any degree whatever, thut the time is 
opportune. I would, therefore, suggest to him to withdraw it. But at 
t,he same time I do wish to state that the time for Domini.on Status is 
ours to make and to ask; it is not for Engla':ld to do this for one will 
naturally precede the other. When England sees that we have made 
peace with each other and that we as an United India trust each other 
and are prepared to work peacefully together, I am sure England will 
voluntarily and willingly say, "Here is your opportunity to make your 
own constitution as you want and we are prepared to ~ you the 
Charter. Let it be an Atlantic Charter or any other Charter. .aut do not 

D 
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let it be a Barter. Sir, I would again ask my friend, the Mover of this 
Resolution, to withdraw it. 

Some Honourable J[emberB: The question may now be ~  

Kr. President (The' Honourable Sir Abdur Rahim): The questlOn is: 
"That the question be now put." 

The motion was ~~  

1IalUvi Abdur Basheed Ohaudhury (Assam; Muhammadan): Sir. I 
R'T' very thankful to my friend, Mr. A. C. Datta, for explaining the view 
points of this Resolution in its different aspects. In fact. after he con-, 
eluded his speech, 1 thought it would be useless for me to come forward 
with any reply; and I was going to do that but for some loose and 
irrelevant remarks on the Resolution, especially by the Leader of my 
Party. I bow to my friend, Pandit Lakshmi 'Xanta Maitra, when he 
advised that I sho]Jld not have brought forward a Resolution like this. I 
l"'spect his friendship ~  but with all the respect I llavt' for mm. 
I tell him that if I had any other effective means in my hur"l, I would 
not have brought forward this Hesolution. My friend, Mr. Jamnadas 
Mehta, spoke so eloquently and supported this Resolution ~  much that 
I have got all praise for him. Sir, now I come to my friend, Mr. Boyle,-
my friend, Mr. Akhil Chandra Datta, has already said a good deal about 
tJle speech he made,-but I will only add one or two words and finish 
with him. I must make it quite clear that. I am firm in my belief tha.t 
the Group which Mr. Boyle represents does not share the "views he has 
expressed in connection with this Resolution. This European Group, in 
~ opinion, is intended to play a very great part in the, shaping of 

India's destiny, and as such they cannot share the opinion which Mr. 
Boyle has expressed this morning on thi!? matter. Mr. Buyle said that 
the Atlantic Charter and the Declaration of August, 1940, are quite the 
same. He went so far as to say that India secured the Atlantic Charter 
some twelve months before it was announced in the Atlantic Ocean by the 
British Premier and the President ot the United States. Sir, if it is so, 
wh)' do we find these vacant Benches here? If that is S), why are 
the Government expanding the Viceroy's Executive Council und constitut-
ing Advisory Defence Councils to please the people of this country? 
Everybody in his own way is trying' to do something, and it is idle to 
saJ that India got the Atlantic Charter some twelve months before it was 
announced by the British Premier. Then, Sir, my frien(l, Mr. Boyle, 
criticised the word 'immediate' in my Resolution. I think some other 
Members also did so, and so I shall come to the question of the wonf 
'immediate' later, and explain why I have put in that particular word. 

Then, coming to the remarks made by my friend, Sir ~  Jehangir, 
for whom I have very great respect, I wish, Sir, he, in his lucid a.nd 
cleal voice, had explained to the satisfaction of this House tha.t the 
Atlantic Charter did not mean independence for India. Everybody in 
thls House remembers how lucidly he explained his amendments only 
yesterday. If my friend had been as lucid as he was yesterdav in cop.-
nectlon with his amendments, and if he had attempted to shoW that the 
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Atlantic Charter did not I.pply to India, I am sure he would have ren-
dered a distinct service to the cause of this country. My friend, Sir 
Cow8sji, went further and said that the British had done a lot for this 
country. Who ignores it? Nobody ignores it. Everybody' is in praise 
fel" what the British have done for this country. But, Sir, the question 
hac to be considpred from different aspects. 'Vhen the a6ject poverty 
of the masses of this country is considered, can anybody ha.ve a word of 
praise to p-xpress to the Government on account of the reckless wanner 
in which they have carried on the administration of this country during 
thE" past 200 years and mare? The whole world is ~  the masses 
of the whole world are prospering, except the masses of thIS country. 
Who is responsible for it? It is the British Government which is res-
ponsible for the poverty of this country. Then again my friend. Sir 
Cowasji. said. that the question of Independence could not arise in con-
nection with this Atlantic Charter. But, Sir. he knows full well that 
t.here are at least two schools of thought,---<me thinks that the Atlantic 
Cherter does apply in the case of India as is proved by Mr. Attlee and his 
followers. So even if one school of thought tries to repudiate the other, 
the other at least will have a say, and therefore nobody can ::lay categori-
cally that this Charter does or does not apply to India. 

Now, Sir, I wish to say a few words about the attitude of G ~  
in this matter. Mv friend, Mr. Akhil Chandra Datta. has explained that 
the whole issue ru;s heen side-tracked when the Goverqment Member 
replied. ~  the Government, and especialJy the Leader of the Houlle. 
ought to have given more attention to the spirit of the Resolution snd 
even to the letter of it, and he ought not to have brushed it aside merely 
nwking a reference to thought-reading. How is it that sitting here the 
HODourable the Leader of the House, for whom I have every respect. 
cculd say that the two leaders who met in the Atlantic were not thinking 
of India at aU when they took their joint decision? It appears to me, 
Sir, that whoever crosses over to the other side from this g:de becomes a 
thought reader only to the detriment and interest 6f the country. 

N Sir the question is, what is this Resolution? It does not say 
that ~~~ Atiantic Charter as it :was pronounced appl!ed in t·he case of 
Indi r not. My Resolution SImply says t,hat thIS AS'3embly recom-

ad °to the Governor General in Council that measures should be taken 
ml'DS h 'h 'ts t' d' tht for the Atlantic Charter or rather ~ e elg t pOlO ~ Ilme 10 a 
Charter to be made applicable ~ IndIa also, and my ~  ~  already 
explained the significance and Importance of the word also. 

- , to the significance of the word 'immediste', I ~ ~ 
Now, SIl, as 1 t' There is no denying the fact Lhq,t the 1Otelli-

lik to mve an exp ana Ion. .. G t Wh e ~ . t war with the eXlstmg overnmen. en-
gentsia of this ~ ~~ a will have to follow al'd peace terms will have 
ever there is war, ~  ~~  is the time to end -this war between the 
to be settled. I ~ . tsia of this country. I say ·illi!'! war should 
GClvernment ~ the ~  It may be said, this is Dot the ~ 
be ended as qUickly ~  pos: tindian question.- Mr. Dumssia said that 
to think over the ~  et,nen hOd f the war, and this was followed by 
we shall have to walt till t e enot ~  experience of waiting. Who does 
other speakers alB.o. We ~~~  had made at the time of the last war? 
not know the sacrIfices w c 'th demand for ~  how 
Ant4. when we came forward WI our D 2 
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were' we met? Lathi charges, bayonet charges and what not. 1 wish 
some of mv friends over there were here to verifv what I have said. I 
v.'ish Lala Hans Raj were here to testify to what I have alid. Be ~ 
~ it may: we have not forgotten our last distressing experience. We care 

only for tlie present, we do not care for the future. We have got experi-
elJce of the past. "Trust not the future however pleasant." We do 
not like to trust to the future. If anything has to be done. it has to be 
done now. and do not attach any importance to whatever is rromised in 
the future. I say, the time has come for the Government liud the people 
to think over this problem and settle the armistice terms ond thtl peace 
terms so far as this country is concerned. So I used the word "imme-
distely". I am supported in this by some of the well-kMWD British. 
papers in this respect. Let me give a line from the New Statesman of 
the 4th November. 

Kr. President (The Honourable Sir Abdur Rahim): ThCl Honourable 
ME:mber's time is up. 

Jlaulvi AbdUl :B.aIheed Ohaudhury: A minute more, Sir, and I shan 
finish. The New Statesman says: 

"It is dangerous and unworthy to delay such a course." 

That is why I have used the word "immediately" knowingly, and ~ 
want the Government to understand the significance of my word and try 
to find out a solution before it is too late. 

Kr. PreIldent (The Honourable Sir Abdur Rahim): ThEf question is: 
"That this Assembly recommends to the Governor G'eneral in Council that 

immediate steps be taken to give effect. in the case of India also, to the ioint decision 
or the British Premier and of the President of the United States of Amprira commonly 
known as the Atlantic Charter f9r creating a new world order." 

The motion was adopted. 

RESOLUTION BE RELEASE OF POLITICAL PRISONERS. 

".l'he Honourable :Mr ••• S. Aney (Leader of the House): Sir, Govern-
ment would be in a hetter position to deal with the Resolution>!! which 
stands in the name of Mr. Joshi if it ~  not moved till Monday. Subject 
to direction from you, the House will sit on Monday, the 17th instant, 
for the transaction of official business, and we are prepared to allot that 
day for the discussion of this Resolution. I understand that this arrangp-
ment will be acceptable to Mr. Joshi and that he will not move his 
Resolution today. ' 

·"That this Assembly recommends to the Governor General in Council that he 
should take steps, in agreement with Provinciaf Governments, for the immediate and 
unconditional release of prisoners detained in prisons and for the removal of 

~  imposed on some persons rellarding their movements or actions, where the 
~~  or restriction was due to holding or expre8sing opinions which in the 

opinion of Government were prejudicial to the conduct of the war.. or on charges for 
actions connected with industrial disputes. whether the detention or restriction waa 
with or without t.rial under the Defence of India Act, or under the ordinary law." 
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Kr .. ~  ~  10lbi (Nominated Non-Official): The suoject matter of my 
Resolubon IS a very urgent one and I should have very much !iked the 
Resolut!on to be discussed today. However, as 1 am anxious that the 
ResolutlOn should not only be discussed but result in some .. ubstantial 
~  I am willing to accept the proposal of the Government. I should 
lIke the Leader of the House to tell me on which day the Resolution will 
be taken up. 

The Honourable )[r. II. S. Aney: On Monday next. Sir, I have to 
request you in that case to declare that on Monday and Tuesday there 
will be meetings of this House. 

Kr. President (The Honourable Sir Abdul' Rahim): T understand that 
the Resolution will be taken up on Monday. The House will sit on 
Monday and Tuesday next, that is, the 17th and 18th. 

RESOLUTION RE REPATRIATION OF INDIA'S STERLING DEBT. 
)[r. lamnadas )[. lIehta (Bombay Central Diyision: Non-Muham-

madan Rural): I beg to move: 
"That this Assembly recommends to the Governor General in Council thet. in any 

fresh scheme of the repatriation of India's sterling debt, care should be taken to see 
that the cost of such repatriation on Indian revenues is not unduly heavy as was the 
case with the last scheme." 

In order to enable the House to Ree how the scheme on the last ocea-
sion was a heavy burden on the Indian revenues, I shall briefly recaptitu·· 
late what was done on the 8th February, 1941. A few years before the 
8th February, 1941, our terminable redeemable sterling debt was about 
£100 millions, __ that was about two or three years ago. By the time the 
repatriation scheme of the 8th February, 1941, came into effect, part of it 
had been redeemed in the ordinary course, and part of it was redeemed on 
account of the voluntary vesting order which was issued some time in Jan-
uary, 1940. At the time of the vesting order of 1941 the amount of 
redeemable sterling debt remaining outstanding was £84 millions, and 
fue scheme of compulsory repatriation relates to this £84 millions. 

I haye submitted for the consideratlion of the House thai the last 
scheme was very costly to the Indian taxpayer. I would submit a few 
facts to show how costly it was. When the Government enters the open 
market the investor realises who the buyer is going to be anel, naturally, 
sits tight on his holding. It was in. this way that between 1940 and 1941· 
and even prior to that, the market In London knew that the Government 
of India were acquiring their sterling indebtedness and, naturally, there-
fore the investor would not part· with it. Each pur(}hase of sterling in the 
oper:. market raised the price of that scrip until the price became so high 
that Government themselves felt that it would not be decent to allow it to 
rise further. We are told that at that tillle the Government of England 
came to our rescue. Now, it is clear that 'it was the Government of 
England who wanted sterling to ~  ~  for their war expenditure and 
they wanted to acquire the sterlIng. which wa.s not ~ for nearly 
8 or 10 or 15 years according to ~ difIerent ~  .of the ~  ~  
8uppoBing 1 am a debtor to Am:erlca and ,I have gIven a Bill ~ ~  18 due 
one year hence and if my creditor says 1 .want ~  money Just now. .I 
am badly !in need of money. ~  pay It down, then the reasonable 
market practice is that the creditor will take less ~  ~  ~  because 
he wants cash down, which was not payable to him lILIdediately . 

• • 
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SIr Oonajl JehIDIlr (Bombay City: Non-Muhammadan Urban): Who 
was the creditor? 

:Mr. JamnadU K. Kahta: The Brttisher. Here a topsy-turvy thing 
has happened. It is the Britisher who wanted sterling for war 

1 .... expenditure before it was due, but instead of taking less than 
hundred, he took varying degrees of capital increment which 1!3,me in one 
case to 1121 or about 112. 

Sir Cowasji Jehaugir: Five per cent.? 

JIr . .Jamnadas K. Kahta: 4i per cent. This was due to the fact that 
the Government of India were themselves in the market and that thereby 
they artlificially inflated the price of that particular scrip, which has cost 
this country an amount between eight to nine crores of rupees beyond the 
face value of the scrip. I may mention here that when this scrip was 
acquired by us first i.e., when we actually raised these loans we got £89 
millions instead of £100 millions. The hundred millions which I described 
as being outstanding about three years ago had really brought t.o India 
.£89 millions; £11 millions were paid by way of discount in London, which 
is supposed to be Indis's privileged borrowing market. So we lost £11 
million pounds when raising these loans and we lost eight to nine crores of 
rupees when we repatriated. Therefore, in all, these loans have cost us 
£11 millions for raising and eight crores of rupees for deraising. if I may 
say so, ~  a country where. according to Sir George Schuster, India was a 
privileged borrower and, in the meantime, we have paid an average rate of 
interest on them at about 4'15 per cent. I am giving approximate figures. 
I submit that India need not have paid this eight to niI\e crores for re-
patriation. Take the case of America. England wants various arflic1es 
from America. America says 'Fay in dollars'. The British Government 
is forced to sell all its dollar security. It compels every unit in ~ British 
Commonwealth of Nations to contribute its donar resources to the common 
pool in order to make payments in America. On t,he other hand, We in this 
country are in the same position as the Americans who supply materials 
to the British Government but we are not paid in rupees. Our goods are 
not paid for in rupees in this country. The price of these goods, after our 
own liabilities m England are paid here, year by year accumulate in sterl-
ing. That is why at the time of this vesting erder a sum of about 218 
millions had accumulated unlike America which was paid in dollars. 
We ~  not paid in rupees but had to accept payments for our goods in 
sterling. They are a free country. If the Honourable the F'inance Mem-
ber was th.e ~  Minister of a free country, he could have easily adopt-
ed the POlICY whlch the American Government adopted for payments ..• 

"rile Honourable Sir .Jeremyll.ailman (Finance Member): What about 
the lease and lend facilities? 

_r . .Jamn ........ Xahta: Lease and lend is only a later thing. Before 
lease and lend, there was cash and carry and lease and lend is the res.ult 
ot an understanding. I shall come to that presently. I am not standmg 
out for any extremist view of, things. I am one of those who ~  
honestly to help for victory in this war. Therefore, I must not be conSI-
dered to be les8 helpful to England than America with its lease and lend 
policy. I am lending and leasing my whole country. In fact, even my 
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permission is not taken. Therefore, I must not be presumed to be in any 
way less sympathetic or less earnest than President Roosevelt and the 
American people. I do not want to digress even for one moment because 
the time at my ~  is ~ and my story is long. I only wanted to 
show that repatnatlOn cost us eight crores of rupees in addition to the face 
value. If the Government of India had entered the markets earlier in 1939 
or if the vesting order had come earlier, when the prices of the sterling re-
deemable debt had not risen to indecent heights, the people of India 
would have paid much less even if they had acquired at par. eould not 
~ Government of India have taken steps to repatriate when t.he 

prICe of some of this scrip had gone down to 82 as against 100 soon aftt'r 
the war began. They could have acquired; if they had the sterling. I do 
not say. that they must acquire without any sterling to pay. I am not 

~  ~  of that kind but it was possible to buy them out at 
~ ~  of pamc ~ 82 in some cases. What I say is that if the 

British G ~  wanted to help us, as ~  Finance Member so generous-
ly observed lD his last Budget speech, the natural course for him as ~ 
!lational Finance Minister would have been to get a vesting order issued 
III 1940 and not on the 8th Februarv, 1941. Ther£' he did not act in the 
best interests of thois country. • 

Sir Oowasji ,JaIl&Dgir: What was the sterling available between those 
two years? 

JIr. ,Jamnadas II. lIeht&: I say that the sterling available when he 
went in the market was more than the debt required to be repatriated 
and it was growing from month to month. Therefore, it cannot he suggest· 
ed that the s6erling was only available on the 8th February, 1941. It is 
for him to show that an earlier vesting order would not have done t.he work 
it did on the 8th February, 1941. 

At any· rate, he should not have entered the market so as to let all and 
sundry Know that the Government of India was buying. Particularly. 
when the British people wanted this money for their war effort, the vesting 
order should have been issued much earlier. At every stage after the 
war broke out, at any rate when the price reached parity, they should have 
issued the vesting order and should have gone on acquiring and acquiring. 
It does not mean that because you do not have enough ~  on a 
certain date you should not issue the vesting order that all sterli!lg redeem-
able debt will be paid for at this rate hereafter. That could have been 
done easily. But there was nobody to do it on behalf of India. If 1 wp,re 
in your place, I would have done so. 

I am now coming to the present position. The sterling that has heen 
~  since then has been even larger than it was on the dth February. 

1941 I find from the statement of the Reserve Bank dated the 8th 
N ~  1941, that the sterling in England is 155 crores of :upees in the 
Issue Department. The figures so far as the ReservE! Bank IS conClerned. 
are of the 24th October. On that date. the sterling securities in England 
were 155 cljOres of rupees in the Issue Department and 60. crores. of rupeea 
in the Banking Department of the Reserve Bank of India, whICh means 
that it had on that date 215 crores of sterling in England. Subsequent 
figures have taken it to be at an unheard of figure of 230 crores of rupees 
or even more. I must onlv be taken to speak in ~  temlS 
because of the different dates on which the figures .may be taken by 
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me or by you. These are the approximate figures. I shall 
always be glad to be corrected about the precise figure on any given date 
hy the Finance Member. The position, I may relleat once more, is that 
we have somewhere about 230 crores of rupees in sterling today in England 
and we have 321 crores of sterling indebtedness. In other wOl'ds, we have 
321 crores total sterling indebtedness in England and we have got 230 
Cl·ores. of rupees in sterling balances tin England. Out of these 321 crores, 
according to the figures given by the Honourable Memhtlr in his last 
Budget speech, about 25A crores of rupees are sterling loans. The rest are 
the contribution' of India to the last war, which is no\\' slowly coming 
down, and in t.he shape of annuities in railways, public funds, ~  There-
fore, the question of redemption or repatriation relates only to 258 crores 
of rupees. We have practically the same amount of rupees in sterling in 
London. Now, I ask the Finance Member what is. he going to do in the 
next scheme? For 12 months the public in London know that when one 
scheme of repatriation is over, another will SOOn be coming. As a friend 
of ~  told me, they are always on qui vive when the next loot will he 
-avaIlable. 

Mr. T. Oh&pmlD-Moftimer (Bengal: European): Who is on guard? 

Mr. lamnad,1!a M. Mehta: The London investor. He wTIl not easily 
part with- it. Therefore, I am asking the Government that t.hey should 
take care that in the next scheme of repat.riation they will not allow the 
inttlrest of India to suffer as on the last occasion. 

Mr. ~  (The Honourable Sir Abdur Ra.him): Th: Honourable 
Member Clin continue his speech after Lunch._ 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assemblv re-assembled after Lunch at Half Past Two of the 
JJlock, Mr. ~  President (Mr. Akhil Chandra Datta) in the Chair. 

Mr. lamnadaa M. Mehta: Sir, before the House rose for the luncheon 
interval, I was. trying to show the results of the last scheme of repatria-
tion. I 'showed tliat in the amount now repatriated we had received only 
89 millions or 100 mmions, face value, because we did not take advantage 
of the fall in prices. In 1939, we lost nearly Rs. 12 crores and by the 
deliberate policy of the Government to open market operations in 1940-41, 
allowing prices to rise to indecent heights. we lost eight to nine crOl'es. 

Mr. Deputy Pres1deDt (Mr. Akhil Chandra Datta): The Honourable 
Member will stop now as there is no quorum. 

(The bell was rung, and th'en the required quorum was obtnined.) 

Mr. lamuadu M. JIeIlta: To sum up the results of the last scheme of 
repatriation of the operations: this country has on the whole lest, if I may . 
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say so, nearly 35 crores of which £11 millions i.e., RIO. 15 crores were lost 
when this debt was incurred, in· the discount that we paid about 12 crores 
were lost because we did not take advantage of the lower rate in 1939, and 
eight crores were lost because Government allowed.,deliberately the prices 
to rise on account of their entering the market. This is the uum total of 
the loss, although the direct loss as a result of this repatriation was, as I 
said in the beginning eight to nine crores of rupees. I am anxious t.hat 
nothing of that kind should happen so far as the debt that now remains to 
repatriate. I am not anxious to shed tears over what is called spilt milk, 
although I would ~  to sound a warning for the future. It was said that 
thel,"e was no sterling available in the earlier months of the war. It is trne 
only partially. From the figures that I have been able to collect, befol"A 
the war we had securities and cash balances to the extent of 66 croreil 
in London. In Februarv, 1940, we had in all 127 crores of sterling in 
London. In ,July, 1940: we had 148 crores of sterling in London. In 
February, 1941, we had 203 crores of ~  Therefore, at no stage, it 
could be said that we were altogether short of sterling in 
London, if we had cared to induce the Government of England tp issue a 
vesting order compulsorily acquiring the sterling at anything up to parity. 
For every rupee that we have paid above the parity, the Government of 
1ndia are responsible. As I said, it is no use crying over spilt milk. ' The 
more important thing is to see what we can do for the future. In this 
connection, I ask the House to remember that the situation created by the 
action of the Government in the last two years is continuously influencing 
the' market today. The sins of the last three years are reflected in the 
position of the sterling scrip which is still outstanding. What was 82 at 
the beginning of the war is now 99. I have before me quotations from the 
Indian Fillaftce Investo1'. What do we find? On 2nd September, 1939, 
the price of 3i per cent. irredeemable sterling loan was £82; on 1st 
November, 1941, that price is £99. It has risen by £17 for every nominal 
value of £]00. That is what I call the market being influenced by the 
full knowledge that 321 crores of sterling debt still remains due to England, 
out of which according to the budget figures of the current year, 258 crores 
are loans. What shall we do now? I have got to suggest and t,hat is the 
whole purpose of this R-esolution, that Government will now be careful, 
that the results of the losses of the last s'cheme of repatriation shall not be 
forgotten Rnd that the Honourable the Finance Member will net as mv 
Finance Member responsible· only to me with sole regard to the ~ 
of the taxpayer of tms country without looking to the right or to the left. 
How shall we go about that? On account of t,he ~  created by the 
action of the Government in the last few years by openly entering t.he 
.market the present rate is an impossible rate. £99 is an impossible rate 
because the corresponding rupee security even in India today is Rs. 96-
sterling being always weak on account of the huge payments that they 
have to make outside England, ~  should have been much les'>. 1'hese are 
all irredeemable. Redeemable debt has been repatriated. But look at 
actual position. £99 in London against Rs. P6 in India. 

Sir Oowasji lehallgir: It has alwaYR beer. so. 

JIr lamnadas]l. Mehta: Will you kindly study the figures and then 
say ~  It has not ~  so, because sterling is weak as all debtor 
countries securities are always weaker. 
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Sir Oowasji .JehaDgir: If you would only look at the figures before the 
war, you will find that very often sterling paper was lower than the corres-
ponding parer in India. Now, it is higher. 

JIr • .Jamnadaa K. Mehta: I think my Honourable friend will reserve 
his remarks until I have finished my speech . 

. What I am submitting is that today the Indian paper is at 00 while the 
sterling is at £99. Why? Because the market there knows fully well. 
as my Honourable friend, Sir Cowasji Jehangir, does, that the market is 
expecting that the Government of India will enter it for repatriution. I 
am not quarrelling over what has happened but I am anxious to suggest 
for the consideration of the Government of India and the Honourable the 
Finance Member that in the future scheme the following lines should be 
followed. The first is that us to the present sterling value of our debt, 
the market rate being inflated on account of the circumstances of the last 
three years, a certain period should be taken. In 1939 they were 82, today 
they are 99. I do not want that we should go back to 82, nor do I think 
it is at all fair that we Rhould allow 99 to be paid at the present moment 
because it is the result of the position that was artificially created during 
the last two years. I, therefore, wish that a reasonable rate should be 
taken; some mean between 82 and 99 might be taken which should be the 
mean between the present price and the last minimum price and thf' re-
-patriation should take place at that rate. The mean would be 00. There-
fore, §f you want to repatriate the sterling debt which is now irredeemable, 
the right and the most honourable course to follow would be to strike a 
mean between the minimum panicky rate when the war broke out and 
the maximum present rate which is the result of the inflated prices due 
to the operations of the last two years particularly. Then we shall be able 
to acquire this 3! per cent. at a reasonable rate without loss to India and 
without loss to England. England wants money and the sterling to be 
released in order that this sterling might be invested by its own nationals 
!in the several war loans which they continuously want. W ~ in India 
should help and I am prepared to help in this reasonable ~  but it 
should not be made to appear that this is a boon given to me and I must 
not be made to pay through the nose when as a matter of fact it is England 
whose needs for sterling loans are very great. 

Babo B&ijnath Bajoria (Marwari Association: Indian Commerce): On 
a point of information, can they force the holders of the scrip to sell their 
shares at £90 if the market rate is 0£99? 

JIr • .Jamnad .. M. Kehta: Government under the Defence of India 
Act or the Defence of the Realm A.et did so in the last vesting order. 

The Honourable Sir .Jeremy :B.&iaman: Sir, may I make that point 
clear as it is very important? The Government of India have no such 
power. 

Ill • .Jamnadas •• Mehta: I say the Government of England should 
come to ,mr help; that is what I am suggesting. If it is to be a fair and 
square deal, if you are not to take advantage of a market which is wrongly 
inflated on account of the policy of the last two years, and if the Govern-
ment of England who wants money is to be really helped without any 
detriment to this ~  then the fair and reasonable method would be 
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to take a certain reasonable date when the prices were neither inflated 
nor ~  for one reason or another. The Government of England 
should ~  bear the rest of th.e cost if it is necessary to pay to the market. 
But the fall" and reasonable thmg for this country would be to take a mean 
between the minimum and the maximum. That is what I suggest. 

Then, there are the railways which are Company-managed. One way 
in which we can repatriate is, as I say, that those who are 'the holders ~  
those sterling loans may be offered a rate which is a mean between the 
minimum and the maximum and with regard to the balance, if any, the 
loss shculld be borne by the people of England who want the money. In 
order to acquire dollar the Britishers have sold their securities at a terri-
ble loss. I have got a quotation,-I cannot lay my hand on it jUE't now,-
which shows that in one company the amount of the securities which they 
were forced to liquidate came to a break-up value, as the economist in 
England says, because they wanted dollars. I forget the name of the 
company but I can give it in my reply if the Honourable Member denies 
it. So there is nothing wrong in it. You sell your securities to America 
at a f!?rced value, at a break-up value, and here you sell to us at an in-
flated value. The difference is the result of our subject condition; because 
we are a subject race you are able to do it arid because America is inde-
pendent .your have to agree to their condition. I want that this thing 
s'hould disappear from the repatriation operations. 

,The second thing which I was suggesting is the acquisition of railways 
managed by companies. Just as we have acquired sterling which was 
due 5,10 or 15 Iears hence last year we might acquire the ilTedeemable 
which was pot due at all in one sense. These agreements might all be 
terminated by action on the part of the Government of United Kingdom 
here and now today, and these railways should be acquired by something 
similar to the vesting order of the 8th February, 1941. The Londen 
Boards of these companies are a costJy apparatus; they have already had 
enough of the loot. And if England wants sterling I think they should be 
acquired by the Railways being purchased outright. Whatever is due 
to them, we buy them up, abolish the London Boards and the whole 
railway sysliem in this eountry would be and should be undtlr Indian 
management. 

Then there is a fairly substantial amount of Port Trust st.erling ~
ities in England. T ~ Indian Port T~  ~  borrowed momes ~ 
England ~  today IS roughly 12 mIlhon sterling. They bear 6, 61, t) 
per cent.  rate. I say that they also should be compulsorily acqutired by a 
vesting order simila,r to that of the 8t,h ~  1941. 

There is one more suggestion which I wish to make. ~  and 
machinery of vital industries in England ar.e ~  exposed to bombmg .by 
the enemies. Part of this plant and ~  IR used for manllfactunllg 
war requ'irements of India. 'rhey are to. take the' whole .trouble of ma.nu-
facturing them first, sending them to ~  eountry and In the ~  
be likely to be lost owing to enemy actIOn. I suggest that those war m· 
dustries which supply war requisites to Incia ~  be ~  t:<> 
this country. The owners of these should be paid out of our sterhng acqUI-
sitions in England. Some delay will take place in transplanting them 
here but delay is better than destruction. And the delay after all is going 
to be a very moderate one because once they are ~  ?ere and 
the industries begin to work the whole delay of ~  the COni!1gnments 



716 LEGISLATIVE ASSEMBLY (12TH Nov. 1941 

[Mr. Jamnadas M. Mehta.] 
by the Cape of Good Hope will be avoided, and the Indian and the Middle 
Easl requirements of the war will be available from India by the working 
of this transplanted plant and machinery. I am sure this use of the sterling 
balances of this cowitry will enure to the benefit of England and the bene· 
fit of India in the expeditious manufacture and transportation of vital war 
material to the various theatres of war in the Middle East and the Far 
Bast. This, therefore, is one of the most important steps whi<:h Govern· 
lllent might take. Of course this is all a questlion of arrangement; this is 
Indo-British co-operation if you wish to do it and if you wish to deal fairly 
and squarely with both of us. Then we can practically eliminate unneces-
sary sterling accumulation by transplanting plant of corresponding value 
to this country and, thereby, doing good both to India and to Bllgland and 
to the expeditious supply of war material. Sir, this will also lead to a 
rapid industrialization of India. One more thing I would suggest for the 
consideration of our British friends here. They have got a thousand .e 
million capital invested in this country-that is the estimated figure-let 
them share that capital with India. We can give the value of that 
through the sterling acquisition we have got there. The jute. the tea. 
variom: plantations and other industries in which the British have invested 
according to estimate, £1,000 millions accurate, sUPFosing they give two 
hundred million of that capital to Inrlia, the Reserve Bank will give these 
two hundred millions in sterling 'in England and the Indian capitalist and 
manufacturer will pay to the Reserve Bank the value in rupees. I sug-
gest this to our British friends here that this is one way of helping the war 
in England, of not inflating balances, of not putting India to loss in re-
patriation scheme. We do not want to conrol their industries. We will 
share. India is willing to buy part of the jute industries iA which our 
European friends have invested capital. 

An HODoUi'able Member: What is the position in AIDerica? 
Ill. lamDlA&8 M. Mehta: I am coming to that. Then the Govern-

ment in E~ ~  might do us one more favour. Today India is the only 
country WhICh IS cpmpelled to keep these huge balances in sterling in 
England. I do not think either Australia or Canada or New Zealand or 
any of the Dominions are obliged to keep huge balfmces in sterling. All 
of us should share. Australia should share; New Zealand should share, 
Canada should share and let us all keep rart of our balances in sterling and 
let not India be the predominant factor in them. And let Canacia releBBe 
d,ollars in exchange for our sterling in England so that we may buy from 
Canada such plant and machinery as are available there for our industriali-
zation. 

The next thing is "that in America we have today a balance of trade in 
our favour. I think, two years ~  we had a balance of trade of nine 
crores. If that is to be the average that balance would now have come to 
something ~  27 crores. I shall take it to be twenty crores. That at 
least is our balance. But this balance is taken to a pool in t.he dollar 
sterling exchange and India is compulsorily made to part with these dol-
lars. I say that also could be avoided bv not following the present method. 
and, ~ stead, after our balance of trade between America and India is 
satisfied whatever dollar resources remain should be allowed to be used for 
purchasing such plant and machinery in America as will be useful to the 
industrialization of this country to the helping of the war and to a.long-
sighted scheme for the purpose of mutual welfare . . 
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I do not know what is the position about gold. Before the war, be-
tween ~  and 1939, ~  like 300 crores of gold was exported from 
India. Even now 36 crores of gold has gone after the war. The exact 
figures I do not remember just now but ultimately that gold which India 
sells is obtained by her m the form of sterling balances which go to inflate 
again the sterling balances in England. I say this gold should not be 
allowed to go out of India but should be purchased by us here and, accord-
ing to the Hilton-Young Commission, if we do so, our currency positinn 
will be considerably strengthened . 

.An Honourable Kember: Honourable Member's time is up. 

Sir Cowalji JeIlangir: He has only been speaking for ten minutes. 

:Mr. oiamnadas K. lIIehta: Sir, I do not wish to speak for very long. I 
will take another four or five minutes. 

:Mr. Deputy President (Mr. Akhil Chandra Datta): This need not be 
discussed. That is a matter between the Chair and the Honourable Mem-
ber. 

:Mr. JamUMaS K. Kehta: Sir, I shall only occupy the t,ime of the 
House for five minutes more. 

The Honourable Sir Jeremy :B.aisman: Sir, I must point out that it 
would be quite impossible for anybody else to cover the ground which the 
Honourable Member is covering within the ~  of the usual 15 minutes. 
He has been talking to my knowledge now for 45 minutes . • 

Kr. Deputy President (Mr. Akhil Chandra Datta): He has got 30 
minutes, not 15. 

1Ir. Jamnadas X. lIeb:ta: Sir, I shall not tire you out. I will finish 
soon. Some of the suggestions that I have made are of immediate appli-
cation. Others might require consideration. I will, therefore, beg the 
Finance Member to appoint a small committee of this House which may 
go into all the r,uggesiions that I have ~  so that the burden of the 
next repatriation may not be unduly heavy, the war effort of the British 
and the Indian Government may be helped, India may not be trapped 
again into paying nine crores more, England may be helped by a wise use 
of our sterling balances. No amount of speechifying in this House 
will be able to explore the final and real remedy for these huge 
sterling f.tCcumulations apart from the ~ of sterling debt. I . 
would, therefore, request the Honourable the ]'inance Member finally tJ 
consider my request that before he goes in for sterling repatriation he 
should first of all consider the bad effects of the post aud should take a mean 
yeaT between 82 and 99. I will give completa co-operation if the repatri:l-
tion is at the mean rate. About Railways. it can be done immed'iate1y. 
About the transplantation of British machinery it will take a few months. 
After that munitions and war requirements will proceed at a pace which will 
be so helprul. As regards the rest of the suggestions-acquisition of 
British investments in this country, American dollars, Canadian dollars,-
gold purchase, and' any other things-they might be considered in a Com-
mittee which the Honourable Member should set up for the benefit of 
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this country and for the benefit of England. This is any submission to ~ 
House and I hope that the House will accept my suggestions. 

:Mr. Deputy President (Mr. Akhil Chandra Datta): Resolution moved: 
"That this Assembly recommends to the Governor General in Council that in any 

fresh scheme of the repatriation of India's sterling debt, care should be taken to see 
that the cost of such repatriation on Indian revenues is not unduly heavy as was 
the case with the 'last scheme." 

fte Honourable Sir .Jeremy Baisman: Sir, I am intervening at a some-
what early stage in this debate because I feel that my Honourable Friend, 
Mr. J amnadas Mehta, has considerably misdirected this House, that hd 
has made really wild statements which ought to be corrected before the 
disllussions go any further. I ought to say now that I would have no 
objection whatever to this Resolution but for the last few words. Tole 
!"ting is in the tail. I am definitely not prepared to admit that the repatria-
tion scheme which was carried out in the course of this year was done at 
an unduly heavy cost to India. Now, Sir, this is a highly technical subject 
and I will endeavour to try and reduce the picture to simple outline 80 as 
to enable the House to &ppreciate the points at issue. M v Honourable 
friend, Mr .• T:mlDadas Mehta, has made an account of the vloss incurred 
which, I think, came to 35 crores. Of this, I think, eleven millions 
was discount. 

Mr • .J&1Dn adas M. Mehta: And another 20 crores for the rest. 

The HOIlO1J1'&ble Sir .Jeremy Baisman: Eleven millions was discount and 
the remaining 20 crores was due to not purcD-asing these 

3 P... stocks at the lowest point of the market; and the remainder 
was due to our own open market operations. I would like the House to 
take first this point of discount, because although it is only one feature of! 
the maUer, it indicates how entirely wrong is Mr. Jarnnadas Mehta's 
presentation of the ~  When Government wish to float a loan, they 
may either :Soat a loan at par, that is. at 100 rupees for each 100 rupees of 
stoCk; or they may :Soat a loan at a discount, that is to say, at say Rs. 96 
for each 100 rupees of stock; or in very rare cases a loan may even be 
floated at a premium, that is, at 101 or 102 rupees for eRCh 100 rupees. 
Now, you can equate a loan :Soated at par with a loan :Soated at a discount. 
Supposing I consider that I ought to be able to get my money at, say, 8i 
per cent.. and that the loan will be for 16 years, I can issue the loan at 
par at 3t per cent. for 16 years; or, if I think that it may be more 

• attractive to the market I mav issue the loan at three per cent. and at 
96. In the course of those 16 years the bond holder will get four rupees of 
capital Ilppreciation which works out to about one-quarter of a rupee a 
year; so that roughly speaking, these loans aTe comparable. You can issue 
the loan at St per cent. for 100 rupees, or at three per cent. for 96 rupees. 
There are certa.in adva.ntages; the market sometimes prefers a certain ele-
ment of capital appreciation and will accept a slightly lower rate of interest. 
Now, my friend, Mr. Jamnadas Mehta, immediately writes of! that four 
rupees as Il. loss. If you float a loan at 96 instead of 100, that you are 
throwing four rupees down the dr8'in, that is a dead loss. That is a most 
ridiculous way of presenting what is Ir common feature of the issue of public 
loans; and it is typical of Mr. Jamnadas Mehta's account of our transactions 
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that he should use that argument to show that we carried out those transac-
tions at a loss.. Take the case of that 108'll. again. Suppose you issue a 
loan at 96 at 3 per cent. for 16 years-. In the course of time the market 
price of that loan, as the date of maturity draws near, will approximate 
to 100; on the day of maturity it will be exactly 100-no more and no less. 
But in the meantime it ma.y happen that the credit of the Government 
improves; it may happen that the Government in the meantime is able to 
raise loans at 2! per cent. or 21 per cent. Now, the effect of the issue of 
such loans will be to put up the market_ price of this loan which was issued 
at 96. It may put it up considerably over Es. 100 during the pendency of 
the loan. Now, my Honourable friend, Mr. Jamnadas Mehta, thinks, that 
this is loot, it is profiteering. The bond holder who having been issued 
with a 100 rupees of stock at 96 is now selling it in the market at, say, 
103, is B disgraceful profiteer : he is acting in an entirely immoral way and 
something should be done to him; he should be deprived of his lonn at 
some figure considerably less than that. Mark you, this is the man who 
voluntarily lends you his money and who, you hope, will lend you his 
money again-this is how Mr. Jamnwdas Mehta would treat him. He 
thinks that it is a small matter to weigh into the market at any time: 
having perlol'!ued solemn contrncts with the lenders of money, having 
undertaken most solemnly that you will pay your investor three per cent. 
per annum for 16 years and will at the end of that period, and no sooner 
repay him, he thinks that you can at any time in the interval lightly say, "I 
do not like you. You are selling this bond now; you aTe trying to get 
103 or 105 for it; you had better give it back to me for 95". That it seems 
to me is Mr .. Jamnadas Mehta's position. He seems to think that there 
is no solemnity whatever in contracts of this kind, and that Government 
can act purel, in their own interests and pick up their own bonds, their own 
stocks at any price they like, whenever it suits them. That is the position 
if we were dealing with bond holders in our own country. But now, how 
do we ~  in relation to these securities? , 

TheHe are loans which were made to us by investors in anot1u.r country, 
in London. 'l'hey are not entirely held by British bond holdars. I must 
remind the House that a very considerable portion of these investors are 
Indians .,md that a conl!idera-ble number of important Indian institutions 
held investments in these securities, and that many of these lDstitutions 
represent small Indians-clerks and so on-who had taken out polices in 
insurance companies-they were not all bloated capitalists from the City 
of London. There was quite a considerable Indian interest in those 
securiti.es. 

Now, although the securities were held in London to II considerable 
extent vou have to distinguish between the bond-holder and the Govern-
ment. ' "It is not the case that these invtlstments were held by His 
Majestv's Government; they were held by private individuals in London. 
T ~  the question of the relation between His Majesty's Government 
and the bondholder there also comes into the picture. 

Now, it is true that under the Defence of the Realm Act or whatever 
it is called at present, under the Regulations mBde, His Majesty's Govern-
ment had taken power, very wide powers, among other things to requisition 
the holding of securities; and, therefore. His Majesty's Government had 
the power to requisition these stocks. But that does not mean to say tha.b 
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at any moment, merely because we would like them to, they were prepared 
to exerci'le those powers. There muat be a rell'SOD for it, and moreover, I 
would point out that the exercise of those extraordinary powers by His 
Majesty's Government had to be justified by some interest of the United 
Kingdom. It had to be justified in the interests of! say, the ~  
of the war, or for the better finan.cing of the war; it had to be relatable not 
merely to India's convenience but tp some larger interests. I have .indicat-
ed some of the factors in the problelll. 

Well, now we come again to the Indian end of the business. Before we 
could open this subject with His J\Iajesty's Government, we had to be in 
possession of the necessary sterling. It is all very well for Mr. Jamnadas 
Mehta to sav we had 8' hundred crores on such a date and a 120 crores on 
such a date: Mr. ~  Meht-n .knows as well as I do that it is part of-
the central banking structure of this country that there shall "e 8' certain 
proportion maintained of exfernal assets, and that we could not merely do 
with that sterling just whatever we liked to do. A considerable amount of 
that sterling is. so to speak, earmBTked for maintaining the stability of the 
currency of India. It is no more available for these purposes than, shall 
I say, the gold in the Issue Department of the Reserve Bank. So you had 
to reach the point at which the sterling which had sccrued from your 
suppliest-o Great Britain was of a magnitude, in addition to your central 
banking requirements, which would enable you to discuss a very large. 
transaction of this kind as a practical proposition. I think as soon a8 
the House realises that, they will see that a quotation of the ~  Septem-
ber, 1939, is entirely irrelev8'llt, because if the question had been mooted 
at that stage,-and I notice Mr. Jamnadas Mehta picks outlla date when 
the bottom had suddenly fallen out of the market,-he does not forego 
an advantage like thai,-but on the 2nd September it was quite out of the 
question for the G ~  of India to talk about repatriating sterling, 
debt because t.hey had not got the sterling. You cannot buy, however 
much you may like, a motor car unless you have the money. The price 
of the article on the d8'te when you liave not got the money is entirely 
irrelevant, and to tell a man that he lost money because he did not buy 
a thing on a date when he was quite incapable of buying it, is, to my 
mind, little short of nonsense . . . . . 

JIr ..... amnadas K. Jlehta: 66 crores we have had. 
The Honourable Sir .... eremy Raisma.n: Then again, Sir, this was a large 

and important transaction. - It was, I think I said in my budget speech, 
quite the biggest transaction of its kind that has ever been undertaken in 
the hi.;tory of India, and you could not expect even at the stage at which 
you possessed or anticipated thm you would soon possess the sterling -reserve 
to put through these dealings, you could not send a telegram to London and 
get a reply in the evening that it was all fixed up, and that His Majesty's 
Government wpre prepared to do it the next morning. After all, it was 
a matter which had to be under discus!;ion for some considerable time. 

There is one more factor which I should bring to. the notice of the Houl'e. 
Before we could a!:k His Majesty's Government to use their extraordinary 
powers to ~  we. ~  to show that we had tried tb help ourselves, 
Utat we had tried to obtam, at any rate, a considerable portion of these 
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~ in t1\e ~  way. After all, if we possessed sterling, 'and if 

the sterhng securItIes were there in the market, it would be natural for 
His Majesty's Government to say,-'Well, go ahead and buy them,why not 
buy them, w.hy worry us?' We had to putsue the policy of open market 
purchase until we reached the po4:It at which the remaining stocks were so 
firmly held that it was justifiable to say that we could not get anything much 
more without the Ilse of some extraordinary powers. Now, Mr. Jamnadas 
Mehta thinks that that procedure was highly reprehensible, but I think on 
the other hand that it was a perfectly natural procedure. It was the natural 
procedure that we were bound to follow .• As sterling came into our hauds, 
we proceeded as far as possible to purchase these securities. When we saw 
that they had. rt'Rl'hed a price at which it, was undesirable that we ilhould 
appear any more in the market, we ceased to purchase; from that date for-
ward we endeavoured to get His Majesty's Government to use their good 
offices on our behalf instead. But it would have b'een quite impossible,-
,after all we J>4:ked up in the ordinary way, by ordinary purchases we acquir-
.ed something of the order of about tV{enty four' million pounds of stock. 
Well, it. would be quite impossible to say that at the beginning 8'Ild before we 
had done that we could ask His Majesty's Government ~  to 
freeze tht' whole of those stocks and requisition them and hand them over 
to us. 

Now, Sir, the question really is this. From bhe date on which the 
'sterling was available in our hands to undertake this transaction until the 
'time when the transaction was actually put through, what price increases 
took place and how much did we really lose. I am prepared to admit that 
it the whole thing had been in. our power, then on some earlier date, from 
the moment we decided that we wlltlted to do this we could immediately 

,issue a requisilion order; if this was a matter within our discretion, we 
'would hf.ye saved some-thing. But there was a stage during which we were 
discussing the matter with His Majesty's Govemment,-in other words, 
tl"ying to perRuade them to do this on our behalf. Well, Sir, I have 
before rre the prices of these stocks as they stood, well, in August, 1939, 
in Febnlary, 1940, in December. 19.40, and again in February, 1941 when. 
the vesting order was issued, and it is surprising how small was the move-
ment of prices between 'F'ebruary, 194O,-8S 8 matter ~  we weYe' not 
ready in Febnlary, 1940,--even supposing we had been able to do it,-
,then th03 movement of priceshetween February, 1940 and a ye1n' later is 
extraordinarily small. I win give a few quotations. 4t per cent., 
1950-55 stood in February, 1940 at £1l0l. We actually acquired that 
'at £110/2sh. which is a little lower in that case. 4. per celit., 1948-53 
stood 'in February, 1940 at £1051; we actually aCQuired that at ~ little 
over £l60/11sh. about t of a point above the price the year before. Here 
is one stock which moved rather more . . . . ." . 

Sir OoWuJi ;JehaDgir: Have you got the fates for BI- per cent. redeem-
able for pome YPllrB? 

The Bcmoarable Sir ;Jer_y, Jr.aiIman: I am dealing with the transac-
tion which we carned out . 

.(.l per cent. 1958-68 stood at £111 in February, ~ .. It, stood in 
February, 1941, at £1121. and we had 8.ctually to aeqUlre It at ,£1121· 
Tnere the price went np a little over a POlDt. 81 ~ cent. 19M-59 also 
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went up by more than a point. It stood in February, 1940 at £101, and 
we acquired it at £11 X 102.16, which is ne,!rly two points above the 
price. . 

Well, Sir, these upward movements that took place in prices, although 
they did have the effect of costing us something, they were not abnormal, 
they were nothing extraordinary, and even if we had had the pd'wer our-
selves, which we had not, to put these transactions through, the moment 
we wished to do so, we would not have saved a great deal. I submit also 
that in relation to the magnitude-of this transaction the amounts involved 
are not luge. After all, if you made up your mind to repatriate something 
of the order of eighty million pounds of sterling debt, then the question 
whether you pay another one or two million pounds, if you really want 
to get the thing put through, is not of vital importance. And here I my-st 
join issue with my friend, Mr. Jamnadas Mehta, who makes this ~ 
ordinary statement that the creditor should always be prelflared to take 
less for cash payment. Now, that.is a most misleading statement. Here 
you have bondholders who are holding investments on which the yield is 
considerably higher even at the present market price, considerably higher 
than the yield of securities issued at the present day. Now, they wish 
naturally to hold on to these· investments till maturity because even the 
yield to redempt.ion as it is called is more favourable than the yield of 
new investments. Mr. Jamnadas Mehta. says, "If you go to these people 
and say, 'I am prepared to pay you off today,' they should be· prepared to 
let you have your bond back at less than its market price". 

JIr. Jam"""as JI. Jlehta: No. I said to thE: contrary. I ssid, "You 
want money, you want .money for your war finance. YOUowllnt us to pay 
you ten years earlier, arid, therefore, you have to ~  the discount. Not 
that I want to ta.ke··. 

fte JIonounr.lie Sir Jeremy 'R.aismN'l: My Honourable friend il not 
right. It is I who want .to pay him ten years earlier; he does not come 
to me. My Honourable friend is entirely beside the point. 

Jf:r. J&mnadas JI. Jlehta: Not. at all. 

fte Honourable Sir Jeremy B&lsman: The bondholder, I must remind 
my friend, W8S ~  a cOnsiderable extent sn Indian institution. . 

1Ir. Jamnadas •• Jleb.ta: . Don't bother me about India, because I 
knOw its well-being. 

'l'b.e Honoarable sir Jeremy Raiamaa: .The bondholder under a solemil 
contract was entitled to hold these investments until a certain date, the 
date of maturity, and Mr. Jamnadas Mehta thinks that for cash payment 
he should have handed it over at less than the market price. . 

Mr .. TamnJl.d:\s M~  spoke about the, position of the United States of 
'America,' and he instaneedeertain transactions 'of which we have· aU heo.l'd 
between Britain ana America. The position is entirely different. India 
is a debtor country, India, owes money to Britain. It is natural if India 
in· rtDe course of .the present. war: acquires. sterling ;that she ahould desire 
·to utilise that sterling by liquidating .part of her external debt. But the 
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position with America is entirely ~  Amerie$. is no longe!',a.debtor 
country, she might have been belore the last war; she is very largely a 
creditor country now. Therefore. 'ycitr have an entirely different position. 
If Britain wishes to liquidate her investments in America, she is in a very 
difierent position than if we wish to P8patriate· investments held in. EngI8nd. 

- ... 
Mr. J amnadas Mehta talked about our being paid in rupees instead of 

sterling. Of course, it is quite impossible for His Majesty's Government to 
pay us in rupees. The alternative to our being paid in sterling would be 
for us to be paid in goods, and the difficulties of increasing our imports from 
.Britain at the present moment are well known to Mr. Mehta; -It is true 
that where it is possible, it would be greatly to the advantage of India if 
machinery and plant could be imported and thus our favourable balance 
of trade with Britain could be reduoed in that way. But it is by no 
means all easy matter. One thing we cannot ask Britain to do and that 
is, to .pay us. in rupees, because those rupees could only be earned by a 
favourable .balance of trade on her side, 'JVhioh is not the case. At the 
moment the balance of trade is very strongly in favour of India, and that 
is why we are accumulating sterling balances. 

Mr. Jamnadas Mehta said that if we were 8 free country we wOllld have 
done F;omething different about these sterling balances. I entirely dis-
agree with him. I claim that this transaction was carried out in a manner 
w.hich is just ·'88 much in India's interest as if India .. had been entirely 
disconnected from the British Commonwealth of Nations. . It waR a 
perfectly ordinary straightforward transaction which redounded to the 
great advantage of India, and His Majesty's Government exercised their 
powers in a manner which wa.s highly&-rourable to India. While on 
that point, 1 would like to draw the attention of Mr. J amnadas Mehta to 
this. . He made some highly imnloderate remarks about investors in 

. England waiting for loot and. so on. I would like to. point-out that iihe 
criticism of this repatriation transaction in India has been less' than OD8-
fiftiet.h of the criticism which took place in Britain. . I. have before me R 
selection of the comments, which are interesting to react at" the. time 1v'hen 
the transaction took place. I can assure the Honourable Member that 
they are all very highly critical of the ~  of His . Majesty 's Govern.ment 
in exercising their powers at that time to deprive:' the British b'ondholder 
of 8 va.luable investment which he ~  to be apIa to hold ,until the 
date of maturity ... They ~  the necessity for it" or ,the advantage 
from the point. of ,iew .of war finance 'to Britiriti, ~ why.the said. powers 
sh.ould have been exercised. .... -. , -- . 

An Honourable •• ~~  Can we. have afew,.Qf th,em:?::.\ 

The .Honourable SJr .Jeremy .Ba.ia1Q.aa:WeUl I ~  ~  ~ .headline 
froin the N ~  Chronicle: .. ". . .'" . .. 

"The St.ock Exchange did not much like the call-up of the Indian' 'dated' ~  
It was in fact inclined to call it 'sharp practice' . 

. Tbe' ~  is that' as ~  ioans. are' all ~  with dates' of .op'ti0ll":l and 
flnlll repayment, it is a breach of the bond for the Indian G ~  In ~O ~ O 
with the. British Government, to .}Illy; them' off before the first. ~  . date .• i :, . 

'. Sir, :r. ..: ,,_.S (Maclras: E ~ ~ ~  : is • ~  tile ~  N e.'PB . a . 1 ,,?' . 
i. 'thromc e '.. I 
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'!"he 'lIOD011r&bleSirJeremy R.a.ism*. Yes . .... ... 
Sir ,I'. B • .T&m.: That is a ~  paper. 

The Honourable Sir J8l'emy Raismu: Yes. I am Dot quoting from 
the financial ·sharks'. That is an ~  comment from the column of 
an ordinary paper. . . • . • , 

Sir 1'. B. J&mas: Honest liberal opiiuon! 

"!"he BODOIU'able Sir Jeremy Ba.isma.u: The In.veRtors' Chronicle has an 
article with the heading .. Indian Rope Trick", and very acid comments. 
I have got here quite a number of these comments which I should be able 
to show to my Honourable friend. But I may say that even modera.te 
papers-the London Economist holds 3. position which is equalled by no 
other financial paper, and it is a. paper which does not take 'a narrow '\fiew. 
Nevertheless, it had some sub·acid comments on the transaction. Here is 
one paper called Inve8tor. It says: 

"It is generally recognised that failure ~ redeem a Government 01' municipal loan 
at the latest pOBSible date constitutes default, and when high interest bearing issues 
are 'concerned, a proposal to effect. redemption before the earliest date can also be 
regarded &8 a breach of contract." , 

At the bottom it says this, and it shows that they thought that the 
Government of India. had be.en given unusual favourable treatment by His 
Majesty's Government. 

"It is to be regretted that the British Treasury has felt compelled to el'ercise one 
part of the wide powers obtained in consequence of the war. especially as any 
'atrengt}iilri1ing efHct.' of the operation upon the gilt·edged market might be' purl'ly 
,temporary. ~  if it is aBSumed that the Indian Government has ~  £90.000,000 
available on this side for debt redemption, a much larjrer nominal amount could have 
been repaid if the II ~ "3i per cent. loan, which is redeemable at the ~  of 
the Government, bad heeD selected, for the outstanding amount of this £87,000,000, 
and the itockis ifuoted at; wen below par." 

, ~ ••• J ....... : Will my Honourable friend say whether he has got 
the opinion of the Financial Editor of the Daily Herald? 

ft.. 1I01l011l'able Sir,ieremy 1ta.ismau: I do not think ~  Unfortun-
ately, I have had to take out these cuttings at short notice and I have not 
been able to ~  through them. One of these papers pointed ~  for 
instance, that the Southampton Corporation has got six per cent. Joan 
outstandIng. Why should not Government requisition those and enable 
them to determine these high interest yielding obligations before maturity. 

AD 1I0D0111able Kember:" They stood at a premium. 

"!'he HOD01U'&bli Sir Jeremy ililsml.'l1: They, st.ood at 'a premium but· 
nevertheless it is possible that such bodies would have been glad to buy up 
those securities. 

I will not deal with, Mr. Jamnadas Mehta's suggestions for the future. 
I can assure him that this is quite the most important problem relatiJig 
to Indian nnance during the war. It is B matter which has our constimt, 

"our daily ~~  .. 1 cannot .attempt to indiclI;te, ~  p<>1icy or ~ ~  
measures which we have in miiid but I will say thIS. I am perfectly pre-
pared to accept Mr. Jamnadas Mehta's Resolution as it stands if he will 
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~  the words a.t the end. If ~  ~  remove those words, then I en-
tll"ely agree that this House shoulClreqommend that in any fresh scheme 
~  ~ ~ care should. be taken to see ~  the cost is not unduly heavy but 
if he mSlsts upon havmg that sting. ip the tail, then, obviously on behalf of 
Government I am bound to oppose"his Resolution. 

Babu Baijnath Bajoria: The wOrd 'unduly' should also be deleted. 
Kl'. Deputy President (Mr. Akhil Chandra Datta): Does Mr. Jamnadas 

M ~ want to say anything about the suggestion which has been made by 
the Fmance Member? . 

Kl" 1&mDaci1S II. lIehta: Not at this stage, Sir. 

Mr. lIuenbhai Abdullabhai Laljee (Bombav Cp.!ntral Division: Muham-
madan Rural): After the speech of the ~  Member, I must admit 
that I find some little difficulty in entirely supporting the . Resolution. 

Laughter.) Please do not laugh. He laughs best who lauahs last. I 
do find some difficulty in supporting the Resolution I)f ~  friend, 
Mr. Jamnadas Mehta, in its entirety. Sir, the Honourable the Finance 
Member has given us figures which clearly show to me ut least that the 
losses which my friend, Mr. Jamnadas Mehta, puts down on account of 
rates and the discounts cannot be justified. The figures that he has given 
us of the different periods and the rates that were ruling in 1939 August, in 
February 1940 2nd in February, 11l41. all the different transactions that 
took place clearly show that a lot· of care has been taken. Sir, those who 
have dealt with securities, and here I would ask my friend, Sir Cowasji 
Jehangir, to ~  me out, know this. In these times the little difference 
thRt one finds prevailing in February, 1940 and February, 1941 is 
quite,natural and must exist even in ordinary ·times. Sir, we also 
should consider the position of the financial . markets as a consequence of 
the war. The conditions prevailing in 1940, the conditions preva.iling in 
1941, the conditions prevailing in Europe, the panic existing here and 
there, the hopes raised here and there must all make for far more changes 
than these changes. 

Then. Sir, we should not also forget that the ruling rate in India has 
been such that, so far as the securities that have .been purchased bear out, 
We have not paid morE. In fact, I am prepared w admit that consistently 
with the prevailing rates in India the prices that have paid may be a little .. 
less than what thev existed in India. comparing to the returns that our 
100in carried with it: But, Sir, one thing with which I do not agree with 
the Honourable the Finance Member iR when he says that the Govern-
ment could not do anything find that the British Government also could 
not force the people to sell their securities ~  if this Government or ~  
the British Government could force those m England who 'were holdmg 
our sterling loans. I say, Sir. that this Government is not at all so power-
ful has never been so powerful as to use n,nyinfluence on lhe public in 
G ~  Britain and even so far as the British Government is concerned, she 
cannot under 'the constitution under which it !s working, force something. 
against the wish of the people. . . 

Xow Sir Mr. Jamnadas Mehta has spoken as if the people and the 
G ~ ~  ilj\ Great :Britain were. '>0 far as India. ~ concerned, one arid 
he. wants us to take it, and naturally my European ~ ~  here would also . 
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like us to take it, that every moneyhblderin England is prepared to .malre 
uU sacrifices without any compulsion from Government to do so. It is never 
ihe fact. Wherever you go, the great ~  or those whom we might. 
call the stockholders are always eager not to part with it unless forced to 
do so aI;l.d I ask ~  friend, Mr. Jamnadas Mehta, So simple question, 
whether it is possible for even the British Government ~  force its stock-
holders in the interests of India to sell those sterling sec uti ties at a cheaper 
rate than the market rate. Yes, they can force them to do so when they 
want money to be sent to America, .because they are dependent upon 
America's goodwill to supply the war goods. There was a market to which 
they had to 160k to and, surely, the Government will say "it is in your 
interest that we forced you to sell your stocks, to hand over your 
stocks, for the welfMeof your people and your country". It is not possible 
for this -Government to tell tne British stockholders "you sell your stocks 
at a little cheaper rate, because India demands it, because India has got 
sterling loans herE:." Therefore, my friends, as I have told them, I really 
think that it is in the interests of their own country and that they must 
willingly come forward to sell their stocks t.o this country because their 
other stocks are being sold at a much cheaper rate in America. It may be 
that we can ask our Government to ask the British Government to use 
their good offices. Otherwise, as long as the people in Great Britain are 
sure that they can have a fair rate from this country, I am sure neither 
this Government nor the British Government can force them. Under those 
circumstanCes, the prices that we have paid for the stock are, in my humble 
opinion, quite fair. As to those who come forward and say tl1dt we do not 
sacrifice let me tell them there are people also in England who are stock-
holders and who are also stockholders here and who represent a large 
number of insurance companies that they are not prepared to sacrifice 
voluntarily uruess and until they are forced to do so. 

My friend, the Finance Member, only yesterday said that I was speak-
ing sometimes for the masses when I referred only t.o the shareholders of a 
few limited (loncerns. Today he, has been telling us about the insurance 
companies and the poor po!icyholdel"B, whose number is much more than 
that of the ~  payers. However, I am glad that he does agree 
witb ine that we have got to look 'to the interests of the masses or a 'large' 
number of people, better arid carefully. 

Now, there is one thing that I must ask the Government to consider 
"ery seriously and it is this. We have got balances in America and we 
bsdlyneed soma industrial things for our country. It will rf,ally be in the 
interests both of this country and of Great Britain if we could get ~ 
machinery, fram Amerioo. I do not 'know why but even now there is the 
fear that this country should not industrialise in every way. I say 'in 
every way' beoausP. it has been our painful experieuce that the interests of 
India are ~  undermined and· the -interests of some other countries are 
given, preferenee. There, have' been' maw such instances. I need not 
mentior. >\U of them. But the most important is the caSt· of the sugar 
industry. Weare not allowed to export sugar not in the interests of India 
nor in the interests of Great ~  but for the sake, of some other people. 
In that way, they. are .really handicapping the Inciian industries. It was 
on account of that. policy that India has not been able to meet the require-
ments of the war. Had that policy not been adopted, I can assure you 
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~  ~  country would have ~ ~  ~  a ~  that today Great-
Bntalll ~  ~ have gone on beggmg and beggmgeveryday from America 
and concedlllg t.his and that to that country. However, that is the position 
liOW. In all fall'ness, when we have got some money in America, which is 

~  not .of much ~  in Great Britain, bi:lcause every day they are 
havmg aU' raIds, the Flllance Member cBJi plead in the interests of India 
that sOT?e of this money lying in America may be returned in kind, that is 
to sll:Y'. m the shape of machinery. I am sure it will help us a great deal, 
and It IS the duty of our Government to do so. 

As regards the fact that our balances are increasing in England, we have 
~  to ~  seriously that so far as that country is concerned, we art-' 
bnked WIth them and they are in a better position to know the condition of 
the war and of the state in which they are. I appeal to them that if they 
do think that there is still going to be more danger there, then some of 
their plants or some of their machinery or some of their tools which could 
be used here may be sent to this country. My Honourable friend, the 
Finance Member, quoted some remarks from the newspapers and Sir 
Frederick James wanted some cuttings to be read. May I ask the Honour-
able the Finance Member what sort of remarks does he get from the Indian 
papers when he introduces income-tax Bills and other Bills of that nature? 
Does he ever quote them? After all, we businessmen know very well how 
to get these things in the newspapers, we have learnt this from Europe. 

'I'he Bonour&bleSir leremy Raisman: I do no.t pretend that the income-
tax pa.yer likes an increase of income-tax. What I was saying was that 
the investor iIP London did not like this either. 

1Ir. Busenbhai 4bdullabbat Laljee: It is true that the investor did not 
like it nor does he like it even now. .But I tell you honestly that the 
investors in Great Britain in the present state of war and in the present 
condition of their country like India's securities more than their own and 
they are not willing to part with them. That is why I did not agree witli 
my friend, Mr. Jamnadas Mehta, when he said that the Finance Member 
has not made a good bargain. I say that he has done a fairly good bargain 
and at present rightly too. But I do hope and trust that he will try to 
carry out our wishes inasmuch as our balances are increasing to get back 
some of the money in kind so that it may be useful both to us and to 
Great Britain and to the war generally. 

Dr. P. N. Banerjea. (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, for a long time past we ~  been ~ on the Government the ~
ability of repatriating the foreIgn debt of IndIa. But the Government p8.ld 
no heed to this demand and before the commeneement of the war very 
little of India's foreign debt had been repatriated. The war, however, 
changed the situation and during the last two .years's a considerable ~  
of the foreign debt of India has been ~  Now, the question IS: 
In whose interests has the scheme of repatnation been undertaken by the-
Government of India? Last year, in the COUl'8e of my Buaget speech, I 
said that this was done mainly in the interests of Britain, although I ad-
mitted that India derived an incidental benefit from . this policy. The 
Honourable the Finance M ~  replied. ~ ~ reverse was the case. 
I then said, "Let us agree to difter on thiS pofii1L , 
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Now, Sir, I come to the cost of repatriation. Has this cost of repatria-

tion been Unduly favourable to India? From the newspaper cuttings from 
which quotations were made by the Honourable the Finance Member,' it 
would appear that India gained a great deal, whereas the view which pre-
vails in this country is that India has lost a substantial amount. The 
Honourable the Finance Member himself admits that this repatriation has 
cost something to India, but the amount of the cost has not been abnormal.' 
Now, Sir, the difference between us and him is one of degree and not of 
kipd. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re. 
sumed the Chair.] 

~  'discussing tbiBspeech of my Honourable friend, Mr. Jamnadas, 
Mehta, the Honourable the Finance Member said that it was Mr. J amnadas 
Mehta's policy or demand to break the solemnity of the contract. So far 
8S I gather from his speech, I do not think that was what he wanted. He 
made certain calculations with regard to the prevailing rates and he came 
to the conclusion that India had lost several crores in the course of these, 
transactions. I am not sure whether his figures were all correct nor am I 
sure whether his estimate of the possible loss was quite accurate. But the 
fact cannot be ignored that India's entry into the London market in an 
open and advertised manner did help to push up the prices of securities. 

'.l'b.e Honourable Sir letemy Batsman: I do not know what my Honour-
able friend means by 'advertised'. When stocks were bough1 up on behalf 
of the Government of India, there was no advertisement. 

Dr. P ••. B&Ilerjea: It was not perhaps advertised in the newspapers, 
but it was known throughout London that the Government of India were 
going to take that step. 

'f'he HODoarable Sir leNmy ll.aismu: If he is referring to our open' 
markp-t operations, at that '$tage it was certainly not known., In fact, it 
is universally admitted that the thing came as a bombshell to the LOI!don 
market. Our open market ~ mig-ht have been inferred, but the 
intention to repatriate came as a complete surprise. 

JIr. lamnadas 11. 1Iebta: From January, 1940, it was known. 

Dr. P .... B&Il8rjea: Open market operations, were not known; is ~  
~  ' If the' Government had carried out this policy of repatriation in 
I], slow and gradual mann.er, then the situation would have been different .• 
Then the prices of the securities would not have gone up'. Sir, with 
regard to the balanoes,my Honourable friend, Mr. Jamnadas Mehta" 

~  that. these need not be kept in such large amounts in London .. 
He did not want all the balances to be frittered away or to, be utilised 
for buying, machniery, etc., for India. The Honourable the Finance 
Member in his replv,implied that that was what Mr. Jamaadas Mehta 

~  It is known .UJ.at the balances are hcld in London in order to main-
tain the ~ ~  Bnd currene.y system in this country. That is true, hut 
th.Ci ,\uestion IS. ,Is ~  any necessity. for such a large balance being 
held m London? .,That givea .• ~  political col9uringto ,t4e whole' 
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question. Because. India is a subject country, therefore such huge 
balllncel' are kept 10 London. That is the view held by many eminent 
economists. 

Now, Sir, to eut the matter short, there is a difference between the. 
two sides of the House, and it is only one of degree. The Honourable 
the Finance Member is prepared to accept this "Resolution, if only the 
la .. t few words .are omitted, namely, "as was the case with the lKst 
scheme". What has been done cannot be undone. But We must profit 
by the lessons of the past. That is what my Honourable friend,· Mr. 
Jaumadas Mehta, wanted. 9urreal concern is as regards the future. 
As the Honourable the Finance Member agrees that care should be taken 
to Ell!e that the cost of such repatriation on Indian revenues is not unduly 
heavy in future, the difference ~  us has been considerably narrowed 
down. There is no indication from him as to how he is going to give 
effect to this desire on our part. My Honourable friend, Mr. Jamnadas 
Mehta, suggested that a small committee be formed which should be 
cQnsulted from time to time in regard to repatriation of foreign debt of 
India in future. Is he prepared to accept that proposal? If he agrees 
to acCI!pt this proposal, then all wrangling with regard to prices would 
be at an end, and a better price will be secured for this country III 

~ . 

lb. '1'. ChapDWl-J[ortimer: Mr. President., the Honourable the FinanC'e 
Member in his reply t.o Mr. Jamnadas Mehta framed, in terms so trenchant 
and so complete, 8n answer to the charges made by the Honourable the 
Mover of this Resolution that he has really left the rest of us very little 
to say. He ~  shown in fact very clearly how utterly without founda-
tion are the charges made by the Honourable the Mover of this motion, 
and how' utterly without foundation is the correctness of that last phrase 
which ·my Honourable friend has been asked to delete. 

Now,Sir, I have only a very few ~  to make, because, as 
I have said the Honourable the F1Oa.nce Member has already· 

4 p.lI. very fulJy ~  to the ~  ~  complicated and techni-
cal nature of these operations. And he has shown beyond any shadow of 
doubt that far from being done in .the interests ot Engl!IDd ~ not in 

the ini.erests of India, these operatIOns were far more In the O ~  
of Inelia than they were in the interests of ~  in the Umted 
Kingdom. For one ~  they have led to ~  of ~  ;pree 
millivn pounds in the annual ~  reqUired for the servICe OL 1 he 
sterling debt. And, in this connectIOn, I ~~  ~  ,;eflect ?D all ~  
we have heard in these last 20 years about thIS ~  ~ ~  IndIa IS 
suppose-d to be subject when she. honours her sterhng QbhgatlODs. I am 
really astonished that the Hon,ourable the Mover of ~  Resolution shou)d. 
have takel: the line that he has. Indeed I am astoDlshed that he should 
even have moved this Resolution at all; beeause it is so 'patently in 
India's interests that her external debt should be reduced and the service 
of that debt reduced. 

That is· all i want to say on that point but I should like to say 
one or two· words about the remarks that fell from my Honourable friend, 
Dr. Banerjea .. He seemed to think that sterling balances are held in 
London because India is a subject people. If I understood him correC'tly 
that is what he sa:id. I simply cannot ~  .. t,pat a t;DaD of his 

• 
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learning and position and his experience as a practical economist ;should 
have given utterance to such a statement, which really is a most amazing 
statement. That balance has ·accumulated in London because the United 
Kingdom is buying so much from India that if she were to pay it,-and 
she Call only pay it by transferring Dloney from London to India,-the 
exchange could not possibly be held at B. 1/6. In the last war and after-
wards the exchange at one time went up to B. 2/10. I cannot imagine, 
having regard to the cry about exchange being B. 1/4, that any Honour-
able Member of this House can seriously think that, as an aJterna.tive 
to doing what the Honourable the Finance Member, has done in co-opera-
tion with His Majesty's Government, he should have allowed things to take 
their natural course; allowed that ~  to come out here and 80 cause 
l'xchuuge to fly about in a most erratic· manner. Therefore, I was most 
astonished to hear him give utterance to such a statement. 

TheT,. Sir, there must be considerable confusion in the minds of some 
Honourable Members as to the difference in treatment, or alleged differ-
ence in treatment, between payments to the United States and payments 
to Indi.,. There is no difference in treatment. If you have to pay money 
to a certain 'COuntry, you have to get that money to that country; in 
other words, if you have to make a payment in the United Statds you 
have to buy dollars, and so it is in India. If you are in Londonhr.d 
have to make a payment in India you have to buy rupees. The prin-
ciple is entirely the same. I speak subject to what the ~ the 
Finance Member has to say on the subject hut I am perfectly certain 
that he would agree that that is a fact, and I am sure a*1so that my 
Honourable friend, Dr. Banerjea, will agree that that is the theory of 
excha.nge. If you want to make a payment in a foreign country you 
hAve got to buy the currency of that country. That is the whole diffi-
culty in this case and it has been got round in a way in which India 
has leaped an enormous benefit. Bondholders in London have suffered 
to the extent that they were compelled to sell when they did not want 
til sell. and we have heard .... 

Dr. P. lI. Banerjea: May I ask a question? In whose interests were 
they compelled to sell? 

Kr. T. Ohapman-Kortimer: They were compelled to sp.ll on a market 
in which, when they got the cash from Government, they had then f.9 
re-invest their money at a lower rate Qf ~  Obviously theu it 
was not ill their interest to sell. It was, however, in India's interest, 
becclu",.) by repatriating this debt she was able to save, as I have sllid. 
something like three million pounds a year in the amount required to 
D1ef't her annual payments in respect of sterling indebtedness. 

'l'hat. Sir. is all I want to sav on that point. There is only one othe.r 
suggestion that has been made In this House on which I should like t.o 
speak anJ that is the suggestion that a committee of this House should 
be set up to assist the Finance Member in dealing with matters of this 
kind. Sir, I do not know of any country in the world where such a 
committee would be, set up, and in practice it simply could not work. 

Sir (Jowuji .Teha.D.Itr: Would you like to be on it? 
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lIr. "1'. Ohapman-Mortimer: Naturally, and so would you and a lot cof 
other people would like it even more! . ' 

O ~  the ~  is, if I may say so with great respect to 
Dr. BanerJea, qUlte impracticable. This is a matter which we must 
leavtl to Government and trust that they will do the best they can for 
Indill. I believe that they have done so and I would appeal to my 
Honourable friend, Mr. Mehta, to accept the suggestion of the Finance 
Member and delete these last few words. in which case I understand 
G ~ would be prepared to accept his Resolution. Sir, I uppose 
the ResolutIOn. 

Sir Oowaaji .JehaD.gir: Sir, I had no intention of taking part in this 
very learned debate. It is not a question. on which one jumps in easily 
to speak. But there has been one point raised, and that is as to who 
b.mefited. I think that can be answered with some accuracy. The 
British. Government got the sterling that they wanted; the Indian Govern-
ment bought their sterling paper which they were anxious to do for many 
yea,rs; and. the person who paid the piper was the stockholder, both 
Indian and English. That is, both 'benefited, the British Government 
aud the Indian Government, and the stockholder in England and in India 
had to suffer by being made to sell. 

Mr • .Jamnadas M. Mehta: Sir, I am glad to note that in spite of the 
opposition which the Honourable the Finance Member offered to my 
motion he was unable to challenge a single fact or figure that I gave. 
What he chaNenged was the inference that I was drawing from th()se 
facts and figures. He admitted that from my way of thinking the figures 
were what I said they were, but he said that that was not the right 
method of looking at things. But I cannot agree with the Finance 
MembE'r. For instance, I had pointed out that the discount on thes", 
loans 'was eleven million pounds and he told me that that is not the way 
to lor,k at it; there might be a discount, there might be a, premium; the 
redl thing was to see the ultimate effect. 

Sir Oowasji .Jehangir: Do you mean discount when the loans were 
flouteJ:' 

lIr . .Jamnadas K. Kehta: Yes. And I agree that if I can get a 
hundred for 31 per cent and if I want to pay three per cent, I should 
take It:!ss.That might be a proposition where discount would be justi-
fied. I do not mind it; that is quite so reasonable that nobo?y can 
object to it. But I will ask the Honourable Member to go Wltl?- me 
into the figures. The rate of interest OD none of these was less than 
3t per cent except the last loan. 

The Honourable Sir .Jeremy Kaisman: When were they floated? 

lIr. lamnadas M.Kota: They were floated at different periods. 

Sir Oowasji .Jehangtl: What were those ~  Some of them were 
floated'during the last war. . , 

lIr. 'lamnadas :K. Mehta: Most of them' were ~ since the last 
war. 
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'ir CJowasji ~  Immediately after. What was the ~ of 
money then? 

Kr. 1&DUl&da8 K. Mehta: I am coming to that. What I am saying 
is that most of them were raised after the last war. And whatw8s the 
rate of interest? Five per cent and 41 per cent. If the rate of interp.st 
was 3 or 21 per cent I can understand the discount. But 41 -per cent. 
1950-55, twenty millions loan was obtained at a discount of 15 'per cent. 
I ask the Honourable Members whether this discount. of 15 per cent on 
a loan which was to bear 4i per cent interest is. a legitimate ~ 

ThE' Kdnourable Sir leremy Rajsman : If the alternative was to no::.t 
it at pnr at 6! per cent for 25 Yf'ars· then it is merely a maiter £If arit.hmetic. 

Kr. lamnadaa K. Kuta: If this is my privilege of getting 85 rupees 
for hundred and .then io float at 4! per cent interest it is a calamity 
which I would rather forego. . 

The B.onourable Sir Jeremy B.&isman: Does the Honourable Member 
reaiisc that loans were floated by Provincial Governments at '1 per cent? 

Kr. lamnadaa X. Kehta: Only for one year. 

Sir Cowasji 1eha11gir: What year was that? You know that ~  
were raised at 7§- per cent in India and you and I got them? 

I: 

Kr. lamnad&.s K. Kehta: In the history of Bombay Municipality 
finances, not a single loan hag been raised at 7i per cent. Your insol-
vent Development Department might have raised at that rate. 

Sir CowasJi lehangJr: What about the Government of Bombay lean?' 

Kr. lainnadas X. Mehta: It was never more than 4i per cent. 

Sir OOwasii ~  Don't betray your ignorance. 

JIr. lamnadas M. Kehta: I would rather be ignorant than be ill 
possession of such knowledge as you have. But I must aaythat1;he 
Bombas Presidency has never paid 71 per cent rate except for the Deve-
lopment Department of which my Honourable friend was in ~  He 
paid 7l per cent, ~ ~  

Sir Cowls)i 1ehang1r: 6i per cent free of income-tax. 

Kr . .Tamnaciaa M. Xehta: Only once. Sir, I am being unnecessa.rily 
interrupted. 

J[r. J?re"ddent (The ~  Sir Abdur Rahim):- The Honourable 
Membpr should not interrupt. 

Xr. lamnadas X. Xehta: Another loan of twenty millions, at 90 pep' 
cent., 10 per cent. discount we had to pay. Another n millions, 4b per 
cent. interest, again 91\, that is, 8l discount. Such 8i-'high rate of interest 
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and a heavier rate of discount was not at all justified, but I would remind 
the Honourable the Finance M:ember of one thing. In the year 1921 or 
1922 the Govemmep.t of India raised a loan, at seven per cent. in London, 
of about one million and there was such a scandal in this country that 
·the Government were compelled to conceal the transaction at a later dhte. 
And what did they do? What was a short dated terminable loan was turn-
ed into irredeemable loan at three per cent., but every one who held a 
scrip of one hundred was gIven a slip of two hundred. I ask him to deny 
that. 

ft. Honourable Sir leremy Kaisman: Sir, it is the first time I have 
heard of it. 

Jlr. Jamnadas J[. J[ahta: And this is the debt which is now to be 
redeemed. Therefore, I cannot agree with my Honourable friend, the 
Finance Member, that t4is discount was at all justified. Then he told us 
of India being in need of repatriation. I shall quote from his own "lpcech 
-Budget speech of the current year, para. 40. After describing all the 
real and imaginary benefits which the Indian people got out of the transac-
t.ion, in paragraph 40 the cat is let out of the bag. There he says: 

"There is O ~  aspect of our repatriation operation at the present. time and that 
is the manner; in which they assist His Majesty's Government to finance the prosecu-
tion of the war." 

Dr. P ••• Banerjea: That was the primary object. 

Kr. lamn&ti18 J[. J[ahta: Like the ladies post-script the real purpose 
is stated in the last para.: 

"It. is obviolll then that if India repays her creditors in LondoD, then particularly 
at the preEent time and in the present conditions' of the London money market ine 
greater part of the sums so ~  will be re-lent to Hill Majesty's Government 
probabh' in the form of investment In the defence loans than when they formed part 
of the balances of the Reserve Bank and were invested in the Sterling Treasury Bills. 
To this extent we may feel gratified that India in improving her own position has 
also facilitated the war-time problems of Britain." 

It is the last paragraph in the Budget speech regarding repatriation 
which shows the real object, i.e., as to who wanted the money, and there-
fore, I gave the example of a man whose,money was due five years hence 
coming to me for paymg cash down. I say that this is the reRI position . 

. India was not bound to pay these loans at such lieavy premium at a time 
when it was England who wanted the money. And if you wanted the 
money you must accept the discount. You were badly in need of !Doney 
and you have forced out. of the taxpayers of this ~  n heavy rate of 
prem:ium which comes to eight to nine crores of rupees. 

'!"he Honourable Sir Jeremy R&isman: On a poiht of fact, I would like 
to point out that the Goverriment of India's sterlbg in the United Kingdc/m 
was already at the disposal of His MajelMiy·s. ~ ~  in the shape of 
treasury Bills, because we have to do something WIth the money; and the 
. yield was one per cent.' The eRect of this transaction was that instead 

, bf earning one per Cent. it earned 4 to 4i per cent. according to the 
securities which were Jiquidated. 

at. laDmadal •. Kehta: That was treasury Bills8nd not loans. Now 
Sir, ooming to the argument about the structure of the Oentral Bank. The 
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structure of the Central Bank is what you make it. If you make the 
structure by which more than half of the assets of the Central Bank remain 
in a foreign land exposed to all the risks of war fluctuations, the.n that 
structure is at fault and not my suggestion. As soon as it suited you. 
you changed that· structure under the Defence of India Act. Therefore. 
the structure is not coming from heaven. It is the structure which you 
construct and according to your interests. And, Sir, why there should be 
such enormous balances when in nine out of ten years this country is a 
creditor country on the balance of trade. Have you known this unheard 
of· arrangement that the creditor country should keep enormous balances 
in a {'ountr.y from which it has to receive money year after :year after 
paying all her charges. Have you ever heard of such a thing? 

The Honourable Sir .Jeremy URMan: I do not understand the Hon-
ourable Member's saying that India is a creditor country. India is a ~  

country. 

1Ir • .Jamnadas M. Mehta: But on the annual balance of payments this 
country is, nine years out' of ten, a creditor. We may have a permanent 
debt, but if the annual balances of payments are taken-look at the last 
forty years--the balance of trade and the balance of payments. 

The Honourable Sir .Jeremy ..... blaIl! But the balanee of trade is entirely 
different from the balance of payments. Besides ~ balance of. trade we 
have to make certain payments. . .  . 

1Ir • .Jamnadaa M. Mehta: Therefore, I used the word 'balance of pay-
ments' . And I say the balance whether of trade or of payments in the 
past has been in favour of India, except on an occasion like a very serious 
depression. 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has one' minute more. 

1Ir • .JamnAdas .••• ehta: With vour permission,Sir, if you could give 
me three minutes. • ..' ." , . 

~ Pruident (The ~ Sir Abdur Rahim): Very well. 

1Ir. lamn"' .... Mehta: Finally; I say this. I ,was Baked pow my 
suggestions could be carried out? This is my reply. We should as America 
is paid in dollars, be paid in rupees and not in ~  The. 
Britisher would . tbe.n be rorced to. liquidate ~ very sterling loans and 
obtain rupees for payment ani the position would· be .just what was in 
America. What would have hap.pened.? I would not then need a vesting 
order. If I was paid in money of my own country's currency, these very 
~  would hl!ov,e gone down to· a discoqnt, as in the case 1 refe,rred to 
in America. Therefore, the Honourable ~  ~  Mep:1qer's argument; 
on all these three points that the discount, heavy though it was, 'was 
justified is not ~  by the .. ~ ~  .'. 'J1he .. ~ ~ Fb,ieb one 
-loan has to be paidtwiee ov;er.an4 interest at six per ~~  
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is anoth,er count in the charge-sheet against, this system;, &,Ild this. condi· 
tion about our ~  only that a country which" isnormally a 
creditor even after the balance of payme.nts are taken int,Q.acpount. ~ .. 

"!'he llcmoarable Sir Jeremy Baiaman: I must again point out that the 
whole of my friend's argument is based on the assumption that India is a 
creditor country when it is a debtor country. You cannot make water run 
~~  ' 

Kr:. Jamnadaa It. Itehta: I' am a creditor country on the balance of 
payments ~  year to year. So long as I am paying my interest on the 
debts and other charges whatever remains against my ~  is a balance 
in my favour and I am a creditor. But the last word I wish to say is this. 
I am aware of my indebtedness. I am considering only the annual turn-
over and there I am a creditor in nine years out of te.n. Lastly, about the 
American parallel, I say, what would you have done if you were dealittg 
with America? You would have been forced to liquidate your securities; 
they would have tumbled down, and the Indian taxpayer would never have 
been called upon to pay 8 crores. But I do not want to quarrel with the 
past. I have made my suggestions about the future. I do not want ~ 
roving committee. All that I want is a committee which would !:lit secretly 
and confidentially to consider the q\lestion of repatriation and of the sterling 
accumulations and report to the Government and the Government might 
then take action on it. I do not want the public to know this: this finance 
structure is far too delicate to be publicly discussed; but unless the House 
is taken into confidence and a ,committee is appointed it will not be 
possible to inspire confidence .... 

1Ir. ~  (The Honourable Sir Abdur Rahim): The Honourable 
Member has already exceeded more than his time. 

1Ir. Jamnadas •• Itehta: One last word, Sir; and if that committee is 
formed I think the Government will not be exposed to the criticism as it 
now is. Even after the committee has reported I am quite prepared that 
the last word should remain with the Hoonurable the Finance Member. 
Subject to this I am prepared to drop the last sentence as suggested by 
the Honourable the Finance Member. 

Qui Ituhammad Ahmad Xazmi (Meerut Division: Muhammadan 
R 1)' That will take away the whole force of the Resolution. They 
~ ~  'say we acted as well before and will do the !:lame in future. 

IIr Jamnadas It. Itehta: None at all. I am quite prepared to omit 
the ~  sentence, if the Honourable M ~  thhatbit wt illf ~~  ~  
In making those suggestions I. have ma e t em m tees 0 SpU-l, W1. -

out meaning any aftront or ~  IMhavbe stateilldtthke !atocts as ~  ~  
d I h the Honourable the Fmance .em er w a e In conSI era on 

~~ ~  proposals' I have made for the future repatriatiQn scheme, m::d 
th: ~ ~O ~  should remain with the IHonourable the Finance Member. 
and of one or two Honourable Membe:s on these Benches I am prepared 
to drop the last words of the ResolutIon. . . 

1Ir. Preaident (The Honourable Sir Abdur Rahim): Which are the last 
words? 
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lIr. ,amnIdU ••• eMa: "as was the case with the last schezne." 

lb. Prellident (The Honourable Sir Abdur :a.ahim): The question is: 
"That this Assembly recommends to the Governor General in Council that in any 

fresh scheme of the ~ ~  India's. sterling ~  care shoud be taken to 
see that the cost of· sueD repatrIatIon on Indian revenues IS not unduly heavy." 

The motion was adopted. 

Kr. President (The Honourable Sir Abdur Rahim): There is no uther 
Resolution before the House. . ., 

The Assembly then adjourned till Eleven of the Clock on Thursday, the 
13th November 1941. 
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